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​BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL​

​PRINCIPAL BENCH, NEW DELHI​

​O.A NO.​​201 OF 2024​

​IN THE MATTER OF:​

​AMIT KUMAR​ ​…..APPLICANT​

​VERSUS​

​STATE OF UTTAR PRADESH & ORS.​ ​….RESPONDENTS​

​OBJECTIONS ON BEHALF OF THE APPLICANT TO THE ACTION PLAN FILED​

​BY R-7 (DISTRICT MAGISTRATE, SAHARANPUR)​

​MOST RESPECTFULLY SHOWETH:​

​1.​ ​The​ ​Applicant​ ​most​ ​respectfully​ ​submits​ ​that​ ​the​​Action​​Plan​​dated​​31.10.2025​

​submitted​​by​​the​​R-7​​i.e.​​District​​Magistrate,​​Saharanpur,​​is​​a​​grossly​​inadequate,​

​dilatory,​​and​​a​​cosmetic​​exercise​​that​​fails​​to​​meet​​the​​stringent​​requirements​​of​​the​

​Hon'ble Tribunal’s order dated 01.08.2025.​

​2.​ ​The​ ​Applicant,​ ​at​​this​​stage,​​is​​filing​​these​​specific​​objections​​to​​the​​Action​​Plan​

​to​ ​highlight​ ​the​ ​deliberate​ ​suppression​ ​of​ ​data​ ​and​ ​technical​ ​failures​ ​by​ ​the​

​District​ ​Administration,​ ​while​ ​reserving​ ​the​ ​liberty​ ​to​ ​file​ ​a​ ​further​ ​detailed​

​response as more facts emerge.​

​Objections/Submissions by the Applicant​

​3.​ ​That​ ​at​ ​the​ ​outset,​ ​the​ ​Respondent​ ​No.​ ​7​ ​has​ ​willfully​ ​failed​ ​to​ ​implement​ ​the​

​mandatory​ ​provisions​ ​of​ ​Order​ ​6​ ​of​ ​the​ ​Ganga​ ​(Rejuvenation,​ ​Protection​ ​and​

​Management)​ ​Authorities​ ​Order,​ ​2016​​,​ ​which​ ​strictly​ ​prohibits​ ​the​ ​discharge​ ​of​

​untreated​ ​sewage​ ​into​ ​River​ ​Ganga​ ​or​ ​its​ ​tributaries.​ ​As​ ​the​ ​Khokhari​ ​River​ ​is​​a​

​tributary​​of​​the​​Yamuna,​​which​​is​​a​​major​​tributary​​of​​the​​Ganga,​​the​​mandates​​of​

​the​​2016​​Ganga​​Order​​apply​​with​​full​​force.​​Respondent​​No.​​7,​​in​​his​​capacity​​as​

​the​ ​Chairperson​ ​of​ ​the​ ​District​ ​Ganga​ ​Committee,​ ​has​ ​completely​​abdicated​​his​

​statutory​ ​duties,​ ​ignoring​ ​the​ ​continued​ ​dumping​ ​of​ ​untreated​ ​sewage​ ​and​
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​allowing​​the​​systematic​​destruction​​of​​the​​river's​​ecology​​in​​blatant​​violation​​of​​the​

​law.​

​True​ ​copy​ ​of​ ​the​ ​Ganga​​(Rejuvenation,​​Protection​​and​​Management)​​Authorities​

​Order, 2016​​is annexed as Annexure A-1.​

​4.​ ​The​ ​Respondent​ ​No.​ ​7​ ​has​ ​provided​ ​a​ ​list​ ​of​ ​the​ ​untreated​ ​sewage​ ​water​ ​drains​

​falling​​into​​the​​riverbed​​of​​the​​Khokhari​​river​​placed​​on​​record​​at​​Judicial​​Page​​No.​

​553​​and​​578-580.​​It​​is​​pertinent​​to​​mention​​here​​that​​the​​Respondent​​No.​​7​​have​

​completely​​hidden​​from​​here​​that​​untreated​​sewage​​water​​from​​the​​whole​​City​​of​

​Gangoh​ ​(around​ ​60,000​ ​inhabitant​ ​population)​ ​is​ ​falling​ ​in​ ​to​ ​the​ ​Khokhari​

​riverbed​​and​​then​​randomly​​starts​​mentioning​​that​​an​​STP​​will​​be​​constructed​​in​

​Gangoh without disclosing the full details of it.​

​5.​ ​That​​the​​Applicant​​vehemently​​contests​​the​​veracity​​and​​professional​​competence​

​of​ ​the​ ​Action​ ​Plan,​ ​as​ ​is​ ​visible​ ​from​ ​the​ ​para​ ​3​ ​(​​Judicial​ ​Page​ ​No.​ ​546​​).​ ​The​

​Respondent​ ​No.​ ​7​ ​averment​ ​that​ ​“the​ ​estimated​ ​total​ ​daily​ ​sewage​ ​inflow​

​from​​these​​villages​​is​​being​​compiled;​​preliminary​​figures​​indicate​​flows​​on​

​the​ ​order​ ​of​ ​few​ ​hundred​ ​kilolitres​ ​per​ ​day”​ ​is​ ​an​ ​affront​ ​to​ ​the​ ​judicial​

​process​​and​​a​​transparently​​vague​​attempt​​to​​suppress​​critical​​environmental​​data.​

​It​ ​is​ ​legally​ ​inconceivable​ ​and​ ​a​ ​gross​ ​administrative​ ​failure​ ​that​ ​a​ ​"Final"​​Action​

​Plan​​has​​been​​submitted​​before​​this​​Hon’ble​​Tribunal​​while​​the​​Respondents​​are​

​still​ ​"compiling"​ ​the​ ​most​ ​basic​ ​and​ ​fundamental​ ​baseline​ ​data​ ​regarding​ ​the​

​volume​ ​of​ ​pollutants​ ​being​ ​dumped​ ​into​ ​the​ ​river.​ ​This​ ​lack​ ​of​​empirical​​data​​is​

​not​ ​merely​ ​an​ ​oversight​ ​but​ ​a​ ​calculated​ ​maneuver​ ​to​ ​obfuscate​​the​​true​​scale​​of​

​the​ ​ecological​ ​disaster​ ​in​ ​District​ ​Saharanpur,​ ​rendering​ ​the​ ​entire​ ​restoration​

​strategy functionally blind and legally void.​

​6.​ ​That​ ​the​ ​proposed​ ​completion​ ​date​ ​of​ ​31.03.2029​ ​for​ ​a​ ​standard​ ​5.50​​MLD​

​Sewage​ ​Treatment​ ​Plant​​(STP)​​is​​a​​farcical​​mockery​​of​​"time-bound"​​restoration.​

​Technically,​​such​​STP​​can​​be​​constructed​​from​​scratch​​within​​twelve​​months;​​yet,​

​the​ ​Respondent​ ​No.​ ​7​ ​has​ ​proposed​ ​an​ ​absurd​ ​four-year​ ​window​ ​while​ ​the​

​Khokhri​ ​River​ ​continues​ ​to​ ​be​ ​strangled​ ​by​ ​untreated​ ​domestic​ ​effluent.​ ​This​ ​is​
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​not​ ​a​ ​binding​ ​action​ ​plan​ ​but​ ​a​ ​vague,​​non-committal​​proposal​​where​​a​​random​

​future​ ​date​ ​has​ ​been​ ​plucked​ ​from​ ​the​ ​air​ ​to​ ​buy​ ​time.​ ​It​​is​​legally​​unacceptable​

​that​​after​​years​​of​​litigation,​​the​​administration​​admits​​it​​has​​not​​even​​identified​​or​

​allotted​ ​the​ ​necessary​ ​land,​ ​hiding​ ​behind​ ​bureaucratic​ ​"land​ ​identification"​

​processes​ ​to​ ​justify​ ​an​ ​indefinite​ ​delay​ ​in​ ​stopping​ ​an​ ​ongoing​ ​environmental​

​crime.​

​7.​ ​Respondent​ ​No.​ ​7​ ​is​ ​in​ ​direct​ ​violation​ ​of​ ​the​ ​directions​ ​of​ ​this​ ​Tribunal​ ​in​

​Paryavaran​​Suraksha​​Samiti​​vs.​​Union​​of​​India​​(OA​​No.​​593/2017)​​.​​The​

​order​​dated​​28.08.2019​​categorically​​mandates​​that​ ​all​​local​​bodies​​and​​the​​state​

​authorities​​must​​ensure​​100%​​treatment​​of​​generated​​sewage,​​failing​​which​

​they​ ​are​ ​liable​ ​to​ ​pay​ ​environmental​ ​compensation​ ​effective​ ​from​

​01.04.2020​​.​ ​Having​ ​failed​ ​to​ ​provide​ ​any​ ​functional​ ​treatment​ ​infrastructure​

​for​ ​over​ ​five​ ​years​ ​past​ ​the​ ​deadline,​ ​the​ ​Respondent​ ​No.​ ​7​ ​is​ ​liable​ ​for​ ​the​

​immediate​ ​assessment​ ​and​ ​recovery​ ​of​ ​per-day​ ​environmental​

​compensation​​which​​should​​be​​utilized​​for​​the​​restoration​​of​​the​​degraded​

​environment​​.​

​True​ ​copy​ ​of​ ​Hon’ble​ ​Tribunal​​order​​dated​ ​28.08.2019​​in​​Paryavaran​​Suraksha​

​Samiti vs. Union of India (OA No. 593/2017)​​is annexed as Annexure A-2.​

​8.​ ​That​ ​the​ ​proposed​ ​"short-term​ ​chlorination"​ ​for​ ​untreated​ ​wastewater​ ​is​ ​a​

​scientifically​​flawed​​and​​deceptive​​measure.​​Applying​​chlorine​​to​​raw​​sewage​​with​

​high​ ​Biochemical​ ​Oxygen​ ​Demand​ ​(BOD)​ ​is​ ​ecologically​ ​catastrophic​ ​and​ ​has​

​been​ ​reported​ ​in​ ​the​ ​peer​ ​reviewed​ ​scientific​ ​studies​ ​as​ ​organic​ ​loads​ ​react​ ​with​

​chlorine​ ​to​ ​form​ ​lethal​ ​Trihalomethanes​ ​(THMs)​ ​and​ ​other​ ​carcinogenic​

​Disinfection​ ​Byproducts​ ​(DBPs).​ ​Instead​ ​of​ ​removing​ ​the​ ​organic​ ​pollutants,​

​chlorination​ ​merely​ ​masks​ ​the​ ​bacterial​ ​count​ ​while​ ​creating​ ​persistent​

​organochlorine​​compounds​​that​​are​​toxic​​to​​fish​​and​​downstream​​users​​as​​proven​

​scientifically.​​CPCB​​from​​time​​to​​time​​has​​recommended​​that​​chlorination​​can​

​only​ ​be​ ​utilized​​as​​a​​tertiary​​treatment​​step​​for​​disinfection​​in​​minimal​

​quantities.​ ​However,​ ​its​ ​use​ ​as​ ​a​ ​primary​ ​treatment​ ​for​ ​raw​ ​sewage​

​involves​ ​heavy​ ​chemical​ ​dosing,​ ​which​ ​is​ ​scientifically​ ​regressive​ ​and​
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​environmentally​ ​catastrophic,​ ​as​ ​it​ ​triggers​ ​the​ ​formation​ ​of​ ​toxic​

​byproducts​ ​instead​ ​of​ ​remediating​ ​the​ ​actual​ ​pollution​ ​load​​.​ ​This​

​"smoke-and-mirrors"​​tactic​​by​​Respondent​​No.​​7​​is​​a​​calculated​​attempt​​to​​avoid​

​the​ ​mandatory​ ​installation​ ​of​ ​in-situ​ ​remediation​ ​and​ ​must​ ​be​ ​rejected​ ​as​ ​an​

​"environmental hazard" rather than an "interim remedial measure."​

​9.​ ​That​ ​the​ ​Respondent​ ​No.​ ​7​ ​is​ ​in​ ​complete​ ​non-compliance​ ​and​ ​continues​ ​to​

​mislead​ ​this​ ​Hon'ble​​Tribunal​​regarding​​the​​task​​of​​flood​​plain​​demarcation.​​It​​is​

​submitted​​that​​until​​today,​​no​​National​​Institute​​of​​Hydrology​​(NIH)​​flood​​plain​

​data​ ​pertaining​ ​to​ ​the​ ​Khokhari/Sindhli​ ​River​ ​has​ ​been​ ​produced​ ​before​ ​this​

​Hon'ble​ ​Tribunal,​ ​nor​ ​has​ ​any​ ​such​ ​data​ ​been​ ​served​ ​upon​ ​the​ ​Applicant,​

​effectively keeping the actual state of riverbed encroachment in the dark.​

​10.​​That​ ​the​ ​Action​ ​Plan​ ​and​ ​the​ ​related​ ​communications​ ​from​ ​the​ ​Executive​

​Engineer​ ​(Irrigation)​ ​had​ ​committed​ ​to​ ​a​ ​Gazette​ ​Notification​ ​for​ ​flood​ ​plain​

​zoning​​by​​the​​deadline​​of​​31.12.2025.​​It​​has​​now​​been​​a​​full​​month​​since​​that​

​deadline​ ​lapsed,​ ​and​ ​there​ ​is​ ​no​ ​Gazette​ ​Notification​ ​for​ ​flood​ ​plain​ ​of​

​Khokhari​​River​​in​​existence​​.​​This​​is​​a​​deliberate​​tactic​​of​​Respondent​​No.​​7​​to​

​allow​ ​existing​ ​illegal​ ​encroachments​ ​to​ ​persist​ ​and​ ​to​ ​prevent​ ​the​ ​initiation​ ​of​

​mandatory​ ​"pucca"​ ​(permanent)​ ​encroachment​ ​removal​ ​operations,​ ​which​ ​the​

​Respondent​ ​itself​ ​admits​ ​can​ ​only​ ​proceed​ ​after​ ​such​ ​mapping​ ​and​​notification.​

​The​ ​lack​ ​of​ ​a​ ​Gazette​ ​Notification​ ​as​ ​of​ ​end​ ​of​ ​January​ ​2026​ ​exposes​ ​the​

​Respondent​ ​No.​ ​7​ ​affidavit​ ​as​ ​a​ ​collection​ ​of​ ​hollow​ ​timelines​​designed​​solely​​to​

​avoid​​judicial​​scrutiny​​while​​the​​river’s​​flood​​plain​​remains​​legally​​unprotected​​and​

​physically occupied.​

​11.​​That​​till​​date,​​complete​​encroachment​​has​​not​​been​​removed​​from​​the​​riverbed​​of​

​the​ ​Khokhari​ ​River.​ ​Despite​ ​the​​expiry​​of​​the​​deadline​​of​​30.11.2025​​mentioned​

​in​ ​the​ ​Action​ ​Plan,​ ​no​ ​record​ ​of​ ​any​ ​such​ ​removal​ ​has​ ​been​ ​placed​ ​before​ ​this​

​Hon’ble Tribunal by Respondent No. 7.​
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​It​​will​​not​​be​​out​​of​​place​​to​​mention​​here​​that​​the​​Respondent​​No.​​7​​has​​dared​​to​

​mislead​​this​​Hon’ble​​Tribunal​​by​​presenting​​false​​information​​during​​the​​hearing​

​on​​01.08.2025.​​During​​the​​course​​of​​said​​hearing,​​the​​Respondent​​showed​​certain​

​photographs​ ​to​ ​the​ ​Court​ ​falsely​ ​claiming​ ​that​ ​restorative​ ​and​ ​encroachment​

​removal​ ​work​ ​was​ ​complete​ ​in​ ​the​ ​villages​ ​of​​Saharanpur​​district.​​Consequently,​

​the​ ​Hon’ble​ ​Tribunal​ ​directed​ ​the​ ​Respondent​​to​​file​​a​​fresh​​affidavit​​along​​with​

​pictures​ ​and​​detailed​​evidence​​of​​the​​action​​taken.​​However,​​the​​Respondent​​has​

​failed​ ​to​ ​place​ ​any​ ​such​ ​authentic​ ​photographic​ ​evidence​ ​of​ ​actual​ ​removal​ ​on​

​record.​​The​​"Action​​Plan"​​continues​​to​​rely​​on​​future​​timelines​​for​​removal​​while​

​providing​ ​no​ ​proof​ ​of​ ​any​ ​compliance,​ ​proving​ ​that​ ​the​ ​presentation​ ​made​ ​on​

​01.08.2025​​was​​a​​deceptive​​attempt​​to​​stall​​judicial​​proceedings​​through​​the​​use​​of​

​misleading data.​

​12.​​That​ ​as​ ​per​ ​the​ ​letter​ ​Ref.​ ​No.​ ​1778/PA​ ​dated​ ​30.08.2025​ ​issued​ ​by​ ​the​ ​SDM​

​Nakur​ ​(​​Judicial​ ​Page​ ​No.​ ​587-588​​),​ ​the​ ​river​ ​is​ ​not​ ​even​ ​recorded​​as​​a​​"River"​​in​

​the​ ​revenue​ ​records​ ​for​ ​several​ ​stretches.​ ​Instead,​ ​the​ ​land​ ​is​ ​recorded​ ​in​ ​the​

​name​ ​of​ ​private​ ​owners​ ​in​ ​villages​ ​such​ ​as​ ​Village​ ​Bishanpur,​ ​Thawni,​

​Shakerpur​ ​Sakraur​ ​Aht.,​ ​Janpur​ ​Urf​ ​Majri​ ​and​ ​khalidpur​​.​ ​The​

​non-continuous​ ​river​ ​presence​ ​is​ ​also​ ​clear​ ​in​ ​the​ ​maps​ ​annexed​ ​by​ ​the​

​Respondent​ ​No.​ ​7​ ​on​ ​Judicial​ ​Page​ ​No.​ ​256-259​ ​.​ ​It​ ​is​ ​a​ ​matter​ ​of​ ​grave​ ​legal​

​concern​ ​that​ ​Respondent​ ​No.​ ​7​ ​is​ ​attempting​ ​to​ ​undertake​ ​excavation​ ​and​

​restoration​ ​work​ ​on​ ​land​ ​that​ ​officially​ ​remains​ ​private​ ​property​ ​in​ ​the​

​government's​ ​own​ ​books.​ ​This​ ​clearly​ ​demonstrates​ ​that​ ​the​ ​Respondent​ ​No.​ ​7​

​intends​ ​to​ ​protect​ ​the​ ​interests​ ​of​ ​private​ ​landholders​ ​by​ ​refusing​ ​to​ ​correct​ ​the​

​revenue​​records​​and​​formally​​declare​​the​​land​​as​​riverbed.​​Without​​first​​rectifying​

​these​ ​fundamental​ ​land​ ​records​ ​to​ ​reflect​ ​the​ ​actual​ ​existence​ ​of​ ​the​ ​river,​ ​any​

​claim​ ​of​ ​a​ ​"restoration​ ​plan"​ ​is​ ​legally​ ​flawed​ ​and​ ​a​ ​strategic​ ​attempt​ ​to​ ​avoid​

​permanent encroachment removal from what is currently classified as private land.​

​True​ ​copies​ ​of​ ​the​ ​map​ ​from​ ​the​ ​Revenue​ ​Department​ ​of​ ​the​ ​villages​ ​with​

​annotated​ ​Khokhari/Sindhali​ ​River​​showing​​the​​non-continuous​​stretches​​of​​the​

​riverbed​ ​with​ ​illegally​ ​recorded​ ​private​ ​landholders​ ​in-between​ ​these​ ​stretches​
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​within the Saharanpur district, is annexed herewith as​​Annexure A-3​​.​

​13.​​That​​it​​is​​further​​submitted​​that​​Respondent​​No.​​7​​has​​failed​​to​​place​​any​​material​

​on​ ​record​ ​to​ ​demonstrate​ ​that​ ​requisite​ ​funds​ ​have​​been​​sanctioned​​or​​approved​

​for​ ​the​ ​task​ ​of​ ​erecting​ ​pillars​ ​to​ ​mark​ ​the​ ​flood​ ​plain​ ​zone,​ ​rendering​​the​​entire​

​demarcation exercise a mere paper formality.​

​Further,​ ​there​ ​is​ ​a​ ​total​ ​lack​ ​of​ ​financial​ ​commitment​ ​or​ ​approved​ ​budgetary​

​allocation​ ​for​ ​the​ ​proposed​ ​STPs;​ ​even​ ​the​ ​current​ ​proposal​ ​is​ ​woefully​

​inadequate​ ​as​ ​it​ ​suggests​ ​only​ ​a​ ​single​ ​STP​ ​for​ ​the​ ​region,​ ​while​ ​completely​

​ignoring​​the​​Lakhnauti​​town​​where​​thousands​​of​​inhabitants​​are​​discharging​​their​

​entire​​untreated​​sewage​​load​​directly​​into​​the​​Khokhari​​riverbed.​​The​​omission​​of​

​Lakhnauti​ ​from​ ​the​ ​treatment​ ​plan​ ​is​ ​a​ ​fatal​ ​flaw​ ​that​ ​ensures​ ​the​ ​continued​

​pollution​ ​of​ ​the​ ​river,​ ​proving​ ​that​ ​the​ ​Respondent​ ​No.​ ​7​ ​plan​ ​is​ ​neither​

​comprehensive nor intended for actual restoration.​

​Prayer​

​14.​​In​ ​light​​of​​the​​above​​submissions,​​it​​is​​most​​respectfully​​prayed​​that​​this​​Hon’ble​

​Tribunal may be pleased to:​

​a.​ ​Reject​ ​the​ ​vague​ ​Action​ ​Plan​ ​and​ ​direct​ ​the​ ​Respondent​ ​No.​ ​7​ ​to​ ​file​ ​a​

​technically sound, detailed and strictly reasonable time-bound plan.​

​b.​ ​Impose​ ​per-day​ ​Environmental​ ​Compensation​ ​on​ ​Respondent​ ​No.​ ​7​ ​for​

​allowing​ ​the​ ​dumping​ ​of​ ​untreated​ ​sewage​ ​water​ ​in​ ​the​ ​riverbed​ ​of​

​Khokhari river.​

​c.​ ​Direct​ ​the​ ​immediate​ ​rectification​ ​of​ ​Revenue​ ​Records​ ​to​ ​record​ ​the​

​riverbed​​as​​"Khokhari/Sidhali​​River"​​instead​​of​​Khala,​​Nala​​and​​the​​private​

​owners.​

​d.​ ​Order​ ​the​ ​immediate​ ​cessation​ ​of​ ​hazardous​ ​primary​ ​chlorination​

​treatment.​

​e.​ ​Direct​ ​the​ ​filing​ ​of​ ​a​ ​Progress​ ​Report​ ​with​ ​GPS-tagged​ ​evidence​ ​of​

​encroachment removal.​
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​f.​ ​Grant​ ​any​ ​other​ ​relief​ ​that​ ​this​ ​Hon’ble​ ​Tribunal​ ​deems​ ​fit​​and​​proper​​in​

​the interest of justice and environmental protection.​

​VERIFICATION​

​Verified​ ​at​ ​New​ ​Delhi​ ​on​ ​this​ ​28th​ ​day​ ​of​ ​January​​2026​​that​​the​​contents​​of​​the​

​above​ ​submission,​ ​are​ ​correct​ ​and​ ​true​ ​to​ ​the​ ​best​ ​of​ ​our​ ​knowledge,​ ​belief,​ ​and​

​official​ ​records.​ ​No​ ​part​ ​of​ ​it​ ​is​ ​false,​ ​and​ ​nothing​ ​material​ ​has​ ​been​ ​concealed​

​therein.​

​Filed by:​

​Amit Kumar​
​(Applicant in person)​

​Place: New Delhi​
​Dated: 28.01.2026​
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վल ֚ե֚ ֞։֊, ֊ֈ֠ ֟֗շ֚֞ ն֒ չեչ֞ ֚ե֒ ᭃօ ֐եᮢ ֞ल֑ 

է֟։֚ռ֢֊֞ 

֊ժ ᳰֈ᭨ल֠, 7 է᭍ ֆ֢֎֒, 2016 

շ֞.ը. 3187(է).—չեչ֞ ֊ֈ֠ ֐ᱶ ֌֑ ᭅ֞֗֒օ֑֠ ᮧֈ֢֙ օ շᳱ ֒֫շև֞֐, ֟֊ ե֑ᮢօ ձ ե֗ ի֌֘֐֊ ն֒ վल շ֞ ֚ֆֆ 
֌֑ ᭅ᳙֞ ᮧ֛֗֞ ֚֡֟֊᳟֟ֆ շ֒֊֧ շ֧ ի֌֑֞ շ֒֊ ֧ֆև֞ թ֧֚֚ ե֚֎ե֟։ֆ էև֗֞ ᮧ֞ ե֚֟չշ ֐֞֐लᲂ ֛ֆ֧ ֡շ֧᭠ᮤ, ֒֞᭔֑ ն֒ ֟վल֞ ᭭ֆ֒ ֌֒ 
ᮧ֞֟։շ֒օᲂ շ֞ չւ֊ շ֒֊֞ վᱨ֒֠ ֛,֨ ֟վ֧֚֚ չեչ֞ ֊ֈ֠ շ֞ ֌֊֡ᱧ᳍֞֒ շ֒շ֧ թ֧֚ թ֚շᳱ ᮧ֞շ֣֟ֆշ ձ ե֗  ֢֐ल ֟᭭և֟ֆ ֐ᱶ ल֑֞֞ վ֞ 
֚շ֧।    
վ֛ ե֞, չեչ֞ ֊ֈ֠ ֏֬չ֫֟लշ, ղ֟ֆ֛֚֞֟շ, ֚֞֟֞֐վշ-֚ ե֞᭭շ֣֟ֆշ ձ ե֗ ըᳶևշ շ֞֒օᲂ ֧֚ է֟᳇ֆ֑֠ ֛֐᭜֗ շᳱ ֛ ֨վ֫ թ֧֚ ᳦֑֒֞֠ 
֊ֈ֠ շ֞ ֈվ ᭅ֞ ֈ֧ֆ֞ ֛;֨ 

ն֒ վ֛ ե֞, չեչ֞ ֊ֈ֠ ֆ֧վ֠ ֧֚ ֛֫ ֛֒ ֧֛֘֒֠շ֒օ ձ ե֗ ն᳒֫֟չշᳱշ֒օ շ֧ շ֞֒օ ֧֚֠֗վ, ն᳒֫֟չշ ֎֛֟᮲֞֗ ձ ե֗ է᭠֑ ᮧֈ֢֙ շᲂ 
շ֧ ֎ָ֊֧ շ֧ շ֞֒օ չե֏֠֒ ֟᭭և֟ֆ ֐ᱶ ֛;֨ 

ն֒ վ֛ ե֞, ᮧ֟ֆ᭭֌։ᱮ ֐ ե֞չ շ֫ ֌֢֒ ֞ շ֒֊ ֧ շᳱ ը֑֗᭫շֆ֞ շ֫ ᭟֑֞֊ ֐ᱶ ֒ոֆ ֧ ᱟձ վ֊ ե֚᭎֑֞, ֛֘֒֠շ֒օ, ն᳒֫֟չշᳱշ֒օ, 
է֗ ե֚֒ռ֊֞ ֟֗շ֚֞ ֐ᱶ ֣֗֟᳍ շ֧ շ֞֒օ ᳲ֚ռ֞ժ, ֌֧֑վल ը֌֢ᳶֆ, ն᳒֫֟չշ ի֌֑֫չ ձ ե֗ վल ֟֗᳒֡ֆ շ֧ ֟लձ չեչ֞ ֊ֈ֠ շ֧ վल 
շᳱ ֐ ե֞չ ֎ָ ֛֒֠ ֛;֨   

ն֒ վ֛ ե֞, է֟֗लե֎ ֟֊᳜֟ल֟ոֆ շ֞ ᭅ֒֗֞ժ ᳰշձ վ֞֊ ֧շᳱ ը֑֗᭫շֆ֞ ֛-֨--------- 
(ձ) ᳞֞֌շ ը֑֫վ֊֞ ձ ե֗ ᮧ֎ե։֊ շ֧ ֟लձ թ֚ էեֆ֒ ᭅ֞᭔֑֑֠ ձ ե֗ էեֆᭃᱷᮢ֑֠ ֚֐᭠֑֗ շ֫ ᮧ֫᭜֛֚֞֟ֆ շ֒֊ ֧շ֧ ֟लձ ֊ֈ֠ ֎֧֚֟֊ 
ֈ֣֟ ᳥շ֫օ է֌֊֞շ֒ չեչ֞ ֊ֈ֠ ֐ᱶ ᮧֈ֢֙ օ ֐ᱶ ᮧ֏֞֗֠ շ֠֐ ֆև֞ ֊ֈ֠ շ֞ ե֚֒ᭃօ ֚֡֟֊᳟֟ֆ շ֒֊֞; 

(֎֠) ֊ֈ֠ շᳱ ֌֢֒֠ लե֎֞ժ շ֧ ᭃ֧ᮢ ֐ᱶ ֚ֆֆ ᮧ֛֗֞ ֚֡֟֊᳟֟ֆ շ֒֊֧ շ֧ ի᳎֧֑᭫ ֧֚ չեչ֞ ֊ֈ֠ ֐ᱶ ֌֞ᳯ֒֟᭭և֟ֆշᳱ֑ ᮧ֛֗֞ ֎֊֞ձ ֒ո֊֞ 
֟վ֧֚֚ թ֚շᳱ ֌֞ᳯ֒֟᭭և֟ֆշᳱ֑ ֚֐ᮕֆ֞ շ֫ ֌֊֡զ ᭭և֞֟֌ֆ ᳰշ֑֞ վ֞ ֚շ֧ ն֒ ֑֛ ᭭֗ ե֑ է֌֊֞ ֌֊֡ᱨ᳍֞֒ շ֒֊ ֧֐ᱶ ֚ᭃ֐ ֛֫ ֚շ֧; 
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(֚֠) չեչ֞ ֊ֈ֠ շ֧ ը֚-֌֚֞ շ֧ ᭃ֧ᮢᲂ ֐ᱶ ᮧ֟ֆ֎ե։ लչ֞֊֞ վ֛ ե֞ ի᳒֫չ, ᮧռ֞ल֊ էև֗֞ ᮧᳰᮓ֑ ե֞ձ էև֗֞ ի᳒֫չᲂ շ֞ ֗չᭅ, 
ᮧռ֞ल֊ էև֗֞ ᮧᳰᮓ֑ ե֞ձ ֊֛ᱭ շᳱ վ֞ձեչ֠ էև֗֞ շ֡ս ֚֡֒ᭃ֞ ի֌֑֞ᲂ շ֧ ֚֞և շᳱ վ֞ձեչ֠;  

(փ֠) ᳰշ֚֠ ֏֗֊, ե֚ ե֑ᮢ, ի֌շ֒օᲂ, ֠֘֐֊ᲂ, ֟֊֐ ᭅ֞օ էև֗֞ է᭠֑ ᮧᳰᮓ֑֞Ა, ֚֞֐ᮕ֠ էև֗֞ ֌ֈ֞ևᲄ շ֧ ֟֊֒֠ᭃօ շ֞ ᮧ֞֗։֞֊ 
շ֒֊֞ ն֒ ղ֧֚ ᮧ֞֟։շ֒օᲂ, է֟։շ֞ᳯ֑֒ᲂ ֆև֞ ᳞֟Ღ֑ᲂ շ֫ չեչ֞ ֊ֈ֠ ֐ᱶ ֌֑ ᭅ֞֗֒օ֑֠ ᮧֈ֢֙ օ շᳱ ֒֫շև֞֐, ֟֊ ե֑ᮢօ ձ ե֗ շ֠֐ 
ल֞֊֧ շ֧ ֟लձ շֈ֐ իւ֞֊ ֧շ֧ ֟֊ֈᱷ֘ ֈ֧֊֞ վ֚֨֞ ᳰշ ֑֛ ը֑֗᭫շ ֚֐տ֧। 

(ժ) չեչ֞ ֊ֈ֠ ֐ᱶ ֌֑ ᭅ֞֗֒օ֑֠ ᮧֈ֢֙ օ շᳱ ֑֚֞᭭֐ ֧֚ ե֚֎ե֟։ֆ է᭠֧֗֙օ ձ ե֗ է֊֡ ե֚։֞֊ շ֒֊֞ ձ ե֗ ᮧ֑֞֫֟վֆ շ֒֊֞ ն֒ 
֌֑ ᭅ֞֗֒օ֑֠ ᮧֈ֢֙ օ ֍֨ल֞֊ ֧֗֞ल֠ ե֚֏֞֟֗ֆ ֟֊֐ ᭅ֞օ ᮧᳰᮓ֑֞Ა, ֚֞֐ᮕ֠ ֆև֞ ֌ֈ֞ևᲄ շᳱ վ ե֞ռ շ֒֊֞; 

(ձ֍) չեչ֞ ֊ֈ֠ ֐ᱶ ֌֑ ᭅ֞֗֒օ֑֠ ᮧֈ֢֙ օ ֧֚ ե֚֎ե֟։ֆ ֐֞֐लᲂ շ֧ ե֚ֈ֏ᭅ ֐ᱶ ֢֚ռ֊֞ ձշ֟ᮢֆ ձ ե֗ ᮧ֚֞ᳯ֒ֆ շ֒֊֞ ն֒ ֌֑ ᭅ֞֗֒օ֑֠ 
ᮧֈ֢֙ օ շᳱ ֒֫շև֞֐, ֟֊ ե֑ᮢօ ձ ե֗ շ֠֐ ल֞֊ ֧շ֧ ե֚֎ե։ ֐ᱶ ֨֐֊է֡ल, շ֫փ էև֗֞ չ֞թփ ֆ֑֨֞֒ շ֒֊֞; 

ն֒ վ֛ ե֞, չեչ֞ շ֧ ֌֡֊ᱧ᳍֞֒ շ֧ ֟लձ ֚֞֐֊ ᱨ֌ ֧֚ իᱫ֒ֈ֑֞֠ ֛֫֊֧ շ֧ շ֞֒օ ե֚֎ե֟։ֆ ֒֞᭔֑ ֚֒շ֞֒ᲂ շ֫ ֒֞᭔֑ ᭭ֆ֒ ֌֒ ֊ֈ֠ 
ե֚֒ᭃօ ᳰᮓ֑֞շल֞֌ᲂ շ֞ ֚֐᭠֑֗ ձ ե֗ շ֑֞ ᭅ֞᭠֑֗֊ շ֒֊֞ ֛֫չ֞ ն֒ ի֊շ֧ ֒֞᭔֑ ֐ᱶ չեչ֞ ֊ֈ֠ շ֧ ᳞֞֌շ ᮧ֎ե։֊ շ֧ ֟लձ շֈ֐ 

իւ֞֊֧ ֛ᲂչ;֧ 

ն֒ վ֛ ե֞, չեչ֞ ֊ֈ֠ ֐ᱶ ᮧֈ֢֙ օ շ֫ ᳙֚֞֐ շ֒֊֧ ն֒ ե֚֒ᭃօ, ֚֡֒ᭃ֞ ն֒ ᮧ֎ե։֊ շ֧ ֟लձ թ֚ ըֈ֧֘ շ֧ էեֆչᭅֆ շᱶ ᮤ ֚֒շ֞֒ ն֒ 
֒֞᭔֑ ֚֒շ֞֒ᲂ ֆև֞ ᮧ֞֟։շ֒օᲂ շ֧ ֛֢֚֞֟֐շ ᮧ֑֚֞ᲂ շ֫ ֚֡ֈָ֣  շ֒֊ ֧շ֧ ֟लձ ը֑֫վ֊֞, ֟֗ᱫ ֌֫֙օ, ֟֊չ֒֞֊֠ ն֒ ֚֐᭠֑֗ 
շᳱ ը֑֗᭫շֆ֞ ֛֫չ֠। 

է֎, թ֚֟लձ, ֌֑ ᭅ֞֗֒օ ( ե֚֒ᭃօ) է֟։֟֊֑1986 ,֐ (1986 շ֞ 29) (թ֚շ֧ ֎֞ֈ իᲦ է֟։֟֊֑֐ շ֛֞ չ֑֞ ֛)֨ շᳱ ։֞֒֞ 3 
ֆև֞ 4, 5, 9,10, 11,19, 20 ն֒ 23 շᳱ ի֌։֞֒֞ (2) ֆև֞ (3) շ֧ է֊֡᭒ս֧ֈ (i), (ii), (v), (vi), (vii), (viii), (ix), (x), (xii) 
ֆև֞ (xiii) շ֧ ֚֞և ի֌։֞֒֞ (1) ᳇֞֒֞ ֈ֠ չժ ֘֟Ღ֑ᲂ շ֞ ᮧ֑֫չ շ֒ֆ ֧ᱟձ ն֒ ֌֢ ᭅ֗֗ֆᱮ ֌֑ ᭅ֞֗֒օ ձ ե֗ ֗֊ ֐եᮢ֞ल֑ ֐ᱶ ֏֞֒ֆ 
֚֒շ֞֒ շᳱ 30 ֚֟ֆե֎֒ 2009 շᳱ է֟։֢֚ռ֊֞ ե֚᭎֑֞ շ֞.ը. 1111(է), 30 ֚֟ֆե֎֒ 2009 շᳱ է֟։֢֚ռ֊֞ ե֚᭎֑֞  
շ֞.ը. 2539(է), 30 ֚֟ֆե֎֒ 2009 շᳱ է֟։֢֚ռ֊֞ ե֚᭎֑֞ շ֞.ը. 2493(է), 30 ֚֟ֆե֎֒ 2009 շᳱ է֟։֢֚ռ֊֞ ե֚᭎֑֞ 
շ֞.ը. 2494(է), 30 ֚֟ֆե֎֒ 2009 շᳱ է֟։֢֚ռ֊֞ ե֚᭎֑֞ շ֞.ը. 2495(է) ն֒ 8 ֍֒֗֒֠ 2010 շᳱ շ֞.ը. 287(է) 
ն֒ վल ե֚֚֞։֊, ֊ֈ֠ ֟֗շ֚֞ ն֒ չեչ֞ ե֚֒ᭃօ ֐ᱶ 29 ֚֟ֆե֎֒ 2014 շᳱ շ֞.ը. ե֚᭎֑֞ 2539(է) շ֞ է֟։ᮓ֐օ շ֒ֆ֧ ᱟձ, 
ղ֧֚ է֟։ᮓ֐օ ֧֚ ֌֛ल֧ ᳰշձ չձ էև֗֞ սַ֧֫ չձ շ֑֞ᲄ շ֫ սַ֫շ֒, շ֧᭠ᮤ ֚֒շ֞֒ ձֆ᳏֞֒֞- 

(i) ղ֚֠ ֘֟Ღ֑ᲂ ֆև֞ շ֑֞ᲄ շ֫ շ֒֊ ֧ շ֧ ի᳎֧֑᭫ ֧֚ թ֚ ըֈ֧֘ ֐ᱶ ի֟᭨ल֟ոֆ ֊֞֐ᲂ ֧֚ ᮧ֞֟։շ֒օ չᳯւֆ շ֒ֆ֠ ֛ ֨ (իᲦ 
է֟։֟֊֑֐ շᳱ ։֞֒֞ 5 շ֧ ֆ֛ֆ ֟֊ֈᱷ֘ վ֞֒֠ շ֒֊ ֧շᳱ ֘֟Ღ շ֧ ֚֞և ն֒ թ֚ ըֈ֧֘ ֐ᱶ ի֟᭨ल֟ոֆ ֐֞֐लᲂ շ֧ ե֚ֈ֏ᭅ ֐ᱶ ի֌֑֞ 
շ֒֊֧ շ֧ ֟लձ) ; 

(ii) շ֧᭠ᮤ ֚֒շ֞֒ շ֧ ֌ ᭅ֑֧֗ᭃօ ձ ե֗ ֟֊ ե֑ᮢօ ն֒ թ֚ ըֈ֧֘ շ֧ ᮧ֞֗։֞֊ᲂ շ֧ ֘ֆ ᭅ֞։֠֊ թ֚ ըֈ֧֘ ֐ᱶ ֟֗֟֊᳸ֈ᳥ ᮧ֞֟։շ֞֒֠ էև֗֞ 
ᮧ֞֟։շ֞ᳯ֑֒ᲂ շ֫ ֟֊ֈᱷ֘ ֈ֧ֆ֠ ֛ ֨ ᳰշ ֧֗ թ֚ ըֈ֧֘ ֐ᱶ ի֟᭨ल֟ոֆ ֘֟Ღ֑ᲂ շ֞ ᮧ֑֫չ էև֗֞ շ֑֞ᲄ շ֞ ֟֊᭬֌֞ֈ֊ էև֗֞ ի֌֑֞ 
շ ᱶ֒չ ֧վ֧֚֨ ᳰշ թ֊ ᮧ֞֟։շ֞ᳯ֑֒ᲂ շ֫ իᲦ է֟։֟֊֑֐ ᳇֞֒֞ թ֊ ֘֟Ღ֑ᲂ շ֞ ᮧ֑֫չ շ֒֊,֧ թ֊ շ֑֞ᲄ շ֞ ֟֊᭬֌֞ֈ֊ շ֒֊ ֧էև֗֞ 
ղ֧֚ ի֌֑֞ շ֒֊ ֧շ֞ է֟։շ֞֒ ᳰֈ֑֞ չ֑֞ ֛;֨  

(iii) ֑֛ ֟֊ֈᱷ֘ ֈ֧ֆ֠ ֛ ֨ᳰշ իᲦ է֟։֟֊֑֐ շ֧ ᳰշ֚֠ ᮧ֞֗։֞֊ շ֧ ֆ֛ֆ չեչ֞ ֊ֈ֠ ն֒ ի֧֚֚ վַ֧֡ ֐֞֐लᲂ շ֧ ե֚֎ե։ ֐ᱶ թ֚շᳱ ֚֏֠ 
֘֟Ღ֑ᲂ ձ ե֗ շ֑֞ᲄ (։֞֒֞ 3 շᳱ ի֌։֞֒֞ (3) շ֧ ֆ֛ֆ ᳰշ֚֠ ᮧ֞֟։շ֒օ շ֧ չւ֊ շᳱ ֘֟Ღ ն֒ իᲦ է֟։֟֊֑֐ շᳱ ։֞֒֞ 6 
ն֒ 25 շ֧ ֆ֛ֆ ֟֊֑֐ ֎֊֞֊ ֧շ֫ սַ֫շ֒) շ֞ ᮧ֑֫չ թ֚ ըֈ֧֘ ֐ᱶ ֟֗֟֊᳸ֈ᳥ ֘ֆᲄ ձ ե֗ ֚֠֞֐Ა շ֧ ֘ֆ ᭅ֞։֠֊ թ֚ ըֈ֧֘ ᳇֞֒֞ 
չᳯւֆ ᮧ֞֟։շ֒օᲂ ն֒ թ֚ ըֈ֧֘ ֐ᱶ ֟֗֟֊᳸ֈ᳥ է֟։շ֞ᳯ֑֒ᲂ ᳇֞֒֞ ֏֠ ᳰշ֑֞ վ֞ ֚շ֧չ֞।  

1. लպ ֡֘֠֙ᭅշ ձ֗ե ᮧ֞ ե֒֏- (1) թ֚ ըֈ֧֘ շ֫ չեչ֞ ֊ֈ֠ ( ե֚֒ᭃօ, ֚֡֒ᭃ֞ ձ ե֗ ᮧ֎ե։֊) ᮧ֞֟։շ֒օ ըֈ֧֘, 2016 շ֛֞ վ֞ձ। 

(2) ֑֛ ֚֒շ֞֒֠ ֒֞վ֌ᮢ ֐ᱶ ᮧշ֞֘֊ շᳱ ֆ֞֒֠ո ֧֚ ल֞չ֢ ֛֫չ֞। 

2. ըֈ֧֘ շ֫ ल֞չ ֢շ֒֊ ֧շ֞ ᭃ֧ᮢ - ֑֛ ըֈ֧֘ չեչ֞ ֊ֈ֠ ֐ᱶ ᮧֈ֢֙ օ շᳱ ᮧ֏֞֗֠ շ֠֐ ֆև֞ ե֚֒ ᭃօ, ֚֡֒ᭃ֞ ձ ե֗ ᮧ֎ե։֊ շ֧ ի᳎֧֑᭫ ֧֚ 
չեչ֞ ֊ֈ֠ ֎֧֚֟֊ ֗֞ल ֧ ֒֞᭔֑ᲂ էև ᭅ֞ֆ ֛֟֞֐ռल ᮧֈ֧֘, իᱫ֒֞ոեփ, իᱫ֒ ᮧֈ֧֘, ֐᭟֑ ᮧֈ֧֘, սᱫ֚֠չָ, ֟֎֛֞֒, տ֞֒ոեփ, 
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֛ᳯ֑֒֞օ֞, ֒֞վ᭭և֞֊, ֌᳟֟֐ ֎եչ֞ल ն֒ ᳦֑֒֞֠ ֒֞վ։֞֊֠ ᭃ֧ᮢ ᳰֈ᭨ल֠ ն֒ ղ֧֚ է᭠֑ ֒֞᭔֑ ֟վ֊֐ᱶ չեչ֞ ֊ֈ֠ շᳱ ᮧ֡֐ո 
ի֌֊ᳰֈ֑ ե֞ ֟᭭ևֆ ֛,ᱹ ֌֒ ल֞չ ֢֛֫չ֞, վ֚֨֞ ᳰշ չեչ֞ ֊ֈ֠ շ֧ ե֚֒ᭃօ, ֚֡֒ᭃ֞  ֆև֞ ᮧ֎ե։֊ շ֧ ֟लձ ᳦֑֒֞֠ ֌ᳯ֒֙ֈ ֟֊օᭅ֑ ल֧।   

3. ֌ᳯ֒֏֞֙֞ձե, ֑ᳰֈ ե֚ֈ֏ᭅ ֐ᱶ է᭠֑ ᱨ֌ ֐ᱶ է֌֧֟ᭃֆ ֊ ֛֫- 

(ձ) ಯէ֟։֟֊֑֐ರ շ֞ էևᭅ ֌֑ ᭅ֗֞ ֒օ ( ե֚֒ᭃօ) է֟։֟֊֑1986 ,֐ (1986 շ֞ 29) ֛֫չ֞। 

(֎֠) ಯ֎֧֚֟֊ರ շ֞ էևᭅ ᭃ֧ᮢ ֐ᱶ ֣֐ֈ֞, վल, ֗֊᭭֌֟ֆ ֆև֞ է᭠֑ ᮧ֞շ֣֟ֆշ ե֚֚֞։֊ ֛֚֟ֆ վल ֟֊շ֑֞ էև֗֞ վल ֞֐չᭅ շ֧ ե֚֌օ֢ᭅ 
ը֛֗֞ ᭃ֧ᮢ ֧֚ ֛ ֨ն֒ թ֚֐ᱶ ը֛֗֞ ը։֞֒ ֌֒ ֏֢֟֐, վल, ֗֊᭭֌֟ֆ ձ ե֗ է᭠֑ ᮧ֞շ֣֟ֆշ ե֚֚֞։֊ ֘֞֟֐ल ֛।֨ 

(֚֠) ಯ֎֍֒ ᭃ֧ᮢರ շ֞ էևᭅ ի֚ ᭃ֧ᮢ ֧֚ ֛ ֨վ֫ ֊ֈ֠ շ֧ ֎ָ֞ ֨֐ֈ֞֊ ֧֚ ըչ ֧֛।֨ 

(փ֠) ಯը֛֗֞ರ էև֗֞  ಯը֛֗֞ ᭃ֧ᮢರ ֐ᱶ ֛֗ ե֚֌֢օᭅ ֏֢֟֐ ᭃ֧ᮢ ֘֞֟֐ल ֛ ֨֟վ֚֐ᱶ ֗֙ ᭅ֞, ֛֟֐ էև֗֞ ֎֍ᭅ  շ֞ է֌֛֗֞ վल ֞֐չᭅ շ֧ 
չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ ֐ᱶ ֟֐ल֊ ֧էև֗֞ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ ֐ᱶ վल սַ֫֊ ֧֧֚ ֌֛ल ֧ձշ վल ֟֊շ֑֞ 
էև֗֞ վल ֞֐չᭅ ֐ᱶ ֟չ֒ֆ֞ ֛।֨ 

(ժ) ಯ᳞֑֚֞֗֞֟շ ֐սल֠ ֌֞ल֊ರ շ֞ էևᭅ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ ֐ᱶ ֊֧ց, վ֛֒ էև֗֞ է᭠֑ ը։֡֟֊շ ᳰ֍ᳲ֘չ չ֧֑ ֒ 
էև֗֞ ֌᳍֟ֆ֑ᲂ ᳇֞֒֞ ᳞֑֚֞֗֞֟շ ᮧ֑֫վ֊ ֧֚ ֎ַ֧ ֌֨֞֐֊ ֧֌֒ ֐սल֠ ֌֞ल֊ ֧֚ ֛।֨ 

(ձ֍) ಯ֚ᭃ֐ ᮧ֞֟։շ֞֒֠ರ շ֞ էևᭅ շ֧᭠ ᮤ  ֚֒շ֞֒ ֧֚ ֛।֨ 

(վ֠) ಯ֗֊շց֞֗ರ շ֞ էևᭅ ֧֟֗֘֙ ᱨ֌ ֧֚ չեչ֞ ֊ֈ֠ շ֧ ը֛֗֞ ᭃ֧ᮢ ֐ᱶ ֗֊ ᭃ֧ᮢ ֐ᱶ շ֠֐, ֧֟֗֘֙ֆ֬֒ ֌֒ ֞֐֊֗վ֟֊ֆ ᳰᮓ֑֞շल֞֌ᲂ 
᳇֞֒֞ էև֗֞ ֗֊ շ֧ ᭄֗֨֞֟֊շ ᮧ֎ե։֊ շ֧ ֟लձ ֟֊֑֫֟վֆ ᱨ֌ ֧֚ թ֚ ֛ց֞֊ ֧շ֫ սַ֫շ֒ ֗֊ ֐ᱶ ֌ַ֧ᲂ էև֗֞ ֗֊᭭֌֟ֆ շ֫ ֛ց֞֊ ֧֧֚ 
֛।֨ 

(ձռ) ಯէ֗ᮓ֟֐ֆ ֗֊ರ շ֞ էևᭅ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ ը֚-֌֚֞ ը֛֗֞ ᭃ֧ᮢ ֐ᱶ ֢֐ल ֗֊ ᭃ֧ᮢ էև֗֞ ֗֊᭭֌֟ֆ 
պ֊᭜֗ ֐ᱶ շ֠֐ ֗֞ल֧ ֗֊ ֧֚ ֛।֨ 

(ըժ) ಯ֟֊ֈᱷ֘ರ շ֞ էևᭅ է֟։֟֊֑֐ շᳱ ։֞֒֞ 5 շ֧ ֆ֛ֆ վ֞֒֠ ֟֊ֈᱷ֘ ֧֚ ֛ ֨ն֒ ಯ֟֊ֈᱷ֘ ֈ֧֊ರ֧ շ֞ էևᭅ թ֚֠ շ֧ է֊֚֡֞֒ ֛֫չ֞। 

(վ֧) ಯ֟վल֞ չեչ֞ ֚֟֟֐ֆರ շ֞ ը֑֘, ֌֨֒ ֞ᮕ֞֍ 53 ֐ᱶ ի֟᭨ल֟ոֆ ֟վल֞ չեչ֞ ֚֡֒ᭃ֞ ֚֟֟֐ֆ ֧֚ ֛।֨ 

(շ֧) ಯթեվ֠֟֊֑փᭅ փ֑֞֗վᭅ֊ರ շ֞ էևᭅ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ վल շ֫ ֊֛֒ᲂ էև֗֞ է᭠֑ թեվ֠֟֊֑ᳳ֒չ ե֚֒ ռ֊֞Ა 
ᱶ էեֆᳯ֒ֆ շ֒֊ ֧շ֧ ֟लձ ֎֊֞ժ չժ էև֗֞ ե֚᭭և֞֟֌ֆ ե֚֒֐ ռ֊֞ էև֗֞ ե֑ᮢ ֧֚ ֛।֨ 

(ձल) ಯ֎ָ֞ ֨֐ֈ֞֊ರ շ֞ էևᭅ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ ղ֧֚ ᭃ֧ᮢ ֧֚ ֛ ֨վ֫ թ֚շ֧ է֟։շֆ֐ ᮧ֛֗֞ շ֧ ե֚չֆ ֎ָ֞ 
էև֗֞ 100 ֗֙ᭅ ֐ᱶ ձշ ֎֞֒ ը֊֧ ֗֞ल֠ ֎ָ֞ շ֧ ֚֞֐֊ ֎ָ֞ շ֧ շ֞֒օ ֈ֫֊ᲂ յ֒ վल շ֧ էեֈ֒ ը վ֞ֆ֞ ֛।֨ 

(ձ֐) ಯպ֞ցರ շ֞ էևᭅ չեչ֞ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ ֆց ֌֒ քल֞֊ ֗֞ल֧ ֏֞չ ֧֚ ֛ ֨֟վ֚֐ᱶ շ֣֟ᮢ֐ ᱨ֌ ֧֚ ֟֊ᳶ֐ֆ ֚֠ᳰָ֑ ե֞ ն֒ 
չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ վल ֆշ ֞֐֊֗ շᳱ ֚֒ल ֌ᱟեռ շ֧ ֟लձ ᮧ֑֡Ღ ֏֢֟֐ շ֧ քल֞֊ ֗֞ल֧ ᭃ֧ᮢ ֘֞֟֐ल ֛ ֨ն֒ 
։֞ᳶ֐շ էև֗֞ է᭠֑ ե֚֎ե֟։ֆ ᮧ֑֫վ֊ ֧֚ ղ֧֚ ֏֞չᲂ շ֞ ᮧ֑֫չ ֘֞֟֐ल ֛।֨ 

(ձ֊) ಯ᭭և֞֊֑֠ ᮧ֞֟։շ֒օರ ֐ᱶ ֌եռ֑֞ֆ֠ ֒֞վ ե֚᭭և֞ձե, ֊չ֒֌֞֟लշ֞ձե, ֟վल֞ ֎֫փᭅ, ս֞֗֊֠ ֎֫փᭅ, ֊չ֒ ֟֊֑֫վ֊ ᮧ֞֟։շ֒օ 
էև֗֞ ֟վल֞ ֌ᳯ֒֙ֈ էև֗֞ է᭠֑ շ֫ժ ֟֊շ֑֞ էև֗֞ ᮧ֞֟։շ֒օ, ֟վ֚ ֏֠ ֊֞֐ ֧֚ վ֞֊֞ վ֞ֆ֞ ֛֫, ֟վ֧֚ ձշ ᳥֟֗֟֘ ᭭և֞֊֑֠ 
ᭃ֧ᮢ ֐ᱶ ը֑֗᭫շ ֧֚֗֞ձե ֈ֧֊ ֧֛ֆ֧ ֡էև֗֞ ֊֞չᳯ֒շ ֧֚֗֞Ა շ֧ ֟֊ ե֑ᮢօ ձ ե֗ ᮧ֎ե։֊ շ֧ ֟लձ շ֞֊֢֊ ᳇֞֒֞ ֞֐᭠֑ֆ֞ ֈ֠ չժ ֛֫। 

(յ) ಯ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ರ շ֞ էևᭅ ֌֨֒ ֞ᮕ֞֍ 31 ֐ᱶ ի֟᭨ल֟ոֆ ᮧ֞֟։շ֒օ ֛।֨ 

(֌֠) ಯէ֟։֢֚ռ֊֞ರ շ֞ էևᭅ ֚֒շ֞֒֠ ֒֞վ֌ᮢ ֐ᱶ ᮧշ֞֟֘ֆ է֟։֢֚ռ֊֞ ֧֚ ֛ ֨ն֒ ಯէ֟։֢֚֟ռֆ շ֒֊ರ֧ շ֞ էևᭅ թ֚֠ շ֧ է֊֚֡֞֒ 
֛֫չ֞। 

(᭍֑֢) ಯᮧֈ֢֟ ֙ֆ ֌ֈ֞ևᭅರ ֐ᱶ ւ֚֫ է֌᳥֟֘ ֘֞֟֐ल ֛֫չ֞ ֟վ֚֐ᱶ ֌֘֡Ა շ֧ ֘֗, ֚֒֫ժ էև֗֞ է᭭ֆ֎ल շ֞ է֌᳥֟֘, չ֫֎֒, շռ֒֞, 
ַ֚֠ ᱟժ էև֗֞ ֈչ֡ᲈ։֑֡Ღ ֚֞֐ᮕ֠ ն֒ ᳰշ֚֠ ֏֠ ᮧշ֞֒ շᳱ չեֈչ֠ ֘֞֟֐ल ֛ ֨վ֫ ֧֚֠֗վ ֐ᱶ ֊֛ᱭ ըֆ֠। 
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(ը֒) ಯ᳞֟Ღರ ֐ᱶ ֟֊᳜֟ल֟ոֆ ֘֞֟֐ल ֛-֨ 

(i)  ձշ ᳞֟Ღ էև֗֞ ֛֢֚֐ էև֗֞ ᳞֟Ღ֑ᲂ շ֞ ե֚պ ֘֞֟֐ल ᳰշ֑֞ չ֑֞ ֛֫ էև֗֞ ֊֛ᱭ; 

(ii) շե ֌֊֠ է֟։֟֊֑2013 ,֐ (2013 շ֞ 18) շ֧ ֆ֛ֆ ᭭և֞֟֌ֆ շե ֌֊֠; 

(iii)  ᳰշ֚֠ շ֧᭠ᮤ֑֠ էև֗֞ ֒֞᭔֑ է֟։֟֊֑֐ ᳇֞֒֞ ᭭և֞֟֌ֆ շ֫ժ ֟֊չ֐; 

(iv)  ձշ ᭭և֞֊֑֠ ᮧ֞֟։շ֒օ; 

(V) ի֌֑֡ᭅᲦ ի֌ոեփᲂ ֐ᱶ ֧֚ ᳰշ֚֠ ֐ᱶ ֏֠ ֊ ը֊֧ ֗֞ल֞ ᮧ᭜ ֑ ֧շ ᭠֑֑֞֟շ ᳞֟Ღ। 

(ձ֚) ಯ֊ֈ֠ ֆलರ շ֞ էևᭅ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ ᭃ֧ᮢ շ֧ ֢֚ո֧ ֛֧֚֟᭭ ֧֚ ֛ ֨ն֒ թ֚֐ᱶ ֛֗ ᭭և֞֊ ֘֞֟֐ल ֛ ֨վ֛ ե֞ 
չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ ե֞ ֎֛ֆ֠ ֛ ᱹվ֎ ֧֗ վल ֧֚ ֏֒ վ֞ֆ֠ ֛ ᱹն֒ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ ᳰշ֊֧֞֒ 
֟᭭ևֆ ֏֢֟֐֟֞֘ ֐ल ֛ ֨վ֫ վल շ֞ ֚֗ ᭅ֞֟։շ ᮧ֛֗֞ ֛֫֊֧ ֌֒ է֌֊֧ ᮧ֞շ֣֟ֆշ ռ֨֊ल ֐ᱶ վल շ֫ ֎֊֞ձ ֒ոֆ֠ ֛।֨ 

(ց֠) ಯ֊ֈ֠ ֆल ո֧ֆ֠ರ ֐ᱶ վल շ֧ շ֐ ᮧ֛֗֞ շ֧ ֑֚֐ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ ֊ֈ֠ ֆल ֌֒ ֠֐֚֬֐ շ֣֟֙ էև֗֞ 
ո֧ֆ֠ ֧֚ ֛।֨ 

(֑֢) ಯչեչ֞ ֊ֈ֠ರ ։֞֒֞ շ֞ էևᭅ իᱫ֒֞ոեփ ֒֞᭔֑ ֐ᱶ 6 ᮧ֡֐ո ։֞֒֞Ა շᳱ ե֚֌֢օᭅ लե֎֞ժ էև ᭅ֞ֆ էलշ֊եֈ֞, ։֬ल֠չեչ֞, ֊եֈ֞ᳰշ֊֠, 
ᳲ֌փ֒, ֐եֈ֞ᳰշ֊֠ ն֒ ֏֞չ֠֒և֠ ֧֚ ֛ ֨վ֫ է֌֊֧ ֢֐ल ᭏ल֧֑֟֘֒ ֧֚ ᭬֟֗օ ֡ᮧ֑֞չ, ֊եֈ ᮧ֑֞չ, շօᭅ ᮧ֑֞չ, ᱨᮤ ᮧ֑֞չ ն֒ ֈ֧֗ 
ᮧ֑֞չ ֐ᱶ ի֊շ֧ ե֚֎ե֟։ֆ ե֚չ֐ ֆշ ֛ ֨ն֒ ֊ֈ֠ շᳱ ֡֐᭎֑ ։֞֒֞ ֏֠ թ֚֐ᱶ ֘֞֟֐ल ֛ ֨ն֒ ի֚շ֧ ֎֞ֈ ᮧ֑֞չ֒֞վ ֛֚֟ֆ չեչ֞ 
֚֞չ֒ ֆշ ն֒ թ֚շᳱ ֚֏֠ ի֌֊ᳰֈ֑ ե֞ ֘֞֟֐ल ֛।ᱹ 

(֗֠) ಯշַ֢֞ շ֒շցರ շ֞ էևᭅ ֒֞ո, ց֢ց֠ ᱟժ ᲊցᲂ, չ֧֞֒, ց֢ց֧ ᱟձ շ ե֞ռ, ։ल֢ էև֗֞ ᳰշ֚֠ ᮧշ֞֒ շ֧ է֌᳥֟֘ ն֒ չեֈչ֠ ֧֚ ֛।֨  

(փ᭣ ᭨ ֑ ֢) ಯ֟֐Ჵ֠ շ֧ ո֊֊ರ շ֞ էևᭅ ֢֚ո֧ ռ֨֊ल ֎֧᭨ց, ֎ָ֞ ֨֐ֈ֞֊ էև֗֞ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ ֏֞չ ֧֚ ֊ֈ֠ ֐ᱶ ֎ַ֧ 
֌֨֞֐֊֧ ֌֒ ֟֐Ჵ֠ շ֫ ֛ց֞֊֧ ֧֚ ֛।֨ 

(ձ᭍ ֚ ) ಯ֧֚֠֗վ է֌᳥֟֘ರ շ֞ էևᭅ ᳰշ֚֠ ֧֚֠֗֒վ ᮧօ֞ल֠ էև֗֞ ֧֚֠֗վ ֟֊֌ց֞֊ շ֞ ᭅ֑ շ֧ ֎֛֟᮲֞֗ ֧֚ ֛ ֨ն֒ թ֚֐ᱶ ո֡ल ֧֊֞लᲂ 
շ֞ ֧֚֠֗վ ֘֞֟֐ल ֛।֨ 

(֗֞ժ) ಯ֧֚֠֗֒վ ᭭շᳱ֐ರ շ֞ էևᭅ ղ֚֠ ᭭շᳱ֐ ֧֚ ֛ ֨վ֫ ձշ ᭭և֞֊֑֠ ᮧ֞֟։շ֒օ ֏֢֟֐չֆ ֎եֈ ֚֠֗֒ շ֧ ֞֐᭟֑֐ ֧֚ վल շ֫ ᭢ल֘ 
շ֒շ֧ ֧֚֠֗վ ֛ց֞֊֧ շᳱ ᮧᳰᮓ֑֞ ֘֡ᱨ շ ᱶ֒। 

(վ֧փ) ಯէ֊֢֚֡ռ֠ರ շ֞ էևᭅ թ֚ ըֈ֧֘ շ֧ ֚֞և ե֚लᲨ է֊֢֚֡ռ֠ ֛।֨ 

(վ֧փձ) ಯ֟֗֟֊᳸ֈ᳥ ֟վलರ֧ շ֞ էևᭅ ֛֟֞֐ռल ᮧֈ֧֘, իᱫ֒֞ոեփ, իᱫ֒ ᮧֈ֧֘, ֐᭟֑ ᮧֈ֧֘, սᱫ֚֠չָ, ֟֎֛֞֒, տ֞֒ոեփ, ֛ᳯ֑֒֞օ֞, 
֒֞վ᭭և֞֊, ֌᳟֟֐ ֎եչ֞ल ն֒ ᳦֑֒֞֠ ֒֞վ։֞֊֠ ᭃ֧ᮢ ᳰֈ᭨ल֠ ն֒ ղ֧֚ է᭠֑ ֒֞᭔֑ ֟վ֊֐ᱶ թ֚ ըֈ֧֘ ֐ᱶ ի֟᭨ल֟ոֆ չեչ֞ ֊ֈ֠ շᳱ 
ᮧ֡֐ո ի֌֊ᳰֈ֑ ե֞ ֟᭭ևֆ ֛,ᱹ ֐ᱶ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ 15 ᳰշ֠֐. շ֧ ᭃ֧ᮢ ֐ᱶ չեչ֞ ֊ֈ֠ շ֧ ը֚-֌֚֞ ֟᭭ևֆ ᮧ᭜֑֧շ 
֟վल֧ շ֧ ᭃ֧ᮢ ֧֚ ֛।֨ 

(վ֧փ֎֠) ಯ֒֞᭔֑ չեչ֞ ֚֟֟֐ֆರ շ֞ էևᭅ ֌֨֒֞ 2 ֐ᱶ ի֟᭨ल֟ոֆ ֒֞᭔֑ᲂ ֐ᱶ ֧֚ ᮧ᭜֑֧շ ֒֞᭔֑ շ֧ ֟लձ թ֚ ըֈ֧֘ շ֧ ֆ֛ֆ չᳯւֆ ֒֞᭔֑ 
չեչ֞ ե֚֒ᭃօ, ֚֡֒ᭃ֞ ձ ե֗ ᮧ֎ե։֊ ֚֟֟֐ֆ ֧֚ ֛।֨ 
(վ֧փ֚֠) ֒֞᭔֑ չեչ֞ ֊ֈ֠ ե֚֒ ᭃօ ᮧ֞֟։շ֒օ շ֞ էևᭅ ᮧ᭜֑֧շ ֒֞᭔֑ ֐ᱶ է֟։֟֊֑֐ շ֧ ֆ֛ֆ ֌֢ ᭅ֗ չᳯւֆ ᮧ֞֟։շ֒օ ֧֚ ֛ ֨էև ᭅ֞ֆզ- 

(i)  ֌֑ ᭅ֞֗֒օ ձ ե֗ ֗֊ ֐եᮢ֞ल֑ ֐ᱶ ᳰֈ֊ ե֞շ 8 ֍֒֗֒֠, 2010 շᳱ ֏֞֒ֆ ֚֒շ֞֒ շᳱ է֟։֢֚ռ֊֞ ե֚᭎֑֞ շ֞.ը. 287(է) ᳇֞֒֞ 
չᳯւֆ ֟֎֛֞֒ ֒֞᭔֑ չեչ֞ ֊ֈ֠ ե֚֒ᭃօ ᮧ֞֟։շ֒օ। 

(ii) ֌֑ ᭅ֞֗֒օ ձ ե֗ ֗֊ ֐եᮢ֞ल֑ ֐ᱶ ᳰֈ֊ ե֞շ 30 ֚֟ֆե֎֒, 2009 շᳱ ֏֞֒ֆ ֚֒շ֞֒ շᳱ է֟։֢֚ռ֊֞ ե֚᭎֑֞ շ֞.ը. 2495(է) ᳇֞֒֞ 
չᳯւֆ տ֞֒ոեփ ֒֞᭔֑ չեչ֞ ֊ֈ֠ ե֚֒ᭃօ ᮧ֞֟։շ֒օ। 
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(iii) ֌֑ ᭅ֞֗֒օ ձ ե֗ ֗֊ ֐եᮢ֞ल֑ ֐ᱶ ᳰֈ֊ ե֞շ 30 ֚֟ֆե֎֒, 2009 շᳱ ֏֞֒ֆ ֚֒շ֞֒ շᳱ է֟։֢֚ռ֊֞ ե֚᭎֑֞ շ֞.ը. 1111(է) 
᳇֞֒֞ չᳯւֆ իᱫ֒֞ոեփ ֒֞᭔֑ չեչ֞ ֊ֈ֠ ե֚֒ᭃօ ᮧ֞֟։շ֒օ। 

(iv) ֌֑ ᭅ֞֗֒օ ձ ե֗ ֗֊ ֐եᮢ֞ल֑ ֐ᱶ ᳰֈ֊ ե֞շ 30 ֚֟ֆե֎֒, 2009 շᳱ ֏֞֒ֆ ֚֒շ֞֒ շᳱ է֟։֢֚ռ֊֞ ե֚᭎֑֞ շ֞.ը. 2493(է) 
᳇֞֒֞ չᳯւֆ իᱫ֒ ᮧֈ֧֘ ֒֞᭔֑ չեչ֞ ֊ֈ֠ ե֚֒ᭃօ ᮧ֞֟։շ֒օ। 

(v) ֌֑ ᭅ֞֗֒օ ձ ե֗ ֗֊ ֐եᮢ֞ल֑ ֐ᱶ ᳰֈ֊ ե֞շ 30 ֚֟ֆե֎֒, 2009 շᳱ ֏֞֒ֆ ֚֒շ֞֒ շᳱ է֟։֢֚ռ֊֞ ե֚᭎֑֞ շ֞.ը. 2494(է) 
᳇֞֒֞ չᳯւֆ ֌᳟֟֐ ֎եչ֞ल ֒֞᭔֑ չեչ֞ ֊ֈ֠ ե֚֒ᭃօ ᮧ֞֟։շ֒օ। 

(վ֧փփ֠) ಯ։֞֒֞ರ ֐ᱶ ֊ֈ֠, վल ֞֐չᭅ (ᮧ֛֗֞֟ֆ ֛֫ ֛֒ ֧֛ᲂ էև֗֞ շ֡ս ֑֚֐ շ֧ ֟लձ ֢֚ո֧ ֛ᲂ), էեֆֈᱷ֑֘֠ վल (ᮧ֞շ֣֟ֆշ էև֗֞ 
շ֣֟ᮢ֐) ն֒ ի֌ᭃ֧ᮢ վल ֘֞֟֐ल ֛।֨ 

(վ֧փժ) ಯչեչ֞ ֊ֈ֠ շᳱ ի֌֊ᳰֈ֑ᲂರ շ֞ էևᭅ ի֊ ֊ᳰֈ֑ᲂ էև֗֞ ։֞֒֞Ა ֧֚ ֛ ֨վ֫ չեչ֞ ֊ֈ֠ ֐ᱶ ᮧ֛֗֞֟ֆ ֛֫ֆ֠ ֛ ᱹն֒ թ֊֐ᱶ ֑֡֐֊֞ 
֊ֈ֠, ֚֫֊ ֊ֈ֠, ֛֞֐֊եֈ֞ ֊ֈ֠, շ֚֫֠ ֊ֈ֠, չեփշ ֊ֈ֠, պ֞պ֒֞ ֊ֈ֠ ն֒ ֛֞֐շ֞ल֠ ֊ֈ֠ ֆև֞ ի֊շᳱ ի֌֊ᳰֈ֑ ե֞ էև֗֞ ղ֚֠ 
է᭠֑ ֊ᳰֈ֑ ե֞ ֟վ᭠֛ᱶ ᳦֑֒֞֠ չեչ֞ ֊ֈ֠ ե֚֒ᭃօ, ֚֡֒ᭃ֞ ձ ե֗ ᮧ֎ե։֊ ֌ᳯ֒֙ֈ թ֚ ըֈ֧֘ շ֧ ի᳎֧֑᭫ ֧֚ ֟֗֟֊᳸ֈ᳥ շ֧֒, ֘֞֟֐ल ֛।ᱹ 

2. թ֚ ըֈ֧֘ ֐ᱶ ᮧ֑֡Ღ ᳰշձ չձ ֆև֞ ֌ᳯ֒֏֞֟֙ֆ ֊֛ᱭ ᳰշձ չձ ֘᭣ֈᲂ ձ ե֗ ֌ֈᲂ շ֞ էևᭅ ֑ᳰֈ ֌֑ ᭅ֞֗֒օ (֚֡֒ᭃ֞) է֟։֟֊֑֐, 
1986 (1986 շ֞ 29) ֐ᱶ ֌ᳯ֒֏֞֟֙ֆ ᳰշ֑֞ չ֑֞ ֛ ֨ֆ֫ ի֊շ֞ էևᭅ ֛֗֠ ֚֐տ֞ վ֞ձչ֞ վ֫ իᲦ է֟։֟֊֑֐ ֐ᱶ ᳰֈ֑֞ չ֑֞ ֛।֨ 

4. չեչ֞ ֊ֈ֠ շᳱ ֚֡֒ ᭃ֞, ᮧ֎ե։֊ ձ֗ե ֚ե֒ ᭃօ շ֧ ֟लձ ի֌֑֞ շ֒֊ ֧֛ֆ֧ ֡է֌֊֞ձ վ֞֊ ֧֗֞ल ֧֚֟᳍֞եֆ- (1) չեչ֞ ֊ֈ֠ շ֧ ե֚֒ᭃօ, 
֚֡֒ᭃ֞ ձ ե֗ ᮧ֎ե։֊ շ֧ ֟लձ ի֌֑֞ շ֒֊ ֧֛ֆ֧ ֡֟֊᳜֟֟ल֟ոֆ ֚֟᳍ ե֞ֆ է֌֊֞ձ վ֞ձեչ ֧էև ᭅ֞ֆզ- 

(i) չեչ֞ ֊ֈ֠ շ֫ ձշ ձշल ᮧօ֞ल֠ շ֧ ᱨ֌ ֐ᱶ ᮧ֎ե֟։ֆ ᳰշ֑֞ վ֞ձչ֞; 

(ii) չեչ֞ ֊ֈ֠ շ֧ վल շᳱ ֑֚֒֞֞֟֊շ, ֏֬֟ֆշ ձ ե֗ վ֠֗ ᭄֟֗֞֊֑֠ չօ֡֗ᱫ֞ շ֫ ֌֡֊զ᭭և֞֟֌ֆ շ֒֊ ֧ձ ե֗ թ֚ ֎֊֞ձ ֒ո֊ ֧շ֞ 
շ֞ ᭅ֑ ֑֚֐֎᳍ քեչ ֧֚ ᳰշ֑֞ վ֞ձչ֞; 

(iii) չեչ֞ ֊ֈ֠ շ֫ ֌֞ᳯ֒֟᭭և֟ֆշᳱ֑ քեչ ֧֚ ֚ֆֆ ֌᳍֟ֆ ֐ᱶ ᮧ֎ե֟։ֆ ᳰշ֑֞ վ֞ձչ֞; 

(iv) չեչ֞ ֊ֈ֠ ֐ᱶ ᮧ֞շ֣֟ֆշ ֠֐֚֬֐ ֟֗֟֗։ֆ֞ ֐ᱶ ֌ᳯ֒֗ֆᭅ֊ ᳰշձ ֟֎֊֞ ֊ֈ֠ ֐ᱶ ᮧ֛֗֞ ֎֊֞ձ ֒ո֞ վ֞ձչ֞; 

(v) չեչ֞ ֊ֈ֠ շ֧ ֈ֧֘֞᭠ֆ֑֒֠, ल֧ց֒ल ֆև֞ լ᭟֗ ᭅ֞։֒ ը֑֞֐ (շ֊֧֟᭍ց֟֗ց֠) ֊ֈ֠ ᮧ֎ե։֊ ᮧᳰᮓ֑֞Ა ֆև֞ ֌᳍֟ֆ֑ᲂ ֐ᱶ ֘֞֟֐ल 
ᳰշձ վ֞ձեչ֧; 

(vi) ֚ֆ֛֠ ᮧ֛֗֞ ֆև֞ ի֌֚ֆ֛֠ վल (֏֢վल) շ֧ ֎֠ռ ֚֐ᮕ ե֚֎ե։ շ֫ ֌֡֊զ᭭և֞֟֌ֆ ᳰշ֑֞ վ֞ձչ֞ ձ ե֗ ֎֊֞ձ ֒ո֞ վ֞ձչ֞; 

(vii) ը֛֗֞ ᭃ֧ᮢ ֐ᱶ ո֫ժ ᮧ֞շ֣֟ֆշ ֗֊᭭֌֟ֆ շ֫ ֌֊֡զ ֣֚֟վֆ ᳰշ֑֞ վ֞ձչ֞ ձ ե֗ ֎֊֞ձ ֒ո֞ վ֞ձչ֞; 

(viii) չեչ֞ ֊ֈ֠ ֎֧֚֟֊ ֐ᱶ վल֑֠ ձ ե֗ ֆց֑֠ վ֨֗-֟֗֟֗։ֆ֞ շ֫ ֌֡֊զ ֣֚֟վֆ ձ ե֗ ե֚֒֟ᭃֆ ᳰշ֑֞ վ֞ձչ֞; 

(ix) ᮧֈ֢֙ օ շ֧ ᮲֫ֆ, ֈ֎֞֗ շ֫ շ֐ շ֒֊֧ ն֒ թ֚շ֧ ᮧ֞շ֣֟ֆշ ֏֢վल ֌֡֊֏ᭅ֒օ ֧֟֗֘֙ֆ֞Ა շ֫ ֎֊֞ձ ֒ո֊֧ շ֧ ֟लձ չեչ֞ ֊ֈ֠ 
շ֧ ֆց ն֒ թ֚շ֧ ֎ָ֞ ֨֐ֈ֞֊ շ֫ ֟֊֐ ᭅ֞օ ֡֐Ღ վ֫֊ ֎֊֑֞֞ վ֞ձչ֞; 

(x) ե֚֒ᭃօ, ֚֡֒ᭃ֞ ձ ե֗ ᮧ֎ե։֊ ֐ᱶ վ֊ֆ֞ շᳱ ֏֞չ֠ֈ֞֒֠, ᳰշ֚֠ ֟֗֟֊֑֞֐ ,֐֊շ ֐ᱶ ե֚֘֫։֊ շ֒֊֞ ձ ե֗ ल֞չ ֢շ֒֊,֧ ե֚֒ᭃօ, 
֚֡֒ᭃ֞ ձ ե֗ ᮧ֎ե։֊ շ֧ ֟लձ ֎֛֟᮲֞֗ ᭠֑֢֊֠շ֒օ ֑֫վ֊֞ էև֗֞ շ֞ ᭅ֑ᮓ֐ շ֫ ᮧ֫᭜֛֚֞֊ ᳰֈ֑֞ վ֞ձ ն֒ չեչ֞ ֊ֈ֠ շ֧ ե֚֒ᭃօ, 
֚֡֒ᭃ֞ ձ ե֗ ᮧ֎ե։֊ շᳱ ᮧᳰᮓ֑֞Ა ձ ե֗ ֌᳍֟ֆ֑ᲂ շ֞ է֟֏᳖ ֛֚֟᭭֞ ֎֊֑֞֞ վ֞ձչ֞; 

(2) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ֈ֧֘ շ֧ ल֫չᲂ շᳱ ը֑֗᭫շֆ֞Ა, ᮧ֬᳒֫֟չշᳱ ֐ᱶ ի᳖֑֊ ֆև֞ ल֫չᲂ շᳱ ֚֞֟֞֐վշ-ըᳶևշ 
֟᭭և֟ֆ շ֫ ᭟֑֞֊ ֐ᱶ ֒ոֆ֧ ᱟձ ն֒ ᳦֑֒֞֠ ե֑֚֡Ღ ե֚᭭ֆ֡֟ֆ շᳱ ֣֚֐᳍ ֚֟֗֒֞ֆ շ֧ ե֚֒ᭃօ շ֧ ֟लձ ի֌֌֨֒ ֞ (1) շ֧ ֆ֛ֆ ֟֗֟֊᳸ֈ᳥ 
֚֟᳍ ե֞ֆᲂ շ֧ է֟ֆᳯ֒Ღ ֚֟᳍ ե֞ֆ ֟֗֟֊᳸ֈ᳥ շ֒ ֚շֆ֞ ֛।֨  

5. չեչ֞ ֊ֈ֠ ֐ᱶ վल շ֞ ֌֞ᳯ֒֟᭭և֟ֆշᳱ֑ ᮧ֛֗֞ ֎֊֞ձ ֒ո֞ վ֞ձ- (1) ᮧ᭜֑֧շ ֒֞᭔֑ ֚֒շ֞֒, ֑֛ ֚֡֟֊᳟֟ֆ շ֒֊ ֧շ֞ ᮧ֑֚֞ 
շ֧֒չ֠ ᳰշ ֌֨֒֞ շ֧ ի֌ ֌֨֒ ֞ (iv) ֐ᱶ ᳰֈձ չձ է֊֚֡֞֒ չեչ֞ ֊ֈ֠ ֐ᱶ ֛֒ ֑֚֐ վल շ֞ է֎֞֟։ֆ ᮧ֛֗֞ ֎֊֞ձ ֒ո֞ վ֞ձ। 
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(2) ᮧ᭜֑֧շ ֒֞᭔֑ ֚֒շ֞֒ ֏֠ չեչ֞ ֊ֈ֠ ֐ᱶ թ֚շᳱ ֌֞ᳯ֒֟᭭և֟ֆշᳱ֑ ֚֐ᮕֆ֞ շ֫ ֎֊֞ձ ֒ո֊ ֧շ֧ ֟लձ ֟֗֟֏᳖ ֐ ֐֚֬֐ᱶ վल շ֞ 
֌֑ ᭅ᳙֞ ᮧ֛֗֞ ֎֊֞ձ ֒ո֊ ֧շ֧ ᮧ֑֚֞ շ֧֒չ֠ ն֒ թ֚ ल֑᭯ շ֫ ᮧ᳙֞ շ֒֊ ֧ շ֧ ֟लձ ֚֏֠ ե֚֎ե֟։ֆ ᮧ֞֟։շ֒օ ֑֚֐֎᳍ քեչ ֧֚ 
ի֟ռֆ շ֞ ᭅ֒֗֞ժ շ ᱶ֒չ֧। 

(3) թ֚ ֌֨֒ ֞ շ֧ ᮧ֑֫վ֊ ֧֚ վल շ֧ ն֚ֆ ᮧ֛֗֞ շ֞ ֟֊։ ᭅ֞֒օ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ չեչ֞ ֊ֈ֠ ֌֒ ֟֗֟֊᳸ֈ᳥ ֟֎᭠ֈᲐ֡ 
֌֒ ֟֗֟֊᳸ֈ᳥ վल ᭄֗֨֞֟֊շ ᮧᭃ֧օ շ֧᭠ᮤᲂ ᳇֞֒֞ ᳰշ֑֞ վ֞ձչ֞। 
֎֘ֆᱷ ᳰշ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ ֌֞ᳯ֒֟᭭և֟ֆշᳱ շ֫ ᭟֑֞֊ ֐ᱶ ֒ոֆ ֧ᱟձ չեչ֞ ֊ֈ֠ ֌֒ ֟֗֟֏᳖ ֟֎᭠ֈᲐ֡ շ֧ ֟लձ ֊ֈ֠ ֐ᱶ 
վल շ֞ ն֚ֆ ᮧ֛֗֞ ֟֊։ ᭅ֞ᳯ֒ֆ ᳰշ֑֞ վ֞ձ। 

6. չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ ի֌ ֊ᳰֈ֑ᲂ ֐ᱶ ֌֑֞ᭅ֗ ֒օ֑֠ ᮧֈ֢֙ օ շᳱ ֒֫շև֞֐, ֟֊֑եᮢ օ ձ֗ե շ֠֐ ल֞֊֞ 

(1) շ֫ժ ᳞֟Ღ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ էև֗֞ թ֚շ֧ ֆցᲂ ֌֒ ᮧ᭜֑ᭃ ᱨ֌ ֧֚ էև֗֞ էᮧ᭜֑ᭃ ᱨ֌ ֧֚ է֘֫֟։ֆ 
էև֗֞ ֘֫֟։ֆ ֧֚֠֗վ էև֗֞ ֧֚֠֗վ շᳱռַ ֊֛ᱭ փ֞लչ֧֞; 

֎֘ֆᱷ ᳰշ վ֛ ե֞ ᳰշ֚֠ ᭭և֞֊֑֠ ᮧ֞֟։շ֒օ շ֧ ֌֚֞ թ֚ ըֈ֧֘ շ֧ ल֞չ֢ ֛֫֊ ֧շᳱ ֆ֞֒֠ո շ֫ ֧֚֠֗վ էև֗֞ շᳱռַ շ֧ ձշᮢօ, 
֏եփ֞֒օ, ल ֧վ֞֊ ֧ն֒ ֟֊֌ց֞֊ շ֧ ֟लձ ֧֚֠֗֒վ ᭭շᳱ֐ էև֗֞ է֗ ե֚֒ռ֊֞ ֊֛ᱭ ֛ ֨էև֗֞ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ 
ը֚-֌֚֞ շ֧ ᭃ֧ᮢ ֐ᱶ ի֌֑֡ᭅᲦ ֆ֞֒֠ո ֆշ ղ֚֠ է֗ ե֚֒ռ֊֞ ᮧռ֞ल֊ ֐ᱶ ֊ ֛ᲂ, ղ֚֞ ᮧ᭜֑֧շ ᭭և֞֊֑֠ ᮧ֞֟։շ֒օ թ֚ ըֈ֧֘ շ֧ 
ल֞չ ֢֛֫֊ ֧շᳱ ֆ֞֒֠ո ֧֚ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ ֟֗֟֊᳸ֈ᳥ է֗֟։ ֐ᱶ ᭭և֞֊֑֠ ᮧ֞֟։շ֒օ շ֧ ᭃ֧ᮢ ֐ᱶ ֧֚֠֗վ շ֧ ձշᮢօ, 
֏եփ֞֒օ, ल֧ վ֞֊ ֧ձ ե֗ ֟֊֌ց֞֊ շ֧ ֟लձ ղ֚֠ է֗ ե֚֒ռ֊֞ ֟֗շ֚֟ֆ շ֧֒չ֞ էև֗֞ ղ֚֠ է֗ ե֚֒ռ֊֞ ᮧռ֞ल֊ ֐ᱶ ल֞ձչ֞। 

(2) շ֫ժ ᳞֟Ღ ᮧ᭜֑ᭃ ᱨ֌ ֧֚ էᮧ᭜֑ᭃ ᱨ֌ ֧֚ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ էև֗֞ թ֊շ֧ ֆցᲂ ֌֒ է֘֫֟։ֆ էև֗֞ 
֘֫֟։ֆ ᳞֑֚֞֗֞֟շ ֎֛֟᮲֞֗, ն᳒֫֟չշ է֌᳥֟֘ ֊֛ᱭ սַ֧֫չ֞; 

֎֘ֆᱷ ֑֛ ֏֠ ᳰշ վ֛ ե֞ ᳰշ֚֠ ի᳒֫չ էև֗֞ ն᳒֫֟չշ ᭃ֧ᮢ ᮧ֎ե։֊ շ֧ ֌֚֞ թ֚ ըֈ֧֘ շ֧ ल֞չ֢ ֛֫֊֧ շᳱ ֆ֞֒֠ո շ֫ ն᳒֫֟չշ 
֎֛֟᮲֞֗ ֘֫։֊ ᭭շᳱ֐ էև֗֞ է֗ ե֚֒ռ֊֞ ֊ ֛֫ էև֗֞ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ ը֚-֌֚֞ շ֧ ᭃ֧ᮢ ֐ᱶ ի֌֑֡ᭅᲦ 
ֆ֞֒֠ո շ֫ ղ֚֠ է֗ ե֚֒ռ֊֞ ᮧռ֞ल֊ ֐ᱶ ֊ ֛֫, ղ֚֞ ᮧ᭜֑֧շ ի᳒֫չ էև֗֞ ն᳒֫֟չշ ᭃ֧ᮢ ᮧ֎ե։֊ ի᳒֫չ էև֗֞ ն᳒֫֟չշ ᭃ֧ᮢ 
ᮧ֎ե։֊ շ֧ շ֞ ᭅ֑ᭃ֧ᮢ ֐ᱶ թ֚ ըֈ֧֘ շ֧ ल֞չ֢ ֛֫֊ ֧շᳱ ֆ֞֒֠ո ֧֚ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ ֟֗֟֊᳸ֈ᳥ է֗֟։ ֐ᱶ ᳞֑֚֞֗֞֟շ 
֎֛֟᮲֞֗, ն᳒֫֟չշ է֌᳥֟֘ շ֧ ձշᮢօ, ֏եփ֞֒օ, ल ֧վ֞֊ ֧ձ ե֗ ֟֊֌ց֞֊ շ֧ ֟लձ է֗ ե֚֒ռ֊֞ ֟֗շ֚֟ֆ շ֧֒չ֞ էև֗֞ ղ֚֠ 
է֗ ե֚֒ռ֊֞ ᮧռ֞ल֊ ֐ᱶ ल֞ձչ֞। 

(3) շ֫ժ ᳞֟Ღ չեչ֞ ֊ֈ֠ ֐ᱶ էև֗֞ չեչ֞ ֊ֈ֠ ֑֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ ֆց էև֗֞ թ֊շ֧ ֚ᳰᮓ֑ ֎ָ֞ ֨֐ֈ֞֊֠ ᭃ֧ᮢ ֐ᱶ ը֑֚֗֞֠ 
էև֗֞ ֗֞֟օ֟᭔֑շ էև֗֞ ն᳒֫֟չշ էև֗֞ է᭠֑ ᳰշ֚֠ ᮧ֑֫վ֊ ֧֚ ᭭և֑֞֠ էև֗֞ է᭭և֑֞֠ ե֚֒ ռ֊֞ շ֞ ֟֊֐ ᭅ֞օ ֊֛ᱭ շ֧֒չ֞; 

֎֘ֆᱷ ᳰշ, է֌֗֞ֈ շᳱ ֟᭭և֟ֆ֑ᲂ վ֧֚֨ ᮧ֞շ֣֟ֆշ ը֌ֈ֞ էև֗֞ ֌֞ ե֒֌ᳯ֒շ ᭭ևलᲂ ֌֒ ։֞ᳶ֐շ ը֑֫վ֊ᲂ շ֧ ֟लձ ֒֞᭔֑ չեչ֞ 
շᳱ ֌֢ ֊֘֐֟ ᭒ս չեչ֞֗᭭ ᳦֑֠֞֒ ֧֚ ֐᭟֑֞֐ ֆ շ֧֟֐֚֟ ֆ ն֒ ֟վल֞ չեչ֞֟֐֚֟ ᭅ֗ է֊֡֟֐ֆ ֧֚ է᭭և֑֞֠ ե֚֒ռ֊֞ձե ֎֊֑֞֠ վ֞ 
֚շֆ֠ ֛;֨ 

֎֘ֆᱷ ֑֛ ֏֠ ᳰշ թ֚ ըֈ֧֘ շ֧ ल֞չ ֢֛֫֊֧ ֧֚ ֌֛ल֧ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ ֆց էև֗֞ ֚ᳰᮓ֑ ֎ָ֞ ֨֐ֈ֞֊ ֐ᱶ ֑ᳰֈ 
շ֫ժ ղ֚֠ ե֚֒ռ֊֞ ֎֊֞ժ չժ ֛ ֨ֆ֫ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ղ֚֠ ե֚֒ռ֊֞Ა շᳱ ֚֠֐ᭃ֞ շ֧֒չ֞ ֆ֞ᳰշ ֑֛ վ ե֞ռ շᳱ վ֞ ֚շ֧ 
ᳰշ ղ֚֠ ե֚֒ռ֊֞ձե չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ ֐ᱶ վल շ֧ ֚ֆֆ ᮧ֛֗֞ շ֫ ֎֞֟։ֆ ֊֛ᱭ շ֒ ֛֒֠ էև֗֞ ֊ֈ֠ ֐ᱶ ᮧֈ֢֙ օ 
֊֛ᱭ ֍֨ल֞ ֛֒֠ ն֒ ֑ᳰֈ ղ֚֞ ֛ ֨ֆ֫ ֑֛ ի᭠֛ᱶ ֛ց֞֊ ֧շᳱ շ֞ ᭅ֒֗֞ժ շ֒ ֚շֆ֞ ֛।֨ 

(4) շ֫ժ ᳞֟Ღ ղ֚֞ շ֫ժ ᳰᮓ֑֞շल֞֌ էև֗֞ ᳰշ֚֠ ֌ᳯ֑֒֫վ֊֞ էև֗֞ ᮧᳰᮓ֑֞ էև֗֞ ᳰᮓ֑֞շल֞֌ ֊֛ᱭ շ֧֒չ֞ էև֗֞ վ֞֒֠ 
֒ո֧չ֞। ֟վ֧֚֚ չեչ֞ ֊ֈ֠ ֐ᱶ ᮧֈ֢֙ օ ֛֫, ռ֛֞ ֧֑֛ ᳰᮓ֑֞շल֞֌ թ֚ ըֈ֧֘ ֐ᱶ ի֟᭨ल֟ոֆ ֛֫ ֑֞ ֊ ֛֫। 

(5) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֞ ֑֛ շֆᭅ᳞ ֛֫չ֞ ᳰշ ᮧ᭜֑֧շ ֟֗֟֊᳸ֈ᳥ ֒֞᭔֑ չեչ֞ ֚֟֟֐ֆ էև֗֞ ֟֗֟֊᳸ֈ᳥ ֟վल֞ չեչ֞ 
ե֚֒ᭃօ ֚֟֟֐ֆ, ᭭և֞֊֑֠ ᮧ֞֟։շ֒օ ն֒ ֚֏֠ է᭠֑ ᮧ֞֟։շ֒օ ֆև֞ ᳞֟Ღ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌֊ᳰֈ֑ᲂ շ֧ ը֚-֌֚֞ շ֧ 

ᮧ᭜֑֧շ չ ե֞֗/֊չ֒, ֛֘֒ ֆև֞ է᭠֑ ᭃ֧ᮢᲂ ֐ᱶ ᭭և֞֊֑֠ ֏֞֙֞ ֐ᱶ ᳯ֒֌֫ցᲄ ֐ᱶ ֈ֠ չժ ֢֚ռ֊֞ ֆև֞ ի֌֑֡ᭅᲦ ի֌֑֞ᲂ շ֞ ֟֗֟֏᳖ 
ᲂ ֧֚ ᳞֞֌շ ᮧռ֞֒ շ֐᭟֑֞֐ ᱶ֒չ ֧ֆև֞ վ֊ֆ֞ շ֧ ᭟֑֞֊ ֐ᱶ ल֞ձեչ֧। 

7. չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ շ֧ ᮧֈ֢֙ օ շ֧ ֐֞֐ल ֧֐ᱶ ը֌֞ֆշ֞ल֠֊ ի֌֑֞- ᳰշ֚֠ ֈպ֡ᭅց֊֞ էև֗֞ է֊ֈ֧ո֧ շ֞ ᭅ֑ 
էև֗֞ պց֊֞ շ֧ շ֞֒օ չեչ֞ ֊ֈ֠ ֐ᱶ շ֫ժ ֏֠ ֟֗֙֨ल֞ ֛֞֟֊շ֞֒շ էև֗֞ ᮧֈ֢֙ շ շ֞֒շ ֌֑֞֞ վ֞ֆ֞ ֛ ֨էև֗֞ ᮧ֧֗֘ ᳰշ֑֞ ֛,֨ 
ն֒ ֆ᭜ շ֞ल շ֞ ᭅ֒֗֞ժ շ֒֊ ֧շᳱ ը֗᭫ ֑ շֆ֞ ֛֫ֆ֠ ֛,֨ ֆ֫ ղ֧֚ շ֑֞ᲄ շ֫ շ֒֊ ֧շ֧ ֟लձ ֆ᭜ շ֞ल շ֞ ᭅ֒֗֞ժ ֘֡ᱨ շ֒֊֠ ֛֫չ֠ էև֗֞ 
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֟֗֟֊᳸ֈ᭬ ց ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ էև֗֞ ֟֗֟֊᳸ֈ᭬ ց ֟վल֞ չեչ֞  ֚֟֟֐ֆ էև֗֞ ᭭ և֞֊֑֠ ᮧ֞֟։շ֒օ էև֗֞ շ֫ժ է᭠ ֑  ᮧ֞֟։շ֒օ 
էև֗֞ ֎֫փᭅ էև֗֞ ֟֊չ֐ ᳇֞֒֞ ղ֧֚ շ֑֞ᲄ շ֫ շ֒֊֧ ֛ֆ֧֡ ֟֊ֈᱷ֘ ᳰֈ֑֞ վ֞ձչ֞, ռ֢եᳰշ թ֧֚ ֟֊᭥ ֊֟ल֟ոֆ ֚֏֠ էև֗֞ ᳰշ֚֠ ի᳎֧᭫ ֑  
շ֧ ֟लձ ը֗᭫ ֑ շ ֚֐տ֞ վ֞ձ। էև ᭅ֞ֆ ֭
(շ) ᮧֈ֢֙ շ շᳱ ի֌֟᭭և֟ֆ շ֧ շ֞֒օ ᳰշ֚֠ ᮧֈ֢֙ օ շ֧ ի֌֘֐֊ էև֗֞ ֟֊֌ց֞֊ շ֧ ֟लձ թ֚ քեչ ֧֚ վ֚֨֞ ᳰշ ֟֗֟֊᳸ֈ᭬ ց ᳰշ֑֞ 
չ֑֞ ֛,֨ չեչ֞ ֊ֈ֠ ֧֚ ᮧֈ֢֙ շ ֚֞֐ᮕ֠ շ֫ ֛ց֞֊ ֧շᳱ ֌᳍֟ֆ ն֒ ֟֊֌ց֞֊֞ շ֧ ֚֞և ֚֞և ղ֧֚ շ֑֞ᲄ շ֫ շ֒֊ ֧շ֧ ֟लձ ֑և֞ ի֌֑֡Ღ 
  տ֞ վ֞ֆ֞ ֛।֨֐֚

(ո) չեչ֞ ֊ֈ֠ ֐ᱶ ᳰշ֚֠ ֏֠ ֟֗֙֨ल,֧ ֛֞֟֊շ֞֒շ էև֗֞ ᮧֈ֢֙ շ ֚֞֐ᮕ֠ շ֫ սַ֫֊ ֧֧֚ ᳰշ֚֠ ᭪ ֑ ֟Ღ էև֗֞ ᭭ և֞֊֑֠ ᮧ֞֟։շ֒օ 
էև֗֞ ե֚֎ե֟։ֆ է᭠ ֑  ᮧ֞֟։շ֒օ էև֗֞ ֎֫փᭅ էև֗֞ ֟֊չ֐ շ֫  ֟֊ ե֑֟ᮢֆ շ֒֊֧ էև֗֞ ֟֊֧֙։ շ֒֊֧ ե֚֎ե։֠ ֟֊ֈᱷ֘  վ֞֒֠ շ֒֊֞। 
(չ) թ֚ ᮧշ֞֒ շᳱ ը֌֞ֆշ֞ल֠֊ ֚᭭֐ ֑ ֞ շ֧ ֚֞֐։֞֊ շ֧ ֟लձ շ֫ժ է֟ֆᳯ֒᭍ ֆ շ֞ ᭅ֑ էև֗֞ շ֞ ᭅ֑ ֌᳍֟ֆ ֘֡ᱨ շ֒֊֞ վ֚֨֞ ֏֠ 
ը֗᭫ ֑ շ ֛֫। 

8. ֟֊ֈᱷ֘ վ֞֒֠ շ֒֊ ֧շᳱ ֘֟Ღ- ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊, թ֚ ըֈ֧֘ շ֧ ֆ֛ֆ է֌֊֠ ֘֟Ღ֑ᲂ ն֒ ֟֊᭬ ֌֞ֈ֊ էև֗֞ է֌֊ ֧
շ֞ ᭅ֑ ֌᳍֟ֆ֑ᲂ շ֞ ᮧ֑֫չ շ֒ ֚շֆ֞ ֛,֨ ֟վ֧֚ ᮧֈ֢֙ օ շ֞ ֟֊֗֞֒օ ն֒ չեչ֞ ֊ֈ֠ շ֧ ե֚֒ᭃօ, ե֚֒ᭃ֞ ձ ե֗ ᮧ֎ե։֊ շ֧ ֟लձ 
ը֗᭫ ֑ շ ֚֐տ֞ վ֞ձ। ե֚֎ե֟։ֆ ᮧ֞֟։շ֒օ էև֗֞ ᭭ և֞֊֑֠ ᮧ֞֟։շ֒օ էև֗֞ է᭠ ֑  ᮧ֞֟։շ֒օᲂ էև֗֞ ֎֫փᭅ էև֗֞  ֟֊չ֐ 
էև֗֞ ᭪ ֑ ֟Ღ շ֫ ֟ल֟ոֆ ֐ᱶ է֟։֟֊֑֐ շ֧ ֆ֛ֆ ղ֧֚ ֟֊ֈᱷ֘ վ֞֒֠ շ֒֊֞ ն֒ ֧֗ ղ֧֚ ֟֊ֈᱷ֘ᲂ շ֞ ֌֞ल֊ շ֒֊֧ շ֧ ֟लձ ֎֞᭟ ֑  
֛ᲂչ֧।  

᭪ ֑ ֞᭎ ֑ ֞- ե֚ֈ֧֛ շ֧ ֟֊֗֞֒օ շ֧ ֟लձ ձֆֈ ᳇֞֒֞ պ֫֟֙ֆ  ᳰշ֑֞ վ֞ֆ֞ ֛ ֨ ᳰշ թ֚ ։֞֒֞ շ֧ ֆ֛ֆ ֟֊ֈᱷ֘  վ֞֒֠ շ֒֊ ֧շᳱ ֘֟Ღ 
ल շᳱ վ֞ֆ֠ ֛ ֨ल֧ᳰշ֊ ֟֊ֈᱷ֘֐֟֞֘  ֈ֧֊ ֧շᳱ ֘֟Ღ շ֫ ֚֠֟֐ֆ ֊֛ᱭ ᳰշ֑֞ վ֞ֆ֞ ֛-֨ 

(շ) ᳰշ֚֠ ի᳒֫չ, ᮧռ֞ल֊ էև֗֞ ᮧᳰᮓ֑֞ շ֫ ֎եֈ շ֒֊֞, ֟֊֙։֧ էև֗֞ ֟֗֟֊֑֐֊; էև֗֞ 

(ո) ֟֗᳒֡ֆ էև֗֞ վल շᳱ ը֌ᳶ֢ֆ էև֗֞ է᭠ ֑  ᳰշ֚֠ ֧֚֗֞ շ֫ ֒֫շ֊֞ էև֗֞ ֟֗֟֊֑֐֊ 

(չ) թ֚ ըֈ֧֘ էև֗֞ ի֟᭨ल֟ոֆ է֟։֟֊֑֐ էև֗֞ ֎֊֞ձ չձ ֟֊֑֐ էև֗֞ թ֚շ֧ ֆ֛ֆ վ֞֒֠ ֟֊ֈᱷ֘ᲂ շ֧ ֟֗֒֫։֠ ᳰշ֚֠ շ֞ ᭅ֑ 
շ֫ ֒֫շ֊֞ էև֗֞ ֎եֈ շ֒֊֞।  

(պ) թ֚ ըֈ֧֘ էև֗֞ ի֟᭨ल֟ոֆ է֟։֟֊֑֐ ֐ᱶ ֟֗֟֊֟֊ֈᱷ᭬ ց ի֌֑֞ᲂ շ֞ ᮧ֏֞֗֠ շ֑֞ ᭅ֞᭠ ֗ ֑֊ 

9. չեչ֞ ֚֡֒ ᭃ֞ लո֧֞ ֌֒֠ᭃ֞- ᮧ᭜ ֑ ֧շ ֟֗֟֊᳸ֈ᭬ ց ֟վल֞ չեչ֞ ֚֟֟֐ֆ ֗֞ᳶ֙շ ֑֚֐ ք ե֞ռ֞ շ֧ ֏֠ֆ֒ ն֒ ղ֧֚ ֟վल֞ շ֧ ֟लձ չեչ֞ 
֊ֈ֠ շ֧ ᭃ֧ᮢ ֛ֆ֧ ᳦֑֡֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ ֟֗֟֊᳸ֈ᭬ ց ᳰշձ վ֞֊ ֧֗֞ल֧ ᮧ֫ց֫շ֩ल շ֧ է֊֚֡֞֒ չեչ֞ ֚֡֒ᭃ֞ ल֧ո֞ ֌֒֠ᭃշᲂ 
᳇֞֒֞ չեչ֞ ֚֡֒ᭃ֞ ल֧ո֞ ֌֒֠ᭃ֞ շ֒֗֞ժ վ֞ձչ֠ ն֒ ֟֗֟֊᳸ֈ᭬ ց ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ ֆև֞ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֫ թ֚ 

ե֚֎ե։ ֐ᱶ ֘֡ᱨ շᳱ չժ ֚֡։֞֒֞᭜ ֐շ շ֞ ᭅ֒֗֞ժ ֛֚֟ֆ թ֚ ֚֡֒ᭃ֞ ल֧ո֞ ֌֒֠ᭃ֞ շᳱ ᳯ֒֌֫ցᭅ շᳱ ᮧ֟ֆ էᮕ֧֟֙ֆ շ֧֒չ֠, ֟վ֚ ֌֒ 
ի֌֑֡᭍ ֆ շ֞ ᭅ֒֗֞ժ շᳱ վ֞ձչ֠, ֑ᳰֈ ը֗᭫ ֑ շ ֛֫।  

10. չեչ֞ ֊ֈ֠ ֆև֞ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ ֐ᱶ ᮧֈ֢֙ օ շᳱ ֟֊չ֒֞֊֠ ᳰշ֑֞ վ֞֊֞- (1) չեչ֞ ֊ֈ֠ ֆև֞ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ ֐ᱶ 
ᮧֈ֢֙ օ շᳱ ֟֊չ֒֞֊֠ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ ᭭ ֗ ե֑ էև֗֞ ի֌ᮕ֛ շ֧ ֟ռᮢᲂ ֆև֞ է᭠ ֑  ֈ֢֒ ե֧֚֗ֈ֠ ᮧ֬᳒֫֟չᳰշ֑ᲂ շ֧ 
ի֌֑֫չ ᳇֞֒֞ ֟֗֟֏᭠ ֊ ֒֞᭔ ֑  ն֒ շ֧᭠ ᮤ  ֚֒շ֞֒֠ է֟֏շ֒օᲂ շ֧ ֚֞և-֚֞և թ֚շ֧ ᳇֞֒֞ ֟֗֟֊᳸ֈ᭬ ց ᳰշձ վ֞֊ ֧֗֞ल ֧ը֗֟։շ 
ը։֞֒ ֌֒ ֗֞᭭ ֆ֟֗շ շ֧᭠ ᮤ ᲂ, ճ֊ल֞թ֊ ֟֊չ֒֞֊֠ ն֒ ᭭ ֗ ֆեᮢ է֟֏շ֒օᲂ շ֧ ֞֐᭟ ֑   ֈᱷ֘ᲂ ᳇֞֒֞ շᳱ վ֞ձչ֠।֊֟ ֧֚ ֐

(2) ի֌-֌֨֒֞ᮕ֞֍ շ֧ ᮧ֞֗։֞֊ᲂ շ֧ ֎֞֗վ֢ֈ (1) շ֧᭠ ᮤ  ֚֒շ֞֒ չեչ֞ ֆև֞ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ ֐ᱶ լ֌֒ ի֟᭨ल֟ոֆ ᮧֈ֢֙ օ շᳱ 
֟֊չ֒֞֊֠ շ֧ ֟लձ ᳰշ֚֠ է᭠ ֑  ֆշ֊֠շ էև֗֞ ֌᳍֟ֆ, ֟վ֧֚ ֟֊ֈᱷ֘ᲂ ֐ᱶ ֟֗֟֊᳸ֈ᭬ ց ᳰշ֑֞ վ֞ ֚շ֧, շ֫ է֌֊֞շ֒ չեչ֞ ֆև֞ թ֚շᳱ 
֛֑֚֞շ ֊ᳰֈ֑ᲂ ֐ᱶ ᮧֈ֢֙ օ շᳱ ֟֊չ֒֞֊֠ շ֧ շ֞ ᭅ֑ շ֫ ᳰշ֚֠ է᭠ ֑  է֟֏շ֒օ էև֗֞ ֟֊շ֑֞ էև֗֞ ֚֠։֧, ᮧ֬᳒֫֟չշᳱ շ֫ է᳒ֆ֊ 
շ֒֊֧ շ֧ ի᳎֧᭫ ֑  ֧֚, ֚ᲅ֌ ֚շֆ֠ ֛।֨   

11. չեչ֞ ֊ֈ֠ շ֧ ֚ե֒ ᭃօ, ֚֡֒ ᭃ֞ ն֒ ᮧ֎ե։֊ ֚ե֎ե։֠ ᳦֑֒֞֠ ֌ᳯ֒֙ֈ շ֞ չւ֊ - թ֚ ըֈ֧֘ շ֫ ल֞չ ֢շ֒֊֧ շᳱ ֟ֆ֟և ֧֚ 
է֟։֟֊֑֐ շ֧ ի᳎֧᭫ ֑ ᲂ ֆև֞ թ֚ ըֈ֧֘ ն֒ ի֟᭨ल֟ոֆ է֟։֟֊֑֐ շ֧ ֆ֛ֆ ֑և֞ ֟֗֟֊᳸ֈ᭬ ց ֘֟Ღ֑ᲂ շ֞ ի֌֑֫չ շ֒֊֧ ֆև֞ 
շ֑֞ᲄ շ֫ շ֒֊֧ շ֧ ֟लձ չեչ֞ ֊ֈ֠ շ֧ ե֚֒ᭃօ, ե֚֒ᭃ֞, ᮧ֎ե։֊ ե֚֎ե։֠ ᭬֒֞ ᮝ֑֠ ֌ᳯ֒֙ֈ շ֧ ֊֞֐ ֧֚ (֟վ֧֚ թ֚ ըֈ֧֘ ֐ᱶ թ֚շ֧ 
֌᭫ ռ֞ֆ֭ ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֛֞ վ֞ձչ֞) ձշ ᮧ֞֟։շ֒օ շ֞ չւ֊ ᳰշ֑֞ վ֞ձչ֞। 
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12. ᳦֑֒֞֠ չեչ֞ ֌ᳯ֒֙ֈ շᳱ ֚ե֒ ռ֊֞- ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ ֐ᱶ ֟֊᭥ ֊֟ल֟ոֆ ֚ֈ֑᭭ ֘֞֟֐ल ֛ᲂչ,֧ ֊֞֐ֆ:-  

(շ) ᮧ։֞֊֐եᮢ֠  է᭟ ֑ ᭃ, ֌ֈ֧֊ 

(ո) շ֧᭠ ᮤ ֑֠ վल ե֚֚֞։֊, ֊ֈ֠ ֟֗շ֚֞ ն֒ չեչ֞ ե֚֒ ᭃօ ֐եᮢ֠ ի֌֞᭟ ֑ ᭃ, ֌ֈ֧֊ 

(չ) շ֧᭠ ᮤ ֑֠ ֌֑ ᭅ֞֗֒օ ֗֊ ձ ե֗ վल֑֗֞֡ ֌ᳯ֒֗ֆᭅ֊ ֐եᮢ֠ ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(պ) շ֧᭠ ᮤ ֑֠ ֟֗᭜ ֆ ֐եᮢ֠ ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(ջ) շ֧᭠ ᮤ ֑֠ ֛֘֒֠ ֟֗շ֚֞ ֐եᮢ֠ ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(ռ) շ֧᭠ ᮤ ֑֠ ֟֗᳒֡ֆ ֐եᮢ֠ ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(ս) շ֧᭠ ᮤ ֑֠ ᭄֟֗֞֊ ձ ե֗ ᮧ֬᳒֫֟չշᳱ ֐եᮢ֠ ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(վ) շ֧᭠ ᮤ ֑֠ ᮕ֞֠֐օ ֟֗շ֚֞ ֐եᮢ֠ ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(տ) շ֧᭠ ᮤ ֑֠ ֌֧֑վल ձ ե֗ ᭭ ֗ ᭒ սֆ֞ ֐եᮢ֠ ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(ր) շ֧᭠ ᮤ ֑֠ ֌֫ֆ ֌ᳯ֛֒֗֊ ֐եᮢ֠   ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(ց) շ֧᭠ ᮤ ֑֠ ֌ ᭅ֑ց֊ ֒֞᭔ ֑ ֑ եᮢ֠   ֚ֈ᭭֐  , ֌ֈ֧֊ 

(ւ) ի֌֞᭟ ֑ ᭃ, ֊֠֟ֆ ը֑֫չ           ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(փ) ֡֐᭎ ֑ ֑ եᮢ֠, ֟֎֛֞֒    ֚ֈ᭭֐ , ֌ֈ֧֊ 

(ք) ֡֐᭎ ֑ ֑ եᮢ֠, տ֞֒ոեփ    ֚ֈ᭭֐ , ֌ֈ֧֊ 

(օ) ֡֐᭎ ֑ ֑ եᮢ֠, ի᭜ ֆ֒֞ոեփ    ֚ֈ᭭֐ , ֌ֈ֧֊ 

(ֆ) ֡֐᭎ ֑ ֑ եᮢ֠, ի᭜ ֆ֒ ᮧֈ֧֘    ֚ֈ᭭֐ , ֌ֈ֧֊ 

(և) ֡֐᭎ ֑ ֑ եչ֞ल    ֚ֈ᭭֎ ֐եᮢ֠, ֌᳟֟֐ , ֌ֈ֧֊ 

(ֈ) ֚֟ռ֗, վल ե֚֚֞։֊, ֊ֈ֠ ֟֗շ֚֞ ն֒ չեչ֞ ե֚֒ ᭃօ ֐եᮢ֞ल֑-                ֚ֈ֑᭭, ֌ֈ֧֊ 

(։) ֛֟֞֐֊ֈ֧֘շ, ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊                                           ֚ֈ֑᭭-֚֟ռ֗, ֌ֈ֧֊ 

(2) ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ ֚ֈ᭭ ֑  շ֧ ᱨ֌ ֐ᱶ ᳦֑֒֞֠ չեչ֞ ֌ᳯ֒֙ֈ ֐ᱶ ᮧ֟ֆ֟֊֟։᭜ ֗  ֊֛ᱭ շ֒֊֧ ֗֞ल֧ ղ֧֚ ֒֞᭔ ֑  շ֧ ձշ էև֗֞ ձշ ֧֚ 
է֟։շ ֡֐᭎ ֑ ֨ ֛ ल շ֒ ֚շֆ֠֐֟֞֘ ե֟ᮢ֑ᲂ շ֫֐ վ֛ ե֞ չեչ֞ ֊ֈ֠ շᳱ ᮧ֡֐ո ֛֑֚֞շ ֊ᳰֈ֑ ե֞ ֛,֨ ֟վ֧֚֚ չեչ֞ ֊ֈ֠ շ֧ վल շᳱ 
չ֡օ֗᭜ ֆ֞ ᮧ֏֞֟֗ֆ ֛֫֊ ֧շᳱ ե֚֏֞֗֊֞ ֛।֨ 

(3) ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ ֑ᳰֈ ը֗᭫ ֑ շ ֚֐տ֧ ֆ֫ ձշ էև֗֞ է֟։շ շ֧᭠ ᮤ   ल շ֒ ֚շֆ֠ ֛।֨֐֟֞֘ ֠֏ ե֟ᮢ֑ᲂ շ֫֐ ֑֠

(4) ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ ֊ֈ֠ ե֚֒ᭃօ, ֊ֈ֠ ֌֞ᳯ֒֟᭭և֟ֆշᳱ ն֒ ֊ֈ֠ ᮧ֎ե։֊, վल ᭄֟֗֞֊, ֌֑ ᭅ֞֗֒օ է֟֏֑ ե֞֟ᮢշᳱ, ֚֞֟֞֐վշ 
վ֞չᱨշֆ֞ շ֧ ᭃ֧ᮢ ֐ᱶ ֆև֞ է᭠ ֑  ե֚֎ե֟։ֆ ᭃ֧ᮢᲂ շ֧ ᭄֧֟֗֘֙ᲂ ֆև֞ ᭄֧֟֗֘֙ ե֚չւ֊ᲂ էև֗֞ ե֚᭭ և֞֊ᲂ շ֧ ֚֞և ֌֒֞֘֐ᭅ շ֒ ֚շֆ֠ ֛֨।  

(5) ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֞ ֡֐᭎ ֑ ֞ल֑ ֊ժ ᳰֈ᭨ ल֠ ֐ᱶ էև֗֞ ղ֧֚ ᳰշ֚֠ է᭠ ֑  ᭭ և֞֊ ֌֒ ֛֫չ֞, վ֚֨֞ ֟֊։ ᭅ֞ᳯ֒ֆ ᳰշ֑֞ վ֞ձ। 

(6) ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֞ ֚֟ռ֗֞ल֑ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֐ ֊֘֐ᱶ ֛֫չ֞। 

(7) շ֧᭠ ᮤ  ֚֒շ֞֒ ֐ᱶ վल ե֚֚֞։֊, ֊ֈ֠ ֟֗շ֚֞ ն֒ չեչ֞ ե֚֒ᭃօ ֐եᮢ֞ल֑ ֊֫փल ֐եᮢ֞ल֑ շ֧ ᱨ֌ ֐ᱶ շ֞ ᭅ֑ շ֧֒չ֞।  

13. ᭬֒֞ ᮝ֑֠ չեչ֞ ֊ֈ֠ ֎֧֟ ֚֊ ᮧ֞֟։շ֒օ շ֞ ֟֗պց֊- (1) ֌֨֒ ֞ᮕ֞֍ 11 ֐ᱶ ᳦֑֒֞֠ չեչ֞ ֌ᳯ֒֙ֈ շ֧ չւ֊ շᳱ ֟ֆ֟և շ֫ ն֒ ֧֚, 
վल ե֚֚֞։֊, ֊ֈ֠ ֟֗շ֚֞ ն֒ չեչ֞ ե֚֒ᭃօ ֐եᮢ֞ल֑, ֊ժ ᳰֈ᭨ ल֠ շᳱ է֟։֢֚ռ֊֞ շ֞.ը. 2539(է), ᳰֈ֊ ե֞շ 29 ֚֟ֆ᭥ ֎֒, 
2014 շ֧ ᳇֞֒֞ չᳯւֆ ᭬֒֞ ᮝ֑֠ չեչ֞ ֊ֈ֠ ֎֧֚֟֊ ᮧ֞֟։շ֒օ շ֫ ֟֗պᳯցֆ ֞֐֊֞ վ֞ձչ֞। 
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(2) ֟֗պց֊ ֧֚ ֌֛ल֧ ᭬֒֞ ᮝ֑֠ չեչ֞ ֊ֈ֠ ֎֧֚֟֊ ᮧ֞֟։շ֒օ ᳇֞֒֞ ᳰշձ չձ էև֗֞ սַ֧֫ չձ ֚֏֠ շ֞ ᭅ֑ էև֗֞ ֘֡ᱨ շᳱ չժ 
շ֞ ᭅ֒֗֞ժ էև֗֞ ոռᭅ շᳱ չժ էև֗֞ ոռᭅ ᳰշձ վ֞֊ ֧֛ֆ֧ ֡ᮧ֞֟։շ֣ֆ ᳰշ֚֠ ֒֞֟֘ շ֫ թ֚ ըֈ֧֘ շ֧ ֚֞֐֊ ᮧ֞֗։֞֊ᲂ շ֧ ֆ֛ֆ ᳰշ֑֞ 
ᱟը էև֗֞ ֘ᱨ֡ ᳰշ֑֞ վ֞֊֞ ֞֐֊֞ վ֞ձչ֞।  

14. չեչ֞ ֊ֈ֠ շ֧ ֌֑ᭅ֗ ᭃ֧օ, ֟֊ֈᱷ֘֊ ն֒ ֟֊֑եᮢ օ շ֞ շ֑֞ᭅ ᳦֑֒֞֠ չեչ֞ ֌ᳯ֒֙ֈ շ֫ ֚ᲅ֌֊֞- չեչ֞ ֊ֈ֠ շ֧ ֌ ᭅ֑֧֗ᭃօ, ֟֊ֈᱷ֘֊, 
֟֗շ֚֞ ն֒ ֟֊ ե֑ᮢօ ֆև֞ չեչ֞ ֊ֈ֠ ֐ᱶ ֌֑ ᭅ֞֗֒օ ᮧֈ֢֙ օ շ֧ ե֚֒ᭃօ, ֒֫շև֞֐, ֟֊ ե֑ᮢօ ն֒ ֟֊֗֞֒օ շ֧ ֟लձ ե֚֌֢օᭅ ֊ֈ֠ 
֎֧֚֟֊ (֟֗᭜ ֆ֑֠ ձ ե֗ ᮧ֚֘֞֟֊շ ֐֞֐लᲂ ֛֚֟ֆ) ֆև֞ թ֚շᳱ ᮧ֞շ֣֟ֆշ ն֒ ֢֐ल ֟᭭և֟ֆ շ֞ ե֚֒ᭃօ ֊ֈ֠ ֐ᱶ վल շ֧ ֌֑ ᭅ֞᭡ ֆ 
֎֛֞֗ շᳱ ֟֊ ե֒ֆ֒ֆ֞ ն֒ թ֚շ֧ ֚֞և վַ֧֡ ֐֞֐लᲂ շ֧ ֟लձ ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ, թ֚ ըֈ֧֘ ֐ᱶ ֘֞֟֐ल ᳰշ֚֠ ֏֠ ռ֠վ շ֧ 
֎֞֗վ֢ֈ, ե֚֌֢օᭅ ᱨ֌ ֧֚ ֟վ᭥ ֞֐ ֧֒֞֗֐֊֠ վ֞ձչ֠।  

15. ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֞ ᭃ֧ᮢ ֞֟։շ֞֒- չեչ֞ ֊ֈ֠ շ֧ ե֚֒ ᭃօ, ե֚֒ᭃ֞ ն֒ ᮧ֎ե։֊ ե֚֎ե։֠ ᭬֒֞ ᮝ֑֠ ֌ᳯ֒֙ֈ շ֞ ᭃ֧ᮢ֞֟։շ֞֒ 
֌֨֒֞ᮕ֞֍ 2 ֐ᱶ ᳰֈձ չձ ᭃ֧ᮢ ֆշ ֛֫չ֞।  

16. չեչ֞ ֊ֈ֠ շ֧ ֚ե֒ ᭃօ, ֚ե֒ ᭃ֞ ն֒ ᮧ֎ե։֊ ֚ե֎ե։֠ ᭬֒֞ ᮝ֑֠ ֌ᳯ֒֙ֈ շᳱ ֎ւ֨շ-  

(1) ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ է֌֊֠ ֎֨ւշᲂ ֛֚֟ֆ է֌֊֧ շ֞ ᭅ֑ շ֫ շ֒֊֧ շ֧ ֟लձ է֌֊֠ ᭭ ֗ ե֑ շᳱ ᮧᳰᮓ֑֞ շ֞ ֟֗֟֊֑֐֊ շ֒ 
֚շֆ֠ ֛।֨  

(2) ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֧ է᭟ ֑ ᭃ ֎֨ւշ շᳱ է᭟ ֑ ᭃֆ֞ շ ᱶ֒չ ֧ն֒ ի֊շᳱ է֊֡֌֟᭭և֟ֆ ֐ᱶ ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շᳱ 
֎֨ւշᲂ շᳱ է᭟ ֑ ᭃֆ֞ ի֌֞᭟ ֑ ᭃ շ ᱶ֒չ ֧ն֒ թ֚շ֧ շ֞ ᭅ֑᭪ ֑ ֛֗֞֒ շ֫ ըչ ֧֎ָ֞ձեչ֧।  

(3) ի֌֞᭟ ֑ ᭃ շ֧ ֌֚֞ էչल֠ ֎֨ւշ ֐ᱶ ե֚֌᳥֡֟ շ֧ ֘ֆ ᭅ֞։֠֊ ֌ᳯ֒֙ֈ շᳱ ֈ֫ ֎֨ւշᲂ շ֧ ը֑֫վ֊ շ֧ ֎֠ռ ֐ᱶ ֌ᳯ֒֙ֈ շ֧ 
ի᳎֧᭫ ֑  շ֫ ᮧ֞᭡ ֆ շ֒֊ ֧֛ֆ֧ ᭬֡֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֧ ֟लձ ը֗᭫ ֑ շ ֟֊օᭅ֑ ल֧֊ ֧շᳱ ֘֟Ღ ֛֫չ֠। 

(4) ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ է֌֊֧ ֧֟֗֗շ ֧֚ ᮧ᭜ ֑ ֧շ ֗֙ᭅ շ֐ ֧֚ շ֐ ձշ էև֗֞ է֟։շ ֎֨ւշᱶ  ը֑֫֟վֆ շ֒ ֚շֆ֠ ֛।֨  
17. ᮧ֞֟։շ֒օ շ֧ ᱨ֌ ֐ᱶ չեչ֞ ֊ֈ֠ ֚ե֎ե։֠ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֑֞ᭅ֎ल շ֞ չւ֊- (1) թ֚ ըֈ֧֘ շ֫ վ֞֒֠ շ֒֊ ֧շᳱ ֟ֆ֟և ֧֚ 
է֟։֟֊֑֐ շ֧ ի᳎֧᭫ ֑ ᲂ ֆև֞ թ֚ ըֈ֧֘ ն֒ ի֟᭨ल֟ոֆ է֟։֟֊֑֐ շ֧ ֆ֛ֆ ֑և֞ ֟֗֟֊᳸ֈ᭬ ց ֘֟Ღ֑ᲂ շ֞ ի֌֑֫չ շ֒֊֧ ֆև֞ 
շ֑֞ᲄ շ֫ շ֒֊֧ շ֧ ֟लձ չեչ֞ ֊ֈ֠ ե֚֎ե ։֠ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֞ ᭅ֑֎ल շ֧ ֊֞֐ ֧֚ ձշ ᮧ֞֟։շ֒օ շ֞ չւ֊ ᳰշ֑֞ վ֞ձչ֞। 

2 չեչ֞ ֊ֈ֠ ե֚֎ե։֠ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֞ ᭅ֑֎ल ֐ᱶ ֟֊᭥ ֊֟ल֟ոֆ ֘֞֟֐ल ֛,ᱹ ֊֞֐ֆ:-  

(շ) շ֧᭠ᮤ֑֠ վल ե֚֚֞։֊, ֊ֈ֠ ֟֗շ֚֞ ն֒ չեչ֞ ե֚֒ ᭃօ ֐եᮢ֠     է᭟ ֑ ᭃ, ֌ֈ֧֊ 

(ո) շ֧᭠ᮤ֑֠ վल ե֚֚֞։֊, ֊ֈ֠ ֟֗շ֚֞ ն֒ չեչ֞ ե֚֒ ᭃօ ֒֞᭔֑ ֐եᮢ֠   ի֌֞᭟֑ᭃ, ֌ֈ֧֊ 

(չ)  ֚֟ռ֗, վल ե֚֚֞։֊, ֊ֈ֠ ֟֗շ֚֞ ն֒ չեչ֞ ե֚֒ᭃօ ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(պ) ֚֟ռ֗, ֟֗᭜ ֆ ֐եᮢ֞ल֑ (᭪ ֑ ֑ ֟֗֏֞չ)                ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(ջ) ֚֠ժյ, ֊֠֟ֆ ը֑֫չ                                       ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(ռ) ֡֐᭎ ֑  ֚֟ռ֗, ի᭜ ֆ֒֞ոեփ ֒֞᭔ ֑                            ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(ս) ֡֐᭎ ֑  ֚֟ռ֗, ի᭜ ֆ֒ ᮧֈ֧֘ ֒֞᭔ ֑                            ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(վ) ֡֐᭎ ֑  ֚֟ռ֗, ֟֎֛֞֒ ֒֞᭔ ֑                            ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(տ) ֡֐᭎ ֑  ֚֟ռ֗, տ֞֒ոեփ ֒֞᭔ ֑                            ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(ր) ֡֐᭎ ֑  ֚֟ռ֗, ֌᳟֟֐ ֎եչ֞ल ֒֞᭔ ֑                ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(ց) ֛֟֞֐֊ֈ֧֘շ,  ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊                ֚ֈ᭭ ֑ , ֚֟ռ֗ 

(3) չեչ֞ ֊ֈ֠ ե֚֎ե ։֠ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֞ ᭅ֑֎ल, ձշ էև֗֞ ձշ ֧֚ է֟։շ շ֧᭠ ᮤ ֑ եᮢ֞ल֑ᲂ շ֧ ֚֟ռ֗ᲂ էև֗֞ ե֚֎ե֟։ֆ է᭠֐ ֑֠  

ᳰշ֚֠ ֒֞᭔ ֑  շ֧ ֡֐᭎ ֑  ֚֟ռ֗ շ֫ ֚ֈ᭭ ֑  շ֧ ᱨ֌ ֐ᱶ ֘֞֟֐ल շ֒ ֚շֆ֠ ֛,֨ ֑ᳰֈ ը֗᭫ ֑ շ ֚֐տ֞ վ֞ձ। 
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(4) չեչ֞ ֊ֈ֠ ե֚֎ե ։֠ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֞ ᭅ֑֎ल է֌֊ ֧֧֟֗֗շ֞֊֚֡֞֒ շ֐ ֧֚ շ֐ ᮧ᭜ ֑ ֧շ ֆ֠֊ ֐ ֧֊֛֠֐ᱶ ձշ էև֗֞ թ֧֚֚ է֟։շ 
֎֨ւշᱶ  ը֑֫֟վֆ շ֧֒չ֞।  

(5) շ֧᭠ ᮤ  ֚֒շ֞֒, վल ե֚֚֞։֊, ֊ֈ֠ ֟֗շ֚֞ ն֒ չեչ֞ ե֚֒ᭃօ ֐եᮢ֞ल֑ ֐ᱶ չեչ֞ ե֚֎ե։֠ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֞ ᭅ֑֎ल շ֫ 
ᮧ֚֘֞֟֊շ ն֒ ֆշ֊֠շᳱ ֛֑֚֞ֆ֞ ի֌ल᭣ ։ շ֒֞ձչ֠ ն֒ ֑֛ ֐եᮢ֞ल֑ ղ֚֠ ᮧ֚֘֞֟֊շ ն֒ ֆշ֊֠շᳱ ֛֑֚֞ֆ֞ ֈ֧֊֧ շ֧ ի᳎֧᭫ ֑  
֛ֆ֧֡ ֊֫փल ֐եᮢ֞ल֑ ֛֫չ֞।  

(18) չեչ֞ ֊ֈ֠ ֚ե֎ե։֠ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֑֞ᭅ֎ल շ֧ շ֑֞ᭅ ն֒ ֘֟Ღ֑֞ե-  

(1) չեչ֞ ֊ֈ֠ ե֚֎ե ։֠ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֞ ᭅ֑֎ल չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ շ֧ ե֚֒ᭃօ, ե֚֒ᭃ֞ ն֒ ᮧ֎ե։֊ ֧֚ ե֚֎ե֟։ֆ 
֗ ᭠֐֚ ᱶ֐ लᲂ֐֞֐ ֠֏֚ ֑ շ֧֒չ֞ ն֒ ֚ल֛֞ ֈ֧չ֞।  

(2) ո֚֞շ֒ ն֒ ի֌-֌֨֒֞ᮕ֞֍ (1) շ֧ ᮧ֞֗։֞֊ᲂ շ֧ ֌֢֗ ᭅ֛֞ᮕ֛ շ֧ ֟֎֊֞ չեչ֞ ֊ֈ֠ ե֚֎ե ։֠ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֞ ᭅ֑֎ल շ֧ շ֞ ᭅ֑ ն֒ 
֘֟Ღ֑ᲂ ֐ᱶ չեչ֞ ֊ֈ֠ շ֧ ե֚֒ ᭃօ, ֚֡֒ᭃ֞ ն֒ ᮧ֎ե։֊ ֧֚ ե֚֎ե֟։ֆ ֟֊᭥ ֊֟ल֟ոֆ ֐֞֐लᲂ ֐ᱶ ֧֚ ֚֏֠ էև֗֞ ᳰշ֚֠ ձշ շ֧ ե֚֎ե։ ֐ᱶ 
ի֌֑֞ᲂ շ֫ ֘֞֟֐ल ᳰշ֑֞ վ֞ ֚շֆ֞ ֛।֨ էև ᭅ֞ֆ-֭ 

(շ) ֑ ֛  ֚֡֟֊᳟֟ֆ շ֒֊֞ ᳰշ ե֚֎ե֟։ֆ ֐եᮢ֞ल֑, ֟֗֏֞չᲂ ն֒ ֒֞᭔ ֑  ֚֒շ֞֒ᲂ շ֧ ֌֚֞- 

(i) չեչ֞ ֊ֈ֠ շ֧ ե֚֒ᭃօ ն֒ ֌ᳯ֒֒ᭃօ շ֧ ի᳎֧᭫ ֑  շ֫ ᮧ֞᭡ ֆ շ֒֊֧ շ֧ ֟लձ ո֚֞ չ֟ֆ֟֗֟։֑ᲂ, ի᳎֧֑᭫ᲂ ն֒ ֑֚֐֎᳍ֆ֞ 
֛֚֟ֆ ձշ շ֞ ᭅ֑ ֑֫վ֊֞ ֛ ֨ 

(ii) թ֚շᳱ շ֞ ᭅ֑ ֑֫վ֊֞Ა շ֧ շ֑֞ ᭅ֞᭠֑֗֊ շᳱ ֟֊չ֒֞֊֠ ֛ֆ֧ ֡ձշ ֆեᮢ ֛ ֨ 

(ո) ֑֚֐֎᳍ ը։֞֒ ֌֒ թ֚շᳱ շ֞ ᭅ֑ ֑֫վ֊֞Ა շ֧ շ֑֞ ᭅ֞᭠ ֗ ֑֊ շ֧ ֟लձ ե֚֎ե֟։ֆ ֐եᮢ֞ल֑ᲂ, ֟֗֏֞չᲂ ն֒ ֒֞᭔ ֑  ֚֒շ֞֒ᲂ շ֧ 
֎֠ռ ֚֐᭠ ֗ ֑। 

(չ) շ֑֞ ᭅ֞᭠ ֗ ֑֊ ᮧᳰᮓ֑֞ շᳱ ֟֊չ֒֞֊֠, ֎֞։֞Ა շ֫ շ֫ ֈ֢֒  շ֒֊֞, ֘֠ᮖ շ֑֞ ᭅ֞᭠ ֗ ֑֊ ֚֡֟֊᳟֟ֆ շ֒֊֧ շ֧ ֟लձ ը֑֗᭫շ ֚֡տ֞֗ 
ն֒ ֟֊օᭅ֑ ल֊֧֞। 

(պ) պ֧֒ल ֢ն֒ ֟֗ֈ֧֘֠ ֛֑֚֞ֆ֞ շ֧ ֞֐᭟ ֑   չեչ֧ ֐֟֞֐֊ ᭜ ֆ ֌֫֟֙ֆ ֌ᳯ֑֒֫վ֊֞Ა ֛֚֟ֆ֗֟ ֧֚ ֐

(ջ) չեչ֞ ֊ֈ֠ շ֧ ե֚֒ᭃօ ն֒ ե֚֒ᭃ֞ ֆև֞ ᮧ֎ե։֊ շ֧ ի᳎֧᭫ ֑  շ֫ ᮧ֞᭡ ֆ շ֒֊ ֧շ֧ ֟लձ ֑և֞ ը֗᭫ ֑ շ ֚֐տ֧ չձ ղ֧֚ է᭠ ֑  շ֑֞ᲄ 
շ֫ շ֒֊֞ էև֗֞ ֑և֞ ը֗᭫ ֑ շ ֚֐տ֠ չժ ֘֟Ღ֑ᲂ շ֞ ᮧ֑֫չ շ֒֊֞ էև֗֞ շ֧᭠ ᮤ  ֚֒շ֞֒ ᳇֞֒֞ ֚ᲅ֌֞ չ֑֞ ֛֫ էև֗֞ ᭬֒֞ ᮝ֑֠ 
չեչ֞ ֌ᳯ֒֙ֈ ᳇֞֒֞ ֟֗֟֊᳸ֈ᭬ ց շ֑֞ᲄ շ֫ շ֒֊֞।   

19. ձշ ֛վ֞֒ շַ֒֫ ᱨ֌ձ շ֧ ֐᭨֢ ֑  ֚ ֧է֟։շ շᳱ ֌ᳯ֑֒֫վ֊֞Ა շ֧ ֟लձ է֊֫֡֐ֈ֊ 
(1) չեչ֞ ֊ֈ֠ ե֚֎ե։֠ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֞ ᭅ֑֎ल, ձշ ֛վ֞֒ շַ֒֫ ᱨ֌ձ շ֧ ֢֐᭨ ֑  ֧֚ է֟։շ շᳱ ᮧ᭜֑֧շ ֌ᳯ֑֒֫վ֊֞ շ֧ է֊֡֫֐ֈ֊ 
֛ֆ֧֡ ֟վ᭥ ֧֒֞֗֐ ֛֫չ֞, ֑֚֐֚-֑֐ ֌֒ ֑և֞ ե֚֘ ֫֟։ֆ। 

(2). չեչ֞ ֊ֈ֠ ե֚֎ե։֠ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֞ ᭅ֑֎ल ի֌-֌֨֒֞ᮕ֞֍ (1) շ֧ ի᳎֧᭫ ֑  ֛ֆ֧֡ թ֊շ֧ ֚ֈ᭭ ֑ ᲂ շ֧ ֎֠ռ ձշ է֟։շ֞ᳯ֑֒ᲂ շᳱ ի֌-
 ֆ չւ֊ շ֒ ֚շֆ֞ ֛।֨֟֐֚֟

20. ֟֗֟֊᳸ֈ᭬ ց ֒֞᭔ ֑  չեչ֞ ֚ե֒ ᭃօ ֚ե֒ ᭃ֞ ձ֗ե ᮧ֎ե։֊ ֚֟֟֐ֆ֑ᲂ շ֞ ᮧ֞֟։շ֒օᲂ շ֧ ᱨ֌ ֐ᱶ չւ֊ ֆև֞ թ֊շ֞ ֚եպւ֊- թ֚ 
ըֈ֧֘ շ֧ ल֞չ֢ ֛֫֊֧ շᳱ ֆ֞֒֠ո ֧֚ ֌֨֒֞ 2 ֐ᱶ ᳰֈձ չձ է֊֚֡֞֒ ᮧ᭜ ֑ ֧շ ֒֞᭔ ֑ ֑ ᱶ ֒֞᭔֐   չեչ֞ ե֚֒ᭃօ, ե֚֒ᭃ֞ ձ ե֗ ᮧ֎ե։֊ ֚֟֟֐ֆ 
 ֈ᭬ ց ֘֟Ღ֑ᲂ շ֞ ᮧ֑֫չ շ֒֊ ֧ֆև֞ շ֑֞ᲄ᳸֊֟֗֟ ֐֑֊ᱶ թ֚ ըֈ֧֘ ֆև֞ է֟։֟֐շ ձշ ᮧ֞֟։շ֒օ չᳯւֆ ᳰշ֑֞ վ֞ձչ֞। ֟վ֚֐֞֊
շ֞ ֟֊᭬ ֌֞ֈ֊ շ֒֊֧ շ֧ ֟लձ է֊֚֡ ֢ռ֠ ֐ᱶ ֟֗֟֊᳸ֈ᭬ ց ᳰշձ չձ է֊֚֡֞֒ ձշ է᭟ ֑ ᭃ ն֒ ֚ֈ᭭ ֑    ल ֛ᲂչ֧।֐֟֞֘ 

21. ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ շᳱ ֎ւ֨շᱶ ದ (1) ᮧ᭜ ֑ շ֧ ֟֗֟֊᳸ֈ֭֙  ց ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ է֌֊֠ ֎֨ւշᲂ ֛֚֟ֆ է֌֊ ֧շ֑֞ᲄ շ֫ շ֒֊֧ շ֧ ֟लձ 
է֌֊֠ ᭭ ֗ ե֑ շᳱ ᮧᳰᮓ֑֞ շ֞ ֟֗֟֊֑֐֊ շ֒ ֚շֆ֠ ֛।֨  

(2) ᮧ᭜ ֑ ֧շ ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ 3 ֛֠֐֊֧ շᳱ է֗֟։ ֐ᱶ շ֐ ֧֚ շ֐ է֌֊֠ ձշ ֎֨ւշ շ֧֒չ֠। 
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(3) ֟֗֟֊᳸ֈ᭬ ց ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ շ֧ է᭟ ֑ ᭃ թ֚շᳱ ֎֨ւշᲂ շᳱ է᭟ ֑ ᭃֆ֞ շ ᱶ֒չ֧ ն֒ ի֊շᳱ է֊֡֌֟᭭և֟ֆ ֐ᱶ ի֟᭨ल֟ոֆ ֚֟֟֐ֆ 
է֌֊֞ ի֌֞᭟ ֑ ᭃ շ֞ ռ֡֊֞֗ շ ᱶ֒չ,֧ վ֫ ֟֗֟֊᳸ֈ᭬ ց ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ շᳱ ֎֨ւշᲂ շᳱ է᭟ ֑ ᭃֆ֞ շ ᱶ֒չ ֧ն֒ թ֚շ֧ շ֞ ᭅ֑ ᭪ ֑ ֛֗֞֒ շ֫ 
ըչ ֧֎ָ֞ձեչ֧।  

ֆ շ֞ է։֠ᭃօ, ֟֊ֈᱷ֘֊ ձ֗ե ֟֊֑եᮢ֟֐֚֟ .22 օ- չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ ֐ᱶ ե֚֒ᭃօ, ե֚֒ᭃ֞ ֌֑ ᭅ֞֗֒օ֑֠ ᮧֈ֢֙ օ 

շᳱ ֒֫շև֞֐, ֟֊ ե֑ᮢօ ձ ե֗ շ֠֐ ल֞֊ ֧շ֧ ի᳎֧᭫ ֑  ֧֚ թ֚ ըֈ֧֘ ֐ᱶ ᳰշձ չձ ᳰշ֚֠֏֠ ᮧ֞֗։֞֊ շ֧ ֎֞֗վ֢ֈ ֟վल֞ չեչ֞ ֚֟֟֐ֆ֑ᲂ 
շ֞ է։֠ᭃօ ֟֊ֈᱷ֘ ֊ ձ ե֗ ֟֊ եᮢ֑ օ ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ շ֧ ֌֚֞ ֛֫չ֞ ֟վ֧֚֚ չեչ֞ ֊ֈ֠ ᮧ֞շ֣֟ֆշ ձ ե֗ ֢֐ल ֟᭭և֟ֆ շ֞ ե֚֒ᭃօ 
ᳰշ֑֞ վ֞ ֚շ֧ ն֒ ե֚֎ե֟։ֆ ֒֞᭔ ֑ ᲂ ֐ᱶ չեչ֞ ֊ֈ֠ շ֧ ե֚֒ ᭃօ ձ ե֗ ᮧ֎ե։֊ շ֧ ֟लձ չեչ֞֊ֈ֠ ֐ᱶ վल շ֞ ֚ֆֆ ձ ե֗ ֌֑ ᭅ֞᭡ ֆ ᮧ֛֗֞ 
֚֡֟֊᳟֟ֆ ᳰշ֑֞ վ֞ ֚շ֧ ।  

23. ֒֞᭔ ֑ ֆ շ֧ ֟֊օᭅ֑֟֐֚֟   ֎֞᭟ ֑ շ֞֒֠ ֛ᲂչ-֧-- ֟֗֟֊᳸ֈ᭬ ց ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ շᳱ ֎֨ւշᲂ ֐ᱶ ֟लձ չձ ֟֊օᭅ֑ թ֚ ըֈ֧֘ ֐ᱶ 
֟֊֛֟ֆ ᳰշ֚֠ ֏֠ ֐֞֐ल ֧շ֧ ֎֞֗վ֢ֈ ᮧ᭜ ֑ ֧շ ֟վल֞ չեչ֞ ֚֟֟֐ֆ ն֒ ᮧ᭜ ֑ ֧շ ᭭ և֞֊֑֠ ᮧ֞֟։շ֒օ էև֗֞ է᭠ ֑  ᮧ֞֟։շ֒օ էև֗֞ 
֎֫փᭅ էև֗֞ ղ֧֚ ֟֊օᭅ֑ ֐ᱶ ե֚ֈᳶ֏ֆ ᭪ ֑ ֟Ღ ֌֒ ल֞չ֢ ֛ᲂչ֧ ն֒ ֧֗ ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ շ֧ ֟֊օᭅ֑ᲂ շ֞ է֊֡֌֞ल֊ շ ᱶ֒չ֧। 

24. ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ֑ᲂ շ֧ է֟։շ֞֒, շֆᭅ᭪ ֑  ն֒ շ֑֞ᭅ- (1) ᮧ᭜ ֑ ֧շ ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ շ֫ թ֚ է֟։֟֊֑֐ շ֧ ᮧ֞֗։֞֊ᲂ ֆև֞ 
ի֚շ֧ ֆ֛ֆ ֎֊֞ձ չձ ֟֊֑֐ᲂ էև֗֞ ի֚շ֧ ֆ֛ֆ վ֞֒֠ ֟֊ֈᱷ֘ᲂ ֆև֞ թ֚ ըֈ֧֘ շ֧ ᮧ֞֗։֞֊ᲂ ֐ᱶ ֟֊։ ᭅ֞ᳯ֒ֆ ֟֊֑֐ᲂ շ֧ ֘ֆ ᭅ֞։֠֊ 
֌֨֒֞ 6, 7 ն֒ 8 ֐ᱶ ի֟᭨ल֟ոֆ ի֌֑֞ᲂ ֛֚֟ֆ ղ֧֚ ֚֏֠ ի֌֑֞ᲂ վ֫ ֛֗ չեչ֞ ֊ֈ֠ ֐ᱶ ᮧ֏֞֗֠ ᮧֈ֢֙ օ ֟֊֗֞֒օ ն֒ ֊ֈ֠ շ֧ 

ե֚֒ᭃօ ֛ֆ֧֡ ֆև֞ ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ ֆև֞ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֧ ֟֊օᭅ֑ᲂ շ֫ ल֞չ ֢շ֒֊֧ ֛ֆ֧֡ ը֗᭫ ֑ շ էև֗֞ է֟֊֗֞ ᭅ֑ 
 տ֧, շ֫ շ֒֊֧ շ֞ է֟։շ֞֒ ֛֫չ֞।֐֚

(2) ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ ն֒ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ ֟֗֟֏᭠ ֊ շ֞ ᭅ֑ᮓ֐ ն֒ ֌ᳯ֑֒֫վ֊֞ձե 
շ֑֞ ᭅ֞֟᭠֗ֆ շ֧֒չ֠। 
(3) ֧֟֗֘֙շ֒ ն֒ ի֌-֌֨֒֞ (1) ն֒ (2) շ֧ ᮧ֞֗։֞֊ᲂ շᳱ ֚֞֞֐᭠ ֑ ֆ֞ շ֧ ֌֢֗ ᭅ֞ᮕ֛ շ֧ ֟֎֊֞ թ֊ ի֌֑֞ᲂ ֐ᱶ ֟֊᭥ ֊֟ल֟ոֆ ֚֏֠ 
էև֗֞ թ֊֐ᱶ ֧֚ շ֫ժ ֐֞֐ल֞ ֘֞֟֐ल ᳰշ֑֞ վ֞ ֚շֆ֞ ֛ ֨էև ᭅ֞ֆ ֭:- 

(շ) ֧֚֠֗֒վ է֗ ե֚֒ռ֊֞ շ֧ ե֚֗ ։ᭅ֊, ը֛֗֞ ᭃ֧ᮢ ֚֡։֞֒, ֎ָ֞ ֨֐ֈ֞֊ᲂ շᳱ ֚֡֒ᭃ֞, վ֊ վ֞չᱨշֆ֞ ֍֨ल֞֊֧ ֆև֞ ֒֞᭔ ֑  ᭭ ֆ֑֒֠ 

է᭠ ֑  ի֌֑֞ᲂ ն֒ չեչ֞ ֊ֈ֠ ֐ᱶ ի֚շᳱ վल չօ֡֗᭜ ֆ֞ ֎֒շ֒֞֒ շ֒֊֧ շ֧ ֟लձ ի֚֐ᱶ ᮧֈ֢֙ օ ֟֊֗֞֒օ, ֟֊ ե֑ᮢօ ն֒ շ֐ շ֒֊ ֧

֛֚֟ֆ չեչ֞ ֊ֈ֠ շ֧ ե֚֒ ᭃօ ե֚֎ե։֠ շ֑֞ᲄ շ֞ ֚֐᭠ ֗ ֑ ն֒ շ֑֞ ᭅ֞᭠ ֗ ֑֊, ֆև֞ ֊ֈ֠ թշ֫ल֩վ֠ ն֒ ե֚֎ե֟։ֆ ֒֞᭔ ֑  ֊ᱶ ᮧ֎ե։֐ 

ե֚֎ե։֠ է᭠ ֑  ի֌֑֞ շ֒֊֞;  

(ո) ե֚֎ե֟։ֆ ֒֞᭔ ֑ ᱶ ֊ֈ֠ ֎֧֚֟֊ ᮧ֎ե։֊ ֑֫վ֊֞ շ֞ շ֑֞֐  ᭅ֞᭠ ֗ ֑֊  

(չ) ե֚֎ե֟։ֆ ֒֞᭔ ֑ ֑ ᱶ ᭠֐ ᱶ չեչ֞ ֊ֈ֠֐  ֢֊ֆ֐ թշ֫ल֩վ֠ ᮧ֛֗֞ շ֫ ֎֒շ֒֞֒ ֒ո֊֞ ն֒ ֆ᭜ ֚ ե֎ե։֠ շ֞ ᭅ֑। 

(պ) թ֚ ըֈ֧֘ շ֧ ֆ֛ֆ է֌֊֧ է֟։շ֞֒ᲂ շ֧ ᮧ֑֫չ ն֒ շ֑֞ᲄ շ֧ ֟֊᭬ ֌֞ֈ֊ ֛ֆ֧֡ է֟։֟֊֑֐ շᳱ ։֞֒֞ 10 շ֧ էեֆչᭅֆ ᮧ֧֗֘ ձ ե֗ 
֟֊֒֠ᭃօ ֆև֞ ։֞֒֞ 11 շ֧ էեֆչᭅֆ ֊֢֐֊֞ ल֧֊ ֧շ֞ է֟։շ֞֒; 

(4) ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ շ֫ ֌֨֒ ᱶ ֧֒ո֐ 7 ֞ ե֞ᳰշֆ ֡֐᳎ᲂ ֌֒ ֟֊ֈᱷ֘ ֈ֧֊֧ շ֞ է֟։շ֞֒ ֛֫չ֞। 

(5) ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ շ֫ ֌֨֒  շᳱ ։֞֒֞ 5 շ֧ ֆ֛ֆ ֟֊ֈᱷ֘ ֈ֧֊ ֧շ֞ է֟։շ֞֒ ֛֫չ֞। ֐֑֊ֆ շ֫ է֟։֟֟֐֚֟ ֞

(6) ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ շ֧ է֟։շ֞֒ ն֒ շ֞ ᭅ֑ է֟։֟֊֑֐, շ֧ ᮧ֞֗։֞֊ᲂ շ֧ է֊ᱨ֡֌ ֊ ֛֫ֆ ֧֌֒, ᳰշ֚֠ շ֧᭠ ᮤ ֑֠ էև֗֞ ֒֞᭔ ֑  
է֟։֟֊֑֐ շ֧ ֆ֛ֆ ֒֞᭔ ֑  ֚֒շ֞֒ շ֫ ֚ᲅ֌֧ չձ ᳰշ֚֠ է֟։շ֞֒ շ֧ ֌֢֗ ᭅ֞ᮕ֛ ֧֚ ֡֐᭍ ֆ ֛ᲂչ֧। 

25. ֟վल֞ չեչ֞ ֚֟֟֐ֆ֑ᲂ շᳱ ֑֫վ֊֞Ა ն֒ շ֑֞ᭅᮓ֐ᲂ շ֧ ֟֊᭬ ֌֞ֈ֊ շᳱ ֟֊չ֒֞֊֠- ᮧ᭜ ֑ ֧շ ֟֗֟֊᳸ֈ᭬ ց ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ է֌֊֠ 
֚֏֠ ֟վल֞ չեչ֞ ֚֡֒ᭃ֞ ֚֟֟֐ֆ֑ᲂ ֆև֞ է᭠ ֑  ᮧ֞֟։շ֞ᳯ֑֒ᲂ շᳱ ֑֫վ֊֞Ა, շ֞ ᭅ֑ᮓ֐ᲂ ն֒ ֌ᳯ֑֒֫վ֊֞Ა շ֧ ֟֊᭬ ֌֞ֈ֊ շᳱ 
֟֊չ֒֞֊֠ շ֧֒չ֠ ն֒ ֆ᭜ ֚ ե֎ե։֠ ᮧչ֟ֆ ᳯ֒֌֫ցᭅ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֫ ֚ᲅ֌չ֧֠। 
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26. ֚֏֠ ֟վल֞ չեչ֞ ֚֟֟֐ֆ֑ᲂ շᳱ ֚֐ᳰ֧շֆ ᳯ֒֌֫ցᱸ ֆ֑֨ ֞֒ շ֒֊֞ ն֒ ֆ᭜ ֚ ե֎ե։֠ ֚։֡֞֒֞᭜ ֐շ ի֌֑֞ շ֒֊֞--- (i) ᮧ᭜ ֑ ֧շ ֒֞᭔ ֑  

չեչ֞ ֚֟֟֐ֆ ֚֏֠ ֟վल֞ չեչ֞ ֚֡֒ᭃ֞ ֚֟֟֐ֆ֑ᲂ, ᭭ և֞֊֑֠ ᮧ֞֟։շ֒օᱶ էև֗֞ է᭠ ֑  ᮧ֞֟։շ֒օᲂ էև֗֞ ֎֫փᭅ էև֗֞ ֟֊չ֐ 
էև֗֞ ᭪ ֑ ֟Ღ ᳇֞֒֞ ᮧ᭭ ֆ֡ֆ ᮧ᭜ ֑ շ֧ ֟ֆ֛֠֞֐ շᳱ ֧֚֐ᳰշֆ ᳯ֒֌֫ցᭅ ֆ֑֨֞֒ շ֧֒չ֠ ֟վ֚֐ᱶ չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ շᳱ 
֑ ᱶ ը֊ ֧֗֞ल֧ ᮧ᭜֐ ֞֐֚֠ ֧շ ֟֗֟֊᳸ֈ᭬ ց ֟վल֧ շ֞ ի᭨ ल֧ո ֛֫չ֞। 

(շ) ի֊շ֧ ᳇֞֒֞ շ֑֞ ᭅ֞֟᭠֗ֆ շᳱ վ֞ ֛֒֠ ֑֫վ֊֞Ა շᳱ ֟᭭և֟ֆ ն֒ ի֊շ֧ ᳇֞֒֞ ᳰշձ չձ ի֌֑֞ ֆև֞ չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ 
֛֑֚֞շ ֊ᳰֈ֑ᲂ շᳱ ֈ֘֞ շ֧ ֑֟֗֙ ֐ᱶ շ֫ժ է᭠ ֑  շ֞ ᭅ֑;  

(ո) ᮧ᭜ ֑ ֧շ ֟֗֟֊᳸ֈ᭬ ց ֟վल֧ ֐ᱶ չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ ֐ᱶ վल չ֡օ֗᭜ ֆ֞ ֆև֞ ֆ᭜ ֚ ե֎ե։֠ ֚֡։֞֒֞᭜ ֐շ շ֞ ᭅ֒֗֞ժ; 

(չ) ᮧ᭜ ֑ ֧շ ֟֗֟֊᳸ֈ᭬ ց ֟վल֧ ֐ᱶ չեչ֞ ֊ֈ֠ ֐ᱶ ᮧ֛֗֞ ֐ᱶ շ֫ժ է֗֒֫։ ֆև֞ ֆ᭜ ֚ ե֎ե։֠ շ֞֒օ; 

(պ) ֟վल֞ չեչ֞ ֚֟֟֐ֆ էև֗֞ ᭭ և֞֊֑֠ ᮧ֞֟։շ֒օᲂ էև֗֞ է᭠ ֑  ᮧ֞֟։շ֞ᳯ֑֒ᲂ շ֫ շᳱ չժ ֟֘շ֑֞ֆᲂ շ֧ ֚֞֐։֞֊ շ֧ ֟लձ ᳰշձ 
չձ ի֌֑֞; 

(ջ) ᮧ᭜ ֑ ֧շ ֟֗֟֊᳸ֈ᭬ ց ֟վल֧ ֐ᱶ չեչ֞ ֚֡֒ᭃ֞ ल֧ո֞֌֒֠ᭃ֞ ᳇֞֒֞ շᳱ չժ շ֫ժ ᮧ֟ֆշ֢ल ᳯ֒֌֫ցᭅ; 

(ռ) չեչ֞ ֊ֈ֠ ի֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ շᳱ ֈ֘֞ շ֧ ե֚֎ե։ ֐ᱶ շ֫ժ է᭠ ֑  ֢֚ռ֊֞। 

(2) ի֌-֌֨֒֞ (1) ֐ᱶ ի֟᭨ल֟ոֆ ᳯ֒֌֫ցᭅ ֆ᭜ ե֚֎ե։֠ ֚֡։֞֒֞᭜֐շ ի֌֑֞ᲂ ֛֚֟ֆ ֗֙ᭅ շᳱ ᳙֚֟֞֐ շ֧ ձշ ֛֞֐ շ֧ ֏֠ֆ֒ ᳦֑֒֞֠ ᭭֗᭒ս 
չեչ֞ ֟֘֐֊ շ֫ ֚ᲅ֌֠ վ֞ձչ֠। 
27. չեչ֞ ֚֡֒ ᭃ֞ लո֧֞ ֌֒֠ᭃ֞ շ֞ ը֑֫վ֊ ն֒ ֒֞᭔֑ ֚֟֟֐ֆ֑ᲂ ᳇֞֒֞ ղ֚֠ लո֧֞ ֌֒֠ᭃ֞ ᳯ֒֌֫ցᭅ ᮧ᭭ֆֆ֡ շ֒֊֞--- (1) ֒֞᭔֑ 
չեչ֞ ֚֟֟֐ֆ֑ᲂ շ֞ ֑֛ շֆᭅ᳞ ֛֫չ֞ ᳰշ ֧֗ ֟վल֞ չեչ֞ ֚֡֒ᭃ֞ ֚֟֟֐ֆ֑ᲂ ᳇֞֒֞ չեչ֞ ल֧ո֞ ֌֒֠ᭃ֞ շᳱ ᳯ֒֌֫ցᭅ ֆ᭜ ե֚֎ե։֠ շᳱ չժ 
֚֡։֞֒֞᭜֐շ շ֞ ᭅ֒֗֞ժ ֛֚֟ֆ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֫ ᮧ᭭ֆ֡ֆ շ ᱶ֒ ֆև֞ ի֧֚ ֚֞ ᭅ֗վ֟֊շ ᭃ֧ᮢ ֐ᱶ ի֌ल᭣։ ֏֠ շ֒֞ձե ն֒ 
է֌֊֠ ֧֗֎֚֞թց ֌֒ ֏֠ ֈ֘ ᭅ֞ձե। 

(2) չեչ֞ ֚֡֒ᭃ֞ ल֧ո֞ ֌֒֠ᭃ֞ ֐ᱶ ֑֧ ֟֗֗֒օ ֘֞֟֐ल ᳰշձ վ֞ձեչ֧ ն֒ ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ վ֞֒֠ է֟։֢֚ռ֊֞ շ֧ 
է֊֚֡֞֒ ֟֗֟֊᳸ֈ᳥ էեֆ֒֞लᲂ (թ֚ ըֈ֧֘ ֐ᱶ ի֟᭨ल֟ոֆ է᭠֑և֞ ֚֡֒֟ᭃֆ) ֌֒ ֑և֞ ֟֊։ ᭅ֞ᳯ֒ֆ քեչ ֧֚ ल֧ո֞ ֌֒֠ᭃ֞ շᳱ վ֞ձչ֠। 

28. ֒֞᭔֑ չեչ֞ ֚֟֟֐ֆ շ֞ ֊֫փल է֟֏շ֒օ ֛֫֊֞--- ֒֞᭔֑ չեչ֞ ֚֟֟֐ֆ, ֒֞᭔֑ ֐ᱶ թ֚ ըֈ֧֘ շ֧ ᮧ֞֗։֞֊ᲂ շ֧ շ֑֞ ᭅ֞᭠֑֗֊ ֆև֞ 
չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ ֐ᱶ ᮧֈ֢֙ օ շ֧ ᮧ֏֞֗֠ ֟֊֗֞֒օ ֆև֞ ֊ֈ֠ շ֞ ե֚֒ᭃօ, ֚֡֒ᭃ֞ ձ ե֗ ᮧ֎ե։֊ շ֧ ֟लձ ֒֞᭔֑ 
᳞֞֌֠ ֊֫փल է֟֏շ֒օ ֛֫չ֠। 

29. ᳦֑֒֞֠ չեչ֞ ֌ᳯ֒֙ֈ ֆև֞ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֧ ֟֊ֈᱷ֘ ֒֞᭔֑ չեչ֞ ֚֟֟֐ֆ ֌֒ ֎֞᭟֑շ֞֒֠ ֛ᲂչ-֧--- ᮧ᭜֑֧շ ֒֞᭔֑ 
չեչ֞ ֚֟֟֐ֆ թ֚ ըֈ֧֘ շ֧ ᮧ֞֗։֞֊ᲂ շ֫ է֊ֈ֧ո֞ շ֒֊ ֧ շ֧ ֌֢֗ ᭅ֞ᮕ֛ շ֧ ֟֎֊֞ թ֚ ըֈ֧֘ շ֧ ֆ֛ֆ է֌֊֧ է֟։շ֞֒ᲂ շ֞ ᮧ֑֫չ 
էև֗֞ շ֑֞ᲄ շ֞ ֟֊᭬֌֞ֈ֊ շ֒ֆ֧ ֑֚֐ ֛֗ ղ֧֚ ֟֊օᭅ֑ᲂ էև֗֞ ֟֊ֈᱷ֘ᲂ (ֆշ֊֠շᳱ ն֒ ᮧ֚֘֞֟֊շ ֐֞֐लᲂ ֧֚ ե֚֎ե֟։ֆ ֛֫֊ ֧
֗֞ल֧ ֟֊ֈᱷ֘ᲂ ֛֚֟ֆ) վ֫ ᳦֑֒֞֠ ֌ᳯ֒֙ֈ ֆև֞ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֑֟֐֚-֑֐֚ ֊֘֐ ֌֒ չեչ֞ ֊ֈ֠ ֐ᱶ ᮧֈ֢֙ օ ֟֊֗֞֒օ ֆև֞ 
ի֚շ֧ ե֚֒ᭃօ, ֚֡֒ᭃ֞ ձ ե֗ ᮧ֎ե։֊ շ֧ ֟लձ ի֧֚ ֟ल֟ոֆ ֐ᱶ ᳰֈձ վ֞ձե, շ֞ ֌֞ल֊ շ֧֒չ֠। 

30. ֒֞᭔֑ չեչ֞ ֊ֈ֠ ֚ե֒ ᭃօ ᮧ֞֟։շ֒օᲂ ն֒ ֒֞᭔֑ շ֑֞ᭅշ֞֒֠ ֚֟֟֐ֆ֑ᲂ շ֞ ֟֗պց֊ಧ (1) ֒֞᭔֑ չեչ֞ ֚֟֟֐ֆ֑ᲂ շ֧ չւ֊ շᳱ 
ֆ֞֒֠ո ֧֚, թ֚ ըֈ֧֘ շ֧ ल֞չ ֢֛֫֊֧ ֧֚ ֌֛ल֧ չᳯւֆ ե֚֎ե֟։ֆ չᳯւֆ ե֚֎ե֟։ֆ ֒֞᭔֑ չեչ֞ ֊ֈ֠ ե֚֒ᭃօ ᮧ֞֟։շ֒օᲂ շ֧ ֚֞և-֚֞և 
֒֞᭔֑ շ֞ ᭅ֑շ֞֒֠ ֚֟֟֐ֆ֑ᲂ շ֫ ֟֗պᳯցֆ ֛֫ չ֑֞ ֞֐֊֞ վ֞ձչ֞। 

(2) ղ֧֚ ֟֗պց֊ ֧֚ ֌֛ल,֧ ի֌-֌֨֒֞ᮕ֞֍ (1) շ֧ էեֆչᭅֆ ᮧ֞֟։շ֒օᲂ ն֒ ֚֟֟֐ֆ֑ᲂ ᳇֞֒֞ ᳰշձ չձ էև֗֞ ֛ց֞ ᳰֈձ վ֞֊ ֧֗֞ल ֧
֚֏֠ շ֑֞ᲄ էև֗֞ շᳱ չժ շ֞ ᭅ֒֗֞ժ էև֗֞ ոռᭅ շᳱ չժ ֒֞֟֘ էև֗֞ ոռᭅ շ֧ ֟लձ ᮧ֞֟։շ֣ֆ ֒֞֟֘ շ֫ ֟֊᭬֌֞ֈ֊ շ֒ ֟ल֑֞ ֞֐֊֞ 
վ֞ձչ֞ էև֗֞ թ֚ ըֈ֧֘ շ֧ ե֚չֆ ᮧ֞֌։֞֊ᲂ շ֧ ֆ֛ֆ ल֧ ֟ल֑֞ չ֑֞ ֞֐֊֞ վ֞ձչ֞। 

31. ձշ ᮧ֞֟։շ֒օ շ֧ ᱨ֌ ֐ᱶ ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊ շ֞ չւ֊- (1) թ֚ ըֈ֧֘ շ֧ ल֞չ֢ ֛֫֊֧ շ֧ ֆ֞֒֠ո֧֚ ֚֚֫֞թց֠ 
֌եվ֠շ֒օ է֟։֟֊֑1860 ,֐ (1860 շ֞ 21) շ֧ էեֆչᭅֆ ֌եվ֠շ֣ֆ ձշ ֚֚֫֞թց֠ ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊ է֟։֟֊֑֐ շ֧ 
ի᳎֧᭫ ֑  ֧֚ ն֒ թ֚ ըֈ֧֘ ֆև֞ է֟։֟֊֑֐ ն֒ թ֚շ֧ ֆ֛ֆ ֎֊֞ձ չձ ֟֊֑֐ᲂ էև֗֞ վ֞֒֠ ᳰշձ չձ ֟֊ֈᱷ֘ ᲂ շ֧ էեֆչᭅֆ 
֟֗֟֊᳸ֈ᭬ ց ᳰշձ չձ է֊֚֡֞֒ ֘֟Ღ֑ᲂ շ֞ ᮧ֑֫չ շ֒֊֧ ֆև֞ շ֑֞ᲃ շ֞ ֟֊᭬ ֌֞ֈ֊ շ֧ շ֒֊֧ շ֧ ֟लձ թ֚ է֟։֟֊֑֐ շ֧ էեֆչᭅֆ թ֚֠ 
 չᳯւֆ ձշ ᮧ֞֟։շ֒օ ֛֫չ֞। ֧֚ ֐֞֊
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(2) ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊ շ֞ ե֚պց֊ ֌֨֒  ᱶ ᳰֈձ չձ է֊֚֡֞֒ ֛֫չ֞।֐ 35 ֞

32.  ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊ շ֧ ᮧռ֞ल֊ շ֞ ᭃ֧ᮢ -  ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֧ ᮧռ֞ल֊ շ֞ ᭃ֧ᮢ ֌֨֒֞ᮕ֞֍ 2 ֐ᱶ ᱨ֌֧֒ո֞ 
ᳰֈ֑֞ չ֑֞ ᭃ֧ᮢ ֛֫չ֞ । 

33.   ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊ ֊֫փल ձվᱶ֚ ֠ ֛֫չ֞ --- թ֚ ըֈ֧֘ շ֧ ᮧ֞֗։֞֊ᲂ շ֧ ᭬֒֞ ᮝ ᭪ ֑ ֞֌֠ շ֑֞ ᭅ֞᭠ ֗ ֑֊ ֆև֞ ᮧֈ֢֙ օ շ֧ 
ᮧ֏֞֗֠ ի֌֘֐֊ ն֒ չեչ֞ ֊ֈ֠ ֆև֞ ի֚շᳱ ի֌-֊ᳰֈ֑ᲂ շ֧ ֌֡֊ᱨ᳍֞֒, ե֚֒ᭃօ ն֒ ᮧ֎ե։֊ շ֧ ֟लձ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ 
ձշ ֊֫փल ձվᱶ֚֠ ֛֫չ֞ । 

34. ձշ է֟։շ֞֒ ᮧ֞᭡ ֆ ե֚չւ֊ շ֧ ᱨ֌ ֐ᱶ ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊- ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊ ֈ֫ ᭭ ֆ֑֒֠ ᮧ֎ե։֊ շ֧ ֚֞և 
ձշ է֟։շ֞֒ ᮧ֞᭡ ֆ ե֚չւ֊ ֛֫չ֞ ֟վ֚շ֧ ֌֚֞ թ֚ ըֈ֧֘ ֐ᱶ ֟֗֟֊᳸ֈ᭬ ց ᳰշձ չձ է֊֚֡֞֒ ᮧ֚֘֞֟֊շ, ֢֐᭨ ֑ ե֞շ֊ ձ ե֗ է֊֡֫֐ֈ֊ 
շᳱ ֘֟Ღ֑ ե֞ ֛ᲂչ֠ ն֒  շֆᭅ᭪ ֑  շ֞ ᭅ֑ ֆև֞ ֘֟Ღ֑ ե֞ ֛֫չ֠। 

35.  ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֞ ֚եպց֊:- ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊ ց֢-ց֑֠֒ ֟֊չ֒֞֊֠ ե֚֒ռ֊֞ ֛֫չ֠ ն֒ թ֚֐ᱶ չ ᭅ֗ᳲ֊չ 
֌ᳯ֒֙ֈ ն֒ շ֞ ᭅ֑շ֞֒֠ ֚֟֟֐ֆ֑ ե֞ ֘֞֟֐ल ֛ᲂչ֠  

(1)  չ֗ᳺ֊չ ֌ᳯ֒֙ֈ ֐ᱶ ֟֊᭥ ֊֟ल֟ոֆ ֚ֈ᭭ ֑  :ֆ֐֞֊֧ ल ֛ᲂչ֐֟֞֘ 

(շ)  ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊ շ֧ ֛֞֐ ֟֊ֈ֧֘շ է᭟ ֑ ᭃ ֌ֈ֧֊    

(ո)  ե֑֚֡᭍ ֆ ֚֟ռ֗, վल ե֚֚֞։֊, ֊ֈ֠ ֟֗շ֚֞ ն֒ չեչ֞ ե֚֒ᭃօ ֐եᮢ ֞ल֑ ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(չ)  ե֑֚֡᭍ ֆ ֚֟ռ֗, ֛֘֒֠ ֟֗շ֚֞ ֐եᮢ֞ल֑ ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(պ)  ե֑֚֡᭍ ֆ ֚֟ռ֗, ֌֑ ᭅ֞֗֒օ, ֗֊ ն֒ վल֑֗֞֡ ֌ᳯ֒֗ֆᭅ֊ ֐եᮢ֞ल֑ ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(ջ)  ե֑֚֡᭍ ֆ ֚֟ռ֗, ᭪ ֑ ֑ ֟֗֏֞չ ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(ռ)  ֊֠֟ֆ ը֑֫չ շ֧ ᮧ֟ֆ֟֊֟։ ( ե֑֚֡᭍ ֆ ֚֟ռ֗ շ֧ ᭭ ֆ֒ ֧֚ շ֐  շ֐ ֊ ֛֫) ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(ս)  է᭟ ֑ ᭃ, շ֧᭠ ᮤ ֑֠ ᮧֈ֢֙ օ ֟֊ ե֑ᮢօ ֎֫փᭅ ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(վ)  ᮧ։֞֊ ֚֟ռ֗, ֛֘֒֠ ֟֗շ֚֞, ֟֎֛֞֒ ֚֒շ֞֒ ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(տ)  ᮧ։֞֊ ֚֟ռ֗, ֛֘֒֠ ֟֗շ֚֞, տ֞֒ոեփ ֚֒շ֞֒ ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(ր)  ᮧ։֞֊ ֚֟ռ֗, ֛֘֒֠ ֟֗շ֚֞, ի᭜ ֆ֒ ᮧֈ֧֘ ֚֒շ֞֒ ֚ֈ᭭ ֑  ֌ֈ֧֊   

(ց)  ᮧ։֞֊ ֚֟ռ֗, ֌֧֑վल, ի᭜ ֆ֒֞ոեփ ֚֒շ֞֒ ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(ւ)  ᮧ։֞֊ ֚֟ռ֗, ֛֘֒֠ ֟֗շ֚֞, ֌᳟֟֐ ֎եչ֞ल ֚֒շ֞֒ ֚ֈ᭭ ֑  ֌ֈ֧֊  

(փ)  ղ᭍ վ֠᭍ ֑ ֢ᳯց֗ ճᳰ֍֚֒ (֟փ᭡ց֠ փ֠վ֠), ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(ք)  ղ᭍ վ֠᭍ ֑ ֢ᳯց֗ փ֑֧֞֒᭍ ց֒ (ֆշ֊֠շᳱ), ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(օ)  ղ᭍ վ֠շ֭ ֑ ֢ᳯց֗ փ֑֧֞֒᭍ ց֒ (֟֗᭜ ֆ), ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(ֆ)  ղ᭍ վ֠᭍ ֑ ֢ᳯց֗ փ֑֧֞֒᭍ ց֒ (֌ᳯ֑֒֫վ֊֞), ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(և)  ղ᭍ վ֠᭍ ֑ ֢ᳯց֗ փ֑֧֞֒᭍ ց֒ (ᮧ֚֘֞֊), ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ֚ֈ᭭ ֑ -֚֟ռ֗ 

(2)   չ ᭅ֗ᳲ֊չ ֌ᳯ֒֙ֈ ֐ᱶ ֧֚ չᳯւֆ շᳱ չժ շ֞ ᭅ֑շ֞ᳯ֒օ֠ ֚֟֟֐ֆ ֐ᱶ ֟֊᭥ ֊֟ल֟ոֆ ֚ֈ᭭ ֑   -:ֆ֐֞֊ ल ֛ᲂչ֧֐֟֞֘ 

(շ)  ֛֟֞֐֊ֈ֧֘շ, ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊-է᭟ ֑ ᭃ ֌ֈ֧֊ 

(ո)  ե֑֚֡᭍ ֆ ֚֟ռ֗, ᭪ ֑ ֑ ֟֗֏֞չ-֚ֈ᭭ ֑  ֌ֈ֧֊ 
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(չ)  ֊֠֟ֆ ը֑֫չ շ֧ ᮧ֟ֆ֟֊֟։ ( ե֑֚ ֡᭍ ֆ ֚֟ռ֗ շ֧ ᭭ ֆ֒ շ֞) -֚ֈ᭭ ֑  ֌ֈ֧֊ 

(պ)  ե֚֎ե֟։ֆ ֒֞᭔ ֑  (֒֞᭔ ֑ ᲂ) շ֧ ᮧ։֞֊ ֚֟ռ֗-֚ֈ᭭ ֑  ֌ֈ֧֊ 

(ջ)  ղ᭍ վ֠᭍ ֑ ֢ᳯց֗ է֟։շ֞֒֠ (֟փ᭡ ց֠ փ֠վ֠), ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ - ֚ֈ᭭ ֑  ֌ֈ֧֊ 

(ռ)  ղ᭍ վ֠᭍ ֑ ֢ᳯց֗ փ֑֧֞֒᭍ ց֒ (֟֗᭜ ֆ) -֚ֈ᭭ ֑  ֌ֈ֧֊ 

(ս)  ղ᭍ վ֠᭍ ֑ ֢ᳯց֗ փ֑֧֞֒᭍ ց֒ ( ֆշ֊֠շᳱ) -֚ֈ᭭ ֑  ֌ֈ֧֊ 

(վ)  ղ᭍ վ֠᭍ ֑ ֢ᳯց֗ փ֑֧֞֒᭍ ց֒ (֌ᳯ֑֒֫վ֊֞ձե) -֚ֈ᭭ ֑  ֌ֈ֧֊ 

֑ ᳰֈ ը֑֗᭫ ֊֘֐֟ ֈ֧֘շ, ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞֊֛֟֞֐  (3) շ ֚ ֐տֆ֧ ֛ ᱹֆ֫ շ֞ ᭅ֑շ֞֒֠ ֚֟֟֐ֆ, չ ᭅ֗ᳲ֊չ ֌ᳯ֒֙ֈ շ֧ է᭠ ֑  շ֫ժ 
֚ֈ᭭ ֑  շ֧ ֚֞և շ֞֐ շ֒ ֚շֆ֧ ֛।֨ 

(4)  չ ᭅ֗ᳲ֊չ ֌ᳯ֒֙ֈ է֌֊֧ ֚ֈ᭭ ֑ ᲂ ֐ᱶ ֧֚ ձշ ի֌-֚֟֟֐ֆ շ֞ չւ֊ շ֒ ֚շֆ֠ ֛ ֨ ն֒ ֌ᳯ֑֒֫վ֊֞ շ֧ ֢֐᭨ ֑ ե֞շ֊ ֛ֆ֧֡ շ֡ս 
ֆշ֊֠շᳱ ᭄֧֟֗֘֙ᲂ շ֧ ֚֞և ֏֠ շ֞ ᭅ֑ շ֒ ֚շֆ֧ ֛।ᱹ 

(5)  ե֚֎ե֟։ֆ ֒֞᭔ ֑ ᲂ շ֧ ᮧ֟ֆ֟֊֟։ ի֌-֚֟֟֐ֆ շ֧ ֚ֈ᭭ ֑  ֛ᲂչ֧। 

(6)  չ֗ᳺ֊չ շ֞իե ֚֟ल շ֧ ֌֚֞ ը։֧ ֚ֈ᭭ ֑ ᲂ շ֞ շ֫֒֐ ֛֫֊֞ ռ֛֞֟ձ । 

36.  (1)  1000 շַ֒֫ ᱨ֌֑֧ ֆշ շ֧ ֚֏֠ է֊֡֫֐ֈ֊ ժ֚֠ ֐ᱶ ֟֊֛֟ֆ ֛ᲂչ֧ । թ֚շ֧ ֎ֈल ֧֐ᱶ ժ֚֠ ֆ֠֊ ֐ ֧֊֛֠֐ᱶ շ֐ ֧֚ շ֐ ձշ 
֎֞֒ վ֚֠֠ շ֫ ᳯ֒֌֫ցᭅ շ ᱶ֒չ֧ । 

(2)  ֆ շ֊֠շᳱ ᭄֧֟֗֘֙ᲂ/֑֞ ֞֐᭠ ֑ ֆ֞ ᮧ֞᭡ ֆ ե֚᭭ և֞֊֞ ֑֞ ֏֞֒ֆ֑֠ ֆշ֊֠շᳱ ե֚᭭ և֞֊ᲂ շ֧  շե ֚֩᳷ց֑֐ ᳇֞֒֞ ֌ᳯ֑֒֫վ֊֞ շ֧ ֆ֣ֆ֑֠ 
֌ᭃ ֢֐᭨ ֑ ե֞շ֊ շ֧ ֌֢օᭅ ֛֫֊֧ շ֧ ֌᭫ ռ֞ֆ վ֚֠֠ շᳱ ի֌ ֚֟֟֐ֆ ֌ᳯ֑֒֫վ֊֞ շ֞ ֢֐᭨ ֑ ե֞շ֊ շ֧֒չ֠ ।  

(3)  ֆֆ֣֑֠ ֌ᭃ, ֆշ֊֠շᳱ ֢֐᭨ ֑ ե֞շ֊ ի֊շ֧ ֢֐᭨ ֑  շ֫ ᭟ ֑  ᱶ ֊ ֒ոֆ֧ ᱟձ ֚֏֠ ֌ᳯ֑֒֫վ֊֞Ა շ֧ ֟लձ ֛֫չ֞ ।֐ ֊֞

37. ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֧ ֛֟֞֐֊ֈ֧֘շ ն֒ շ֑֞ᭅշ֞֒֠ ֟֊ֈ֧֘շ շᳱ ֟֊֑֡֟ Ღ 

(1)  ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֧ ֛֟֞֐֊ֈ֧֘շ շᳱ ֟֊֑֡֟Ღ շ֧᭠ ᮤ  ֚֒շ֞֒ ᳇֞֒֞ շᳱ վ֞ձչ֠। ֛֟֞֐֊ֈ֧֘շ շ֞ ֌ֈ ֏֞֒ֆ ֚֒շ֞֒ 
շ֧ է֌֒ ֚֟ռ֗ էև֗֞ ֚֟ռ֗ շ֧ ֚֐շᭃ ֛֫չ֞। ֟֊֑֡֟Ღ շᳱ ֘ֆᱸ շ֧᭠ ᮤ  ֚֒շ֞֒ ᳇֞֒֞ ֟֊։ ᭅ֞ᳯ֒ֆ շᳱ վ֞ձեչ֠। 

(2)  շ֞ ᭅ֑շ֞֒֠ ֟֊ֈ֧֘շ, ֟֗ᱫ շᳱ ֟֊֑֡֟Ღ ֟֊։ ᭅ֞ᳯ֒ֆ ֏ֆᱮ ֟֊֑֐ᲂ շ֧ է֊֚֡֞֒ ᮧ֟ֆ֟֊֑֡֟Ღ շ֧ ը։֞֒ ֌֒ շ֧᭠ ᮤ  ֚֒շ֞֒ շᳱ 
ե֚չᳯւֆ ल֧ո֞ ֧֚֗֞Ა շ֧ է֟։շ֞ᳯ֑֒ᲂ ֐ᱶ ֧֚ շᳱ վ֞ձչ֠ ֟վ֚շ֞ ֌ֈ ֏֞֒ֆ ֚֒շ֞֒ շ֧ ե֑֚֡Ღ ֚֟ռ֗ շ֧ ֚֐շᭃ ֛֫չ֞।  

(3) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֐ ֊֘֐ᱶ ᮧ֚֘֞֊ ն֒ ֌ᳯ֑֒֫վ֊֞Ა շ֧ ֟लձ էलչ-էलչ շ֞ ᭅ֑շ֞֒֠ ֟֊ֈ֧֘շ շ֞ շ֐ ֧֚ շ֐ ձշ ֌ֈ 
֛֫չ֞ ֟վ֚շ֞ յ֛ֈ֞ ֏֞֒ֆ ֚֒շ֞֒ շ֧ ե֑֚֡Ღ ֚֟ռ֗ շ֧ ֚֐շᭃ।  

(4)  շ֞ ᭅ֑շ֞֒֠ ֟֊ֈ֧֘շ֫ ֐ᱶ ֧֚ ձշ շ֫ ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊ շ֫ ի֌ ֛֟֞֐֊ֈ֧֘շ շ֧ ᱨ֌ ֐ᱶ ֌ֈ֊֞֟֐ֆ ᳰշ֑֞ վ֞ձչ֞, 
֟վ֚շᳱ ֟֊֑֡֟Ღ շ֧᭠ ᮤ  ֚֒շ֞֒ ᳇֞֒֞ շᳱ վ֞ձչ֠। 

(5)  շ֞ ᭅ֑շ֞֒֠ ֚֟֟֐ֆ շ֫ շ֫ժ ֏֠ ֐֊֫֊֠ֆ ֚ֈ᭭ ֑  շ֞ ᭭ ֆ֒ ֏֞֒ֆ ֚֒շ֞֒ շ֧ ե֑֚֡᭍ ֆ ֚֟ռ֗ շᳱ ᮰֧օ֠ ֧֚ շ֐ ֊֛ᱭ ֛֫չ֞। 

38.  (1)  ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֧ շ᭜ ֆᭅ᭪ ֑  : ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֧ ֟֊᭥ ֊֟ल֟ոֆ շ᭜ ֆᭅ᭪ ֑  ֛ᲂչ-֧ 

(i)   թ֚ ըֈ֧֘ շ֧ ֌֨֒֞ᮕ֞֍ 5 ֐ᱶ ᳰֈձ չձ ֚֟᳍ ե֞ֆᲂ ն֒ ի֚֐ᱶ ᳰֈձ չձ ᮧ֞֗։֞֊ᲂ շ֞ է֊֚֡֒օ շ֒֊֞,  

(ii)  ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֧ ֟֊օᭅ֑ᲂ ն֒ ֟֊ֈ֧֘ᲂ շ֞ է֊֡֌֞ल֊ շ֒֊֞ ն֒ թ֚շ֧ ᳇֞֒֞ է֊֡֫֐ᳰֈֆ չեչ֞ ֎֧֚֟֊ ᮧ֎ե։֊ ֑֫վ֊֞ 
շ֞ ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֧ ֟֊ֈᱷ֘ ֞֊֚֡֞֒ շ֑֞ ᭅ֞᭠ ֗ ֑֊ շ֒֊֞, 

(iii)  ֑֚֐֎᳍ ֆ֒֠շ֧ ֧֚ ֊ֈ֠ չեչ֞ ֌ᳯ֒֙ֈ շ֧ ֌֡֊ᱨ᳍֞֒ ն֒ ե֚֒ ᭃօ շ֧ ֟लձ ֚֏֠ շ֞ ᭅ֑շल֞֌ᲂ շ֫ ֚֟֐᭠֗ֆ շ֒֊֞ । 

(iv)  ֚֏֠ է᭠ ֑  շ֞ ᭅ֑ շ֒֊֞ էև֗֞ շ֡ս շ֑֞ᲄ շ֫ ֊֛ᱭ շ֒֊֞ վ֫ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌ ֊ᳰֈ֑ᲂ շ֧ ֌֡֊ᱨ᳍֞֒ ն֒ ե֚֒ ᭃօ 
շ֧ ֟लձ ը֗᭫ ֑ շ ֛ᲂ । 
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39.  ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֧ շ֑֞ᭅ.......... (1)  թ֚ ըֈ֧֘ շ֧ ᮧ֞֗։֞֊ᲂ շ֧ ֌֢֗ ᭅ֞ᮕ֛ շ֧ ֟֎֊֞ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ 
֟֊᭥ ֊֟ल֟ոֆ շᳱ ֌֛ռ֞֊ շ֧֒չ֠ էև֗֞ ֌֛ռ֞֊ շ֞ շ֞֒օ ֎֊չ֧֠ । 

(շ)   ֧֚֠֗֒վ ն֒ ն᳒֫֟չշ է֌᭬֟֘ ց, ֘֗ᲂ շ֫ վल֞֊ ֧ն֒ չַ֞֊֧ ֆև֞ ֌֘Ა֡ շ֧ է֧֗֘֙ ᲂ շ֧ ֟֊֌ց֞֊ ն֒ ֗֞֟օ֟᭔֑շ, 
֫֊֐ ե֒վ֊ ն֒ ։֞ᳶ֐շ շ֞ ᭅ֑շल֞֌ᲂ ֧֚ ոֆ֧֒ ֛֚֟ֆ չեչ֞ ն֒ ի֚շᳱ ի֌ ֊ᳰֈ֑ᲂ շ֧ ֌֚֞  ֟վल ֧շ֧ ᮧ᭜ ֑ ֧շ չ ե֞֗ ն֒ շ᭭ ֎֧ ֐ᱶ չեչ֞ 
֊ֈ֠ շ֧ ֟लձ ᭬֟֗֟֘ ց ոֆ֧֒ । 

(ո)  չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ շ֧ ֌֚֞ ղ֧֚ ֚֏֠ ֟վलᲂ շ֧ ᮧ᭜ ֑ ֧շ չ ե֞֗ ն֒ շ᭭ ֎֧ ֐ᱶ ᮧ᭜ ֑ ֧շ չ ե֞֗ ֐ᱶ ղ֧֚ ոֆ֒ᲂ շ֞ 
 շ֒֊֧ շ֧ ֟लձ է֌֧֟ᭃֆ ի֌֑֞ᲂ շ֧ ᮧշ֞֒ । ֞֊֐֚֞

(չ)  ֧֗ ᭬֟֗֟֘ ց ᭃ֧ᮢ վ֛ ե֞ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ շ֧ ե֚֒ᭃօ ն֒ ե֚֒ᭃ֞ շ֧ ֟लձ ղ֧֚ ի֌ռ֞֒֞᭜ ֐շ շ֞ ᭅ֒֗֞ժ շᳱ 
վ֞֊֠ է֌֧֟ᭃֆ ֛ ֨। 

(պ)  ֧֗ ի֌֑֞, վ֫ ֘֫֟։ֆ վल շ֧ ֌֡֊: ի֌֑֫չ շ֧ ֟लձ ը֗᭫ ֑ շ ֛ᲂչ֧ ֆև֞ շ֧᭠ ᮤ  ֚֒շ֞֒ շ֧ ֐եᮢ֞ल֑ᲂ վ֧֚֨ ֧֒ल֧֗, ֌֩֗֒ ն֒ 
֌֧ᮝ֫֟ल֑֐, ᮧ֞շ֣֟ֆշ չ֚֨ ըᳰֈ ֒֞᭔ ֑  ֚֒շ֞֒ᲂ, շ֧᭠ ᮤ  ն֒ ֒֞᭔ ֑  ֚֒շ֞֒ շ֧ ᭭ ֗ ֑֞᭜ ֆ ֟֊շ֑֞ᲂ, ֞֐᭠ ֑ ֆ֞ ᮧ֞᭡ ֆ ե֚᭭ և֞֊ᲂ ն֒ 
֚֏֠ է᭠ ֑  ե֚չւ֊ᲂ շ֧ ֚֞և ֚֐տ֬ֆ֞ ᭄֞֌֊ շ֒֊֞, վ֫ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֐֚ ֛֚֠ ֊֘֐տ֧ । 

(2)  ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊, չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ շ֧ ֌֚֞ ղ֧֚ ֟֗֟֊᳸ֈ᭬ ց ֟վलᲂ շ֧ ᮧ᭜ ֑ ֧շ չ ե֞֗ ն֒ շ᭭ ֎֧ ֐ᱶ 
չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ շ֧ ե֚֒ᭃօ ն֒ ե֚֒ᭃ֞ շ֧ ֟लձ է᭠ ֑  ֗᭭ ֆᲐ֡ ֐ᱶ ल֞չֆ, ֑֚֐֎᳍ֆ֞ ն֒ ի᭜ ֆ֒ֈ֑֞֟᭜ ֗ ᲂ շ֧ 
ը ե֗ց֊ շ֧ ֚֞և չեչ֞ ֊ֈ֠ ֎֧֚֟֊ ᮧ֎ե։֊ ֑֫վ֊֞ ֎֊֞ձչ֞ էև֗֞ ֎֊֞֊֧ շ֞ շ֞֒օ, ֎֊֧չ֞ ն֒ թ֚շ֧ ֟लձ ֌ᳯ֑֒֫վ֊֞Ა շ֞ 
շ֑֞ ᭅ֞᭠ ֗ ֑֊ շ֧֒չ֞। 

(3)  ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ֟֊᭥ ֊֟ल֟ոֆ շ֞ ᭅ֑ շ֧֒չ֞ :-  

(շ)   վल չօ֡֗᭜ ֆ֞ ֚֡֟֊᳟֟ֆ շ֒֊ ֧ֆև֞ ֌֑ ᭅ֞֗֒օ ᱨ֌ ֧֚ ᭭ և֑֞֠ ե֚֒ᭃօ, չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ ի֌-֊ᳰֈ֑ᲂ շ֞ ե֚֒ ᭃօ ն֒ 
ᮧ֎ե։֊ ն֒ թ֧֚ է֟։֢֚֟ռֆ շ֒֊֞ ֆև֞ ֌֑ ᭅ֞᭡ ֆ ֌֞ᳯ֒֟᭭և֟ֆշᳱ֑ ᮧ֛֗֞ շ֫ ֎֊֞ձ ֒ո֊ ֧շ֧ ֟लձ ը֗᭫ ֑ շ ֚֏֠ ի֌֑֞ᲂ շ֫ ल֊֧ ֧
էև֗֞ ֟֊ֈᱷ֟֘ֆ շ֒֊ ֧շ֧ ֟लձ ֚֏֠ ֑֚֐ᲂ ֌֒ ֟֗֟֏᭠ ֊ ᭃ֧ᮢᲂ ֐ᱶ ֟֗֟֏᭠ ֊ ᳲ֎ֈᲐ֡ ֌֒ ֒ո֧ վ֞֊֧ շ֧ ֟लձ է֌֧֟ᭃֆ չեչ֞ ֊ֈ֠ ն֒ 
ի֚շᳱ ի֌-֊ᳰֈ֑ᲂ ֐ᱶ ֌֞ᳯ֒֟᭭և֟ֆշᳱ֑ ᮧ֛֗֞ ն֒ ֌ᳯ֒օ֞֐ շ֧ ֟֊։ ᭅ֞֒օ շ֞ շ֞֒օ ֎֊չ֧֞ । 

(ո)  ղ֧֚ ᭭ և֞֊ᲂ շ֫ ֌֛ռ֞֊֊֧ շ֞ շ֞֒օ ֎֊֊֞; վ֛ ե֞ չեչ֞ ֊ֈ֠ շ֧ վल շ֧ ֌֑ ᭅ֞֗֒օ֑֠ ᮧ֛֗֞ շ֫ ը֘֫֟։ֆ ᳰշ֑֞ չ֑֞ ֛ ֨ֆև֞ 
թ֚շ֧ ֚֡։֞֒ շ֧ ֟लձ ի֌֑֞ շ֒֊֞ ֆ֞ᳰշ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ շ֧ ե֚֒ᭃօ, ե֚֒ᭃ֞ ն֒ ᮧ֎ե։֊ շ֧ ֟लձ վल շ֧ ֚ֆֆ 
ᮧ֛֗֞ շ֫ ֎֊֞ձ ֒ո֞ վ֞ ֚շ֧ । 

(չ)  վल շ֧ թեվ֠֟֊֑փᭅ փ֞թ֗վᭅ֊ էև֗֞ վल շ֧ ֏եփ֞֒օ էև֗֞ ᳰշ֚֠ է᭠ ֑  ֚֞։֊ շ֧ շ֞֒օ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ 
շ շ֞֐ ᱶ ֑֫վ֊֞ձե ल֞չ ֢շ֒֊֞ էև֗֞ թ֚շ֧ ֟लձ ի֌ռ֞֒֞᭜֐ ᱶ վल շ֧ էեֆ֒֞ल շ֧ ᭭ և֞֊ ֌֛ռ֞֊֊֞ ն֒ թ֊շ֧ ե֚֎ե։֐ ᭅ֒֗֞ժ 
շ֒֊֞ । 

(պ)  չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ ֐ᱶ վल շ֧ ᮧ֛֗֞ ն֒ ᮧֈ֢֙ օ շ֧ ᭭ ֆ֒ շᳱ लչ֞ֆ֞֒ ֟֊չ֒֞֊֠ շ֒֊ ֧շ֧ ֟लձ ձշ ᮧօ֞ल֠ 
ֆ֑֨֞֒ շ֒֊֞ । 

(փ.)  ղ֧֚ ֚֏֠ ի֌֑֞ շ֒֊֞, վ֫ ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֧ ֟֊օᭅ֑ շ֫ ल֞չ֢ շ֒֊ ֧շ֧ ֟लձ ը֗᭫ ֑ շ ֛ᲂ ֆ֞ᳰշ չեչ֞ ֊ֈ֠ ն֒ 
թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ ֐ᱶ ֌֑ ᭅ֞᭡ ֆ ֌֞ᳯ֒֟᭭և֟ֆշᳱ֑ ᮧ֛֗֞ ֎֊֑֧֞ ֒ո֞ վ֞ ֚շ֧ ।  

(ռ)  ֒֞᭔ ֑  ֚֒շ֞֒ᲂ, ᭬֟֗֟֘ ց ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ֑ᲂ, ֟֗֟֊᳸ֈ᭬ ց ֟վल֞ չեչ֞ ֚֟֟֐ֆ֑ᲂ էև֗֞ ᭭ և֞֊֑֠ ᮧ֞֟։շ֞ᳯ֑֒ᲂ էև֗֞ 
ᳰշ֚֠ ᭪ ֑ ֟Ღ էև֗֞ ֟֊շ֑֞, ᳰշ֚֠ ᮧ֞֟։շ֒օ, ֎֫փᭅ ֑֞ ֟֊չ֐ շ֫ ᮧֈ֢֙ օ շ֧ ի֌֘֐֊ ն֒ ե֚֒ᭃօ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-
֊ᳰֈ֑ᲂ շ֧ ե֚֒ᭃօ ն֒ ᮧ֎ե։֊ շ֧ ֟लձ ֟֗᭭ ֆ֣ֆ ֌ᳯ֑֒֫վ֊֞ ᳯ֒֌֫ցᭅ ֆ֑֨֞֒ շ֒֊֧ էև֗֞ ֌ᳯ֑֒֫վ֊֞Ა շ֧ շ֑֞ ᭅ֞᭠ ֗ ֑֊ շ֧ ֟लձ 
ᳰշ֚֠ ձվᱶ֚֠ ᳇֞֒֞ ֛֑֚֞ֆ֞ ᮧֈ֞֊ շ֒֊֞ էև֗֞ ֛֑֚֞ֆ֞ շ֞ շ֞֒օ ֎֊֊֞ । 
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(ս)  ᮧֈ֢֙ օ շ֧ ի֌֘֐֊ ֆև֞ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ շ֧ ե֚֒ᭃօ, ե֚֒ᭃ֞ է֨֒ ᮧ֎ե։֊ շ֧ ե֚֎ե։ ֐ᱶ ᭄֞֊ ը։֞֒ ֆև֞ 
֟֗᭫ ल֧֙օ֞᭜ ֐շ ի֌շ֒օᲂ շ֧ ֘֫։, ֟֗շ֚֞ ն֒ ᮧ֚֞֒ շ֧ ֟लձ ձշ ֑֞ է֟։շ ֬֐վ֢ֈ֞ շᱶ ᮤᲂ շᳱ ᭭ և֞֌֊֞ շ֒֊֞ ֑֞ ᭭ և֞֌֊֞ շ֫ 
֚֡շ֒ ֎֊֞֊֞ էև֗֞ ֊֞֫֐ᳰ᳎᭬ ց ն֒ ֟֊ֈᱷ֟֘ֆ շ֒֊֞ । 

(վ)  շ֫ժ է᭠ ֑  ի֌֑֞ շ֒֊֞, վ֫ վल շ֧ ֚ֆֆ ᮧ֛֗֞ ն֒ չեչ֞ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ ֐ᱶ ᮧֈ֢֙ օ շ֧ ի֌֘֐֊ շ֧ ֟लձ 
ը֗᭫ ֑ շ ֛֫ । 

(4)  ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ֌֨֒֞ᮕ֞֍ 7 ֐ᱶ ֎ֆ֞ձ չձ ֚֏֠ ղ֧֚ է᭠ ֑  ը֌֞ֆ ի֌֑֞ շ֧֒չ֞ । 

40.  չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ շ֧ ᳰշ֊֧֞֒ ᳰշ֚֠ ի֌֑᭍֡ ֆ ᭭ և֞֊ ֌֒ չեչ֞ ֊ֈ֠ ֩֐֊֠ցᳳ֒չ շ֧᭠ ᮤ  շᳱ ᭭ և֞֌֊֞------ 
᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ չեչ֞ ֊ֈ֠ ֎֧֚֟֊ ֧֚ ᭭ և֞֊ᲂ շ֫ ֌֛ռ֞֊֧չ֞ էև֗֞ ղ֧֚ ᭭ և֞֊ᲂ ֌֒ ᭭ և֞֌֊֞ շ֧֒չ֞ էև֗֞ ᳰշ֚֠ 
ᮤ վ֢ֈ֞ ᮧ֑֫չ֘֞ल֞ էև֗֞ շ֧᭠֬֐  էև֗֞ ե֚᭭ և֞֊ շ֫ շ֧᭠ ᮤ  շ֧ ᱨ֌ ֐ᱶ ֊֞֫֐ᳰ᳎᭬ ց շ֧֒չ֞ ֟վ֧֚ ಫᳯ֒ ֗ ֒ չեչ֞ ֩֐֊֠ցᳳ֒չ ᱶ֚ց֒ಬ շ֛֞ 
վ֞ձչ֞, վ֫ է᭠ ֑  ֎֞ֆᲂ ֐ᱶ թ֚ ըֈ֧֘ շ֧ էեֆչᭅֆ ֑և֞֌֧֟ᭃֆ վल շ֧ लչ֞ֆ֞֒ ᮧ֛֗֞ ն֒ ᮧֈ֢֙ օ շ֧ ᭭ ֆ֒ շ֫ ֩֐֊֠ց֒ շ ᱶ֒չ ֧ն֒ 
֛֗ ե֞ ի֌ռ֞֒֞᭜ ֐շ շ֞ ᭅ֒֗֞ժ շ֒֊֧ շ֧ ֟लձ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֫ ֆ֡ ե֒ֆ ᳯ֒֌֫ցᭅ շ ᱶ֒չ ֧। 

41.  ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շᳱ ֘֟Ღ֑֞ե-------- (1)  ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֧ ֌ ᭅ֑֧֗ᭃօ ն֒ ֟֊ֈ֧֘ շ֧ էեֆչᭅֆ չեչ֞ ֊ֈ֠ 
ն֒ ի֚շᳱ ի֌-֊ᳰֈ֑ᲂ շ֧ ե֚֒ᭃօ, ե֚֒ᭃ֞ ն֒ ᮧ֎ե։֊ շ֧ շ֞ ᭅ֑ շ֫ ֚֡շ֒ ֎֊֞֊ ֧շᳱ ֏֢֟֐շ֞, ի᭜ ֆ֒ֈ֑֞֟᭜ ֗  ն֒ ֘֟Ღ֑ᲂ ֧֚ 
֑֡᭍ ֆ ᭬֒֞ ᮝ֑֠ ձվᱶ֚֠ ֛֫֊ ֧ շ֧ շ֞֒օ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ չեչ֞ ֊ֈ֠ շ֧ ե֚֒ᭃօ, ե֚֒ᭃ֞ ն֒ ᮧ֎ե։֊ շ֧ ֟लձ ᭬֒֞ ᮝ֑֠ 
֌ᳯ֒֙ֈ էև֗֞ շ֧᭠ ᮤ  ֚֒շ֞֒ շ֫ ֚֟֍֞ᳯ֒֘ շ֧֒չ֞ էև֗֞ ᭭ ֗ ե֑ ֛֠ ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ֑ᲂ էև֗֞ ֟վल֞ չեչ֞ ֚֟֟֐ֆ֑ᲂ էև֗֞ 
᭭ և֞֊֑֠ ᮧ֞֟։շ֒օ էև֗֞ ᳰշ֚֠ է᭠ ֑  ᮧ֞֟։շ֒օ էև֗֞ ᳰշ֚֠ ᭪ ֑ ֟Ღ ե֚᭭ և֞, ֛֢֚֐ էև֗֞ ձվᱶ֚֠ շ֫ է֌֊֧ ֟֊օᭅ֑֞֊֚֡֞֒ 
֟֊ֈ֧֘ վ֞֒֠ շ֧֒չ֞ ֆև֞ թ֚շ֧ ֌֚֞ ղ֧֚ ֚֏֠ ի֌֑֞ շ֒֊ ֧ն֒ շ֞ ᭅ֑ շ֒֊ ֧շᳱ ֘֟Ღ֑ ե֞ ֛ᲂչ֠, վ֫ ֑֛ չեչ֞ ֊ֈ֠ ֆև֞ թ֚շᳱ 
ի֌-֊ᳰֈ֑ᲂ ֐ᱶ ֌֑ ᭅ֞֗֒օ֑֠ ᮧֈ֢֙ օ շ֧ ֟֊֙։֧, ֟֊ ե֑ᮢօ ն֒ ի֌֘֐֊ շ֧ ֟लձ ը֗᭫ ֑ շ էև֗֞ ի֟ռֆ ֚֐տ֧, ֟վ֊֧֚ չեչ֞ ֊ֈ֠ 
շ֫ թ֚շᳱ ᮧ֞շ֣֟ֆշ ֆև֞ ֌֡֒֞ֆ֊ ֟᭭և֟ֆ ֆշ ե֚֒֟ᭃֆ ᳰշ֑֞ վ֞ ֚շ֧ ֆև֞ չեչ֞ ֊ֈ֠ ֆև֞ թ֧֚֚ ե֚֎ե֟։ֆ ֐֞֐लᲂ շ֧ ե֚֒ᭃօ ն֒ 
ᮧ֎ե։֊ շ֧ ֟लձ չեչ֞ ֊ֈ֠ ֐ᱶ վल շ֧ ֚ֆֆ ֆև֞ ֌֑ ᭅ֞᭡ ֆ ᮧ֛֗֞ շ֫ ֚֡֟֊᳟֟ֆ ᳰշ֑֞ վ֞ ֚շ֧ ।  

2.  ֧֟֗֘֙ ᱨ֌ ֧֚ ֆև֞ ի֌-֌֨֒֞ᮕ֞֍ 1 շ֧ ᮧ֞֗։֞֊ᲂ շᳱ ֚֞֞֐᭠ ֑ ֆ֑֞ շ֧ ֌֢֗ ᭅ֞ᮕ֛ շ֧ ֟֎֊֞ ֆև֞ թ֚ ըֈ֧֘ ֐ᱶ ֑և֞ է᭠ ֑ և֞ 
ի֌֎ե֟։ֆ ղ֧֚ ֟֊ֈ֧֘ չեչ֞ ֊ֈ֠ շ֧ ᮧ֎ե։֊ շ֧ ֚֏֠ էև֗֞ ᳰշ֚֠ ֐֞֐ल֧ շ֫ ֘֞֟֐ल շ֒ ֚շֆ֠ ֛,֨ ֊֞֐ֆ:-  

(շ)  ֌֨֒ ֞ᮕ֞֍ 4 ֐ᱶ ᳰֈձ չձ ֚֟᳍ ե֞ֆᲂ շ֧ է֊֚֡֞֒ ֐ᱶ թ֚ ըֈ֧֘ շ֧ ֌֨֒֞ᮕ֞֍ 55 ֐ᱶ ի֟᭨ल֟ոֆ շ֑֞ᲄ շ֫ ֌֢֒֞ շ֒֊֞; 

(ո)  շ֧᭠ ᮤ  ֚֒շ֞֒ շ֧ է֊֡֫֐ֈ֊ ֧֚ ᮧֈ֢֙ օ շ֧ ի֌֘֐֊ ֆև֞ չեչ֞ ֊ֈ֠ շ֧ ե֚֒ ᭃօ, ե֚֒ᭃ֞ ն֒ ᮧ֎ե։֊ շ֧ ֟लձ ᭬֒֞ ᮝ֑֠ ֊֠֟ֆ 
֎֊֞֊֞ । 

(չ)  չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ ֐ᱶ ե֚֒ᭃօ, ե֚֒ᭃ֞, ᮧֈ֢֙ օ շ֧ ֟֊֧֙։, ֟֊ ե֑ᮢօ ն֒ ի֌֘֐֊ շ֧ ֟लձ չեչ֞ ֎֧֚֟֊ ᮧ֎ե։֊ 
֑֫վ֊֞ շ֧ ᮧ֏֞֗֠ շ֑֞ ᭅ֞᭠ ֗ ֑֊ շ֧ ֟लձ շ֧᭠ ᮤ  ֚֒շ֞֒ շ֧ է֊֡֫֐ֈ֊ ֧֚ ᳰշ֚֠ ֈ֧֘ էև֗֞ ֟֗ֈ֧֘֠ ձվᱶ֚֠ շ֧ ֚֞և ֚֐տ֬ֆ֞ ᭄֞֌֊ 
շ֒֊֞ । 

(պ)  ը֘֫։֊ᲂ շ֧ ֚֞և էև֗֞ ի֚շ֧ ֟֎֊֞ ֊ֈ֠ չեչ֞ ֎֧֚֟֊ ᮧ֎ե։֊ ֑֫վ֊֞ շ֫ է֊֡֫֐ᳰֈֆ շ֒֊֞ ն֒ ֚֠։֧ ե֚֘֫։֊, ֑ᳰֈ 
շ֫ժ ֛֫, ի֚ ֌֒ շ֒֊֞;  

(փ.)  ᮧչ֟ֆ ᳯ֒֌֫ցᭅ շ֞ ֌ ᭅ֑֧֗ᭃօ շ֒֊֞, ֚֠֐ᭃ֞ շ֒֊֞ ն֒ ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ֑ᲂ, ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ֑ᲂ էև֗֞ 
᭭ և֞֊֑֠ ᮧ֞֟։շ֒օᲂ ն֒ է᭠ ֑  ᮧ֞֟։շ֒օᲂ շ֫ ֎֡֟֊֑֞ֈ֠ ᮧ֎ե։֊ ֑֫վ֊֞ ն֒ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ շ֧ ֐֞֐लᲂ ֧֚ 

ե֚֎ե֟։ֆ ᳰշ֚֠ է᭠ ֑  ल֧ ֌֒ ֟֊ֈᱷ֘ վ֞֒֠ շ֒֊֞ ।֐֞֐ 

(ռ)  ֧֚֠֗֒վ շ֧ ֎ָ֊֧ ն֒ ֎֛֟᮲֞֗ ֘֫։֊ է֗ ե֚֒ռ֊֞, ը֛֗֞ ᭃ֧ᮢ ի֌ռ֞֒, ֎ָ֞ ֨֐ֈ֞֊ᲂ շ֧ ե֚֒ᭃօ, վ֊-վ֞չᱨշֆ֞ ֣֚վ֊ 
շ֒֊֞, վल֑֠ ն֒ ֒֞թ֌֧ᳯ֑֒֊ վ֠֗֊ ն֒ վ֨֗ ֟֗֟֗։ֆ֞ շ֧ ե֚֒ᭃօ ն֒ ֌֑ ᭅ֞֗֒օ֑֠ ᱨ֌ ֧֚ ᭭ և֑֞֠ ֊ֈ֠ ե֚֒ ᭃօ շ֧ ե֚֗։ᭅ֊ շ֧ 
֟लձ ղ֧֚ է᭠ ֑  ի֌֑֞ᲂ ֛֚֟ֆ չեչ֞ ֊ֈ֠ ֐ᱶ ᮧֈ֢֙ օ շ֧ ի֌֘֐֊ շ֧ ֟लձ շ֞ ᭅ֑ᮓ֐ᲂ շᳱ ֑֫վ֊֞ ֎֊֞֊֞, ֟֗᭜ ֆ֌֫֙օ ն֒ 
շ֑֞ ᭅ֞᭠ ֗ ֑֊ է֊֡֫֐ᳰֈֆ շ֒֊֞ । 
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(ս)   ᮧֈ֢֙ օ շ֧ ֟֊֧֙։, ֟֊ ե֑ᮢօ ն֒ ի֌֘֐֊ ֆև֞ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ շ֧ ե֚֒ ᭃօ ն֒ ᮧ֎ե։֊ շ֧ ֟लձ ը ե֒֏ 
ᳰշձ չձ ֟֗֟֏᭠ ֊ շ֞ ᭅ֑ᮓ֐ᲂ էև֗֞ շ֞ ᭅ֑շल֞֌ᲂ շ֧ շ֑֞ ᭅ֞᭠ ֗ ֑֊ շ֞ ֚֐᭠ ֗  ᭃ֞ շ֒֊֞ ।֠֐֚ ցᳳ֒չ ն֒֠֊֩֐ ,֑

(վ)  ֊ֈ֠ շᳱ ֌֞ᳯ֒֟᭭և֟ֆշᳱ շ֫ ֌֡֊: ֎֛֞ल շ֒֊ ֧ն֒ ֊ֈ֠ չեչ֞ ֎֧֚֟֊ ֒֞᭔ ֑ ᲂ շ֧ ᮧ֎ե։֊ ֧֚ ե֚չֆ ի֌֑֞ᲂ շ֫ շ֒֊ ֧շ֧ ֟लձ 
ᳰշ֚֠ ᭪ ֑ ֟Ღ էև֗֞ ᮧ֞֟։շ֒օ շ֫ ֟֊ֈᱷ֘ ֈ֧֊֞ । 

(տ)  ᭭ ֌֧֘ल  ֌֌ᭅվ ֧֛֗֟շल շ֧ ֣֚վ֊ շ֧ ֟लձ շ֧᭠ ᮤ  ֚֒շ֞֒ շ֫ ֚֟֍֞ᳯ֒֘ շ֒֊֞ (ռ֛֞ ֧շե ֌֊֠ է֟։֟֊֑2013) 2013 ,֐ շ֞ 
18) էև֗֞ ֚֚֫֞թց֠ ֌եվ֠շ֒օ է֟։֟֊֑1860 ,֐  (1860 շ֞ 21) շ֧ էեֆչᭅֆ ձշ շե ֌֊֠ շ֧ ᱨ֌ ֐ᱶ էև֗֞ ֏֞֒ֆ֑֠ ᭠ ֑ ֚֞ 
է֟։֟֊֑1882 ,֐ (1882 շ֞ 2) շ֧ է։֠֊ ձշ ᭠ ֑ ֚֞ շ֧ ᱨ֌ ֐ᱶ) վ֚֨֞ᳰշ թ֚ ըֈ֧֘ էև֗֞ ի᭍ ֆ ըֈ֧֘ շ֧ ᮧ֑֫վ֊ շ֧ 
շ֑֞ ᭅ֞᭠ ֗ ֑֊ շ֧ ֟लձ ի֌֑֡᭍ ֆ ֛֫ । 

(ր)  ᮧֈ֢֙ օ շ֧ ᮧ֏֞֗֠ ֟֊֧֙։, ֟֊ ե֑ᮢօ ն֒ ի֌֘֐֊, չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ի֌-֊ᳰֈ֑ᲂ ֐ᱶ ե֚֒ ᭃօ ն֒ ե֚֒ᭃ֞ ն֒ ᮧ֎ե։֊ շ֫ 
֚֡֟֊᳟֟ֆ շ֒֊ ֧շ֧ ֟लձ ֊֠֟ֆ ն֒ շ֞ ᭅ֑ շ֧ ֎֧֛ֆ֒ ֚֐᭠ ֗ ֑ շ֧ ֟लձ ղ֧֚ ի֌֑֞ շ֒֊֞, ֟վ֧֚ ը֗᭫ ֑ շ ֚֐տ֞ վ֞ձ । 

(ց)  ֌ᳯ֑֒֫վ֊֞Ა շ֧ ի֌֑֡᭍ ֆ ֆև֞ ֘֠ᮖ շ֑֞ ᭅ֞᭠ ֗ ֑֊ շ֧ ֟लձ ᳰշ֚֠ ե֚չֆ ᭪ ֑ ֟Ღ էև֗֞ ᮧ֞֟։շ֞֒֠ շ֫ ղ֧֚ ֟֊ֈ֧֘ վ֞֒֠ շ֒֊֞ 
էև֗֞ ղ֚֠ ֌ᳯ֑֒֫վ֊֞Ა շ֫ ֟֊֒᭭ ֆ շ֒֊֞ էև֗֞ ֟֊֟։֑ᲂ շ֧ վ֞֒֠ ֒ո֊֧ շ֫ ֒֫շ֊֞ էև֗֞ ֌֛ल֧ ֧֚ վ֞֒֠ շᳱ չժ ։֊֒֞֟֘ 
շ֫ ֚֠։֧ ᳯ֒֍ե փ շ֒֊֞ ն֒ ᳰշ֚֠ է᭠ ֑  ᭪ ֑ ֟Ღ էև֗֞ ֎֫փᭅ էև֗֞ շ֩֒֌֧֫֒֘֊ շ֫ թ֧֚ ֘֠ᮖ շ֑֞ ᭅ֞᭠ ֗ ֑֊ ֛ֆ֧֡ ֚ᲅ֌֊֞ । 

 (ւ) ֌֛ल֧ ֧֚ վ֞֒֠ ᳰշ֚֠ ֏֠ շ֞֊֢֊ շ֧ ᮧ֟ֆ ֌֢֗ ᭅ֞ᮕ֛ ֒ո֧ ֟֎֊֞ ल֧ոᲂ ֑֞ է᭠ ֑  ֈ᭭ ֆ֧֞֗վᲂ շ֧ ֒ո-֒ո֞֗ ֧֚ ᳰշ֚֠ ե֚֎ե֟։ֆ ֑֞ 
ᮧ֞֟։շ֒օ շ֫ ֟֊ֈᱷ֘ ֈ֧֊֞ վ֚֨֞ ᳰշ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ ֟֗֟֊᳸ֈ᭬ ց ᳰշ֑֞ վ֞ձ; 

(փ) ղ֧֚ է᭠ ֑  ի֌֑֞ շ֒֊֞ վ֫ ᳰշ չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ ֐ᱶ ᮧֈ֢֙ օ շ֧ ֎ռ֞֗, ֟֊ ե֑ᮢօ ն֒ ի֌֘֐֊ շᳱ 

ի֌ल֟᭣։, ե֚֒ᭃօ ն֒ ֟֊֗֞֒օ ն֒ ᮧ֎ե։֊ շ֧ ֟लձ ը֗᭫ ֑ շ ֛;֨ 

(3) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֫ ֡֐᳎ᲂ ֌֒ ֟֊ֈᱷ֘ᲂ շ֫ վ֞֒֠ շ֒֊֧ շᳱ ֘֟Ღ ֛֫չ֠ վ֫ᳰշ է֟։֟֊֑֐ շᳱ ։֞֒֞ 5 ֐ᱶ ֟֊։ ᭅ֞ᳯ֒ֆ 
ᳰշձ չձ ֛।ᱹ 

(4) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ է֌֊ ֧֟֊օᭅ֑ᲂ շ֧ շ֑֞ ᭅ֞᭠ ֗ ֑֊ ֛ֆ֧֡ ֆև֞ ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֧ ֟֊օᭅ֑ᲂ շ֧ ֟लձ ի֌֑֡᭍ ֆ ᮧօ֞ल֠ 
ֆ֑֨֞֒ շ֧֒। 

(42) շ֟ֆ֌֑ ֐֞֐लᲂ ֐ᱶ ֌֢֗ ᭅ է֊֫֡֐ֈ֊ ֈ֧֊֞---- ᮧ᭜ ֑ ֧շ ᭪ ֑ ֟Ღ ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ֑ ե֞, ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ֑ ե֞ ն֒ 
᭭ և֞֊֑֠ ᮧ֞֟։շ֒օ ֆև֞ է᭠ ֑  ᮧ֞֟։շ֞֒֠ չեչ֞ ֊ֈ֠ ֧֚ ե֚֎ե֟։ֆ ֆև֞ չեչ֞ ֊ֈ֠ ֑֞ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ շ֧ ֈ֑֧֞֒ ֐ᱶ ը֊ ֧
֗֞ल֧ ᭃ֧ᮢ ֧֚ ե֚֎ե֟։ֆ ֟֊᭥ ֊֟ल֟ոֆ ֐֞֐लᲂ ֌֒, ֑ᳰֈ ᭬֒֞ ᮝ֑֠ չեչ֞ ֊ֈ֠ շ֧ ֟֊օᭅ֑ᲂ շ֫ շ֑֞ ᭅ֞֟᭠֗ֆ շ֒֊֞ է֌֧֟ᭃֆ ֛,֨ ֆ֫ ᳦֑֒֞֠ 
᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֞ ֌֢ ᭅ֗ է֊֫֡֐ֈ֊ ᮧ֞᭡ ֆ շ֒֊֞ ֛֫չ֞। ֊֞֐ֆ:- 

(շ) չեչ֞ ֊ֈ֠ շ֧ փ֞ի֊ ᭭ ᮝ֠֐ վल շ֧ ᮧ֛֗֞ շ֫ ᮧ֏֞֟֗ֆ ᳰշձ ֟֎֊֞ չեչ֞ ֊ֈ֠ ֐ᱶ վल շ֧ ֏᭛ փ֞֒օ շ֧ փ֞թ֗վᭅ֊ շᳱ ᮧօ֞ल֠; 

(ո) չեչ֞ ֊ֈ֠ ֑֞ ֊ֈ֠ շ֧ ֆց ֌֒ ֑֞ թ֚շ֧ ֎ָ֞ ֑֫վ֊֞ ᭃ֧ᮢᲂ ֌֒ ֌ल֡ᲂ ն֒ ֛֑֚֞շ ַ֚շᲂ ֆև֞ ֆցᲂ շ֞ ֟֊֐ ᭅ֞օ; 

(չ) պ֞ցᲂ շ֞ ֟֊֐ ᭅ֞օ էև֗֞ ᳰշ֚֠ ֏֠ ֬֐վ֢ֈ֞ պ֞ց շ֞ ֟֗᭭ ֆ֞֒;  

(պ) պ֞ցᲂ շ֞ ֟֊֐ ᭅ֞օ; 

(փ.) վल շ֧ ե֚ᮕ֛ էև֗֞ փ֞թ֗վᭅ֊ ֑֞ ֟֊ ե֑ᮢօ շ֧ ֟लձ ᭭ և֑֞֠ վल֑֠ ե֚֒ռ֊֞Ა շ֞ ֟֊֐ ᭅ֞օ էև֗֞ չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ 
֛֑֚֞շ ֊ᳰֈ֑ᲂ շ֞ ռ֨֊ल֠շ֒օ;  

(ռ) ֌ַ֛֞֠ քल֞֊ᲂ ն֒ է֟։֢֚֟ռֆ ֗֊ ֆև֞ է᭠ ֑  ֌֑ ᭅ֞֗֒օ֑֠ ֈ֣֟ ᳥ ֧֚ ե֧֚֗ֈ֠ ᭃ֧ᮢᲂ շ֞ ֗֊ շց֞֗; 

(ս) շ֫ժ է᭠ ֑  շ֞ ᭅ֑շल֞֌ վ֫ ᳰշ ֌֨֒֞ᮕ֞֍ 4 ֐ᱶ ֚֟᳍ ե֞ֆᲂ շ֧ ֟֗֌֒֠ֆ ֟֊։ ᭅ֞ᳯ֒ֆ ᳰշձ չձ ֛ ᱹի᭠ ֛ ᱶ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ 
᳇֞֒֞ ֟֗֟֊᳸ֈ᭬ ց ᳰշ֑֞ վ֞ձ। 
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43. ֟֗ᱫ֑֠ ք֞եռ֞ ---- (1) ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ ֎վց֑֠ ը ե֗ց֊ է֌֊ ֧շ֑֞ᲄ, ल᭯ ֑ ᲂ ն֒ ի᳎֧᭫ ֑ ᲂ շ֫ ֌֢֒֞ շ֒֊ ֧֧֚ 

ե֚֎ե֟։ֆ ᭪ ֑ ֑ ֆև֞ ᭭ և֞֌֊֞ ᭪ ֑ ֑ շ֫ ֛֗֊ շ֒֊֧ ֛ֆ֧֡ ի֌֑֫չ ᳰշ֑֞ վ֞ձչ֞।  թ֚շ֧ ֟लձ ֘ֆᭅ ֑֛ ֛ ֨ᳰշ է֊֡ֈ֞֊, խօ ն֒ 

ի։֞֒ շ֧ ᱨ֌ ֐ᱶ ᮧ֞᭡ ֆ ։֊ ի᭠ ֛ ᱭ ֐ᱶ ֟֗֟֊᳸ֈ᭬ ց ի᳎֧᭫ ֑ ᲂ շ֧ ֟लձ ֛֗֊ ᳰշ֑֞ վ֞ձչ֞ ֟վ֊շ֧ ֟लձ ֑֛ է֊֡ֈ֞֊, խօ ն֒ ի։֞֒ 
ᮧ֞᭡ ֆ ᱟը ֛।֨  

(2) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ल֧ոᲂ ֆև֞ է᭠ ֑  ե֚֎᳍ ᳯ֒շ֞փᲄ շ֞ ի֌֑֡᭍ ֆ ᱨ֌ ֧֚ ֒ո-֒ո֞֗ ֒ո֧չ֞ ն֒ ֗֞ᳶ֙շ ᭪ ֑ ֑ ֟֗֗֒օ 
ֆ֑֨֞֒ շ֧֒չ֞। 

(3) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֧ ल֧ոᲂ շᳱ ֚ ե֞֟֗֟։շ ल֧ո֞ ֌֒֠ᭃ֞ ֏֞֒ֆ շ֧ ֟֊ ե֑ᮢշ ն֒ ֛֞֐ल֧ո֞ ֌֒֠ᭃշ ᳇֞֒֞ շᳱ վ֞ձչ֠ 
ն֒ ֗֞ᳶ֙շ ल֧ո֞ ֌֒֠ᭃ֞ ֌֢֒ ֠ ֛֫֊֧ շ֧ ֌᭫ ռ֞ֆ ल֧ո֞ ֌֒֠ᭃ֞ ձվᱶ֚֠ ֗֞ᳶ֙շ ल֧ո֞ ֌֒֠ᭃ֞ ᮧ֞֐օ ֌ᮢ ֏֧վ֧չ֠।  

(4) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֧ շ֞ ᭅ֑ շ֧᭠ ᮤ ֑֠ ֚ֆշᭅֆ֞ ը֑֫չ շ֧ ֟֊ ե֑ᮢօ ֐ᱶ ֛ ᱹն֒  ֚ֆշᭅֆ֞ ե֚֎ե։֠ ֐֞֐लᲂ շᳱ ֈ֧ո ֧֒ո շ֧ 
֟लձ ձշ ֚ֆշᭅֆ֞ է֟։շ֞֒֠ ֛֫չ֞। 

(5) ल֧ո֞ ֌֒֠ᭃ֞ ᳯ֒֌֫ցᭅ շ֧ ֚֞և ֗֞ᳶ֙շ ᭪ ֑ ֑ ֟֗֗֒օ ᮧ֟ֆ ֗֙ᭅ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֞ ᭅ֑֎ल շ֫ ֏֧վ֞ վ֑֧֞չ֞ ն֒ շ֧᭠ ᮤ  ֚֒շ֞֒ 
թ֧֚ ե֚֚ֈ շ֧ ֈ֫֊ᲂ ֚ֈ֊ᲂ ֐ᱶ ᮧ᭭ ֆ֡ֆ շ֧֒չ֠।  

44. շ֞֊֊֢ ֧֟֗֘֙ ᭄ᲂ շ֫ շ֑֞ᭅ ֌֒ लչ֞֊֞  ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֧ ֌֚֞ ձշ ի֌֑֡᭍ ֆ ֟֗։֑֞֠ ᭪ ֑ ֗᭭ և֞ ֛֫չ֠ ֟վ֚շ֧ 
֟लձ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֞֊֢֊֠ ᭄֧֟֗֘֙ ֌֒֞֘֐ᭅֈ֞ֆ֞ ն֒ ֟֗։֑֞֠ ֍֐ᭅ շᳱ ֧֚֗֞ձե ल֧չ֠ վ֫ ᳰշ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ 
֑ लᲂ ֌֒ ֚ल֛֞ ֈ֧֊ ֧շ֧ ֟लձ ֆև֞ է֌֊֧ շֆᭅ᭪֐֞֐ շ֫ ֟֗։֑֞֠ ֊֘֐֟ ᲂ շ֞ ֟֊֗ ᭅ֛֞ շ֒֊֧ շ֧ ֟लձ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֫ 
֛֑֚֫չ ᮧֈ֞֊ շ֒֊ ֧շ֧ ֟लձ ը֗᭫ ֑ շ ֛।֨ 

45. ᳯ֒֌֫ցᲄ շᳱ ֚֠֐ᭃ֞  թ֚շ֧ շ֞ ᭅ֑շल֞֌ᲂ ֧֚ ե֚֎ե֟։ֆ ֚֏֠ ᳯ֒֌֫ցᱸ ֆև֞ ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ, ֟վल֞ չեչ֞ ֚֟֟֐ֆ ֑֞ ᭭ և֞ ֊֑֠ 
ᮧ֞֟։շ֒օ ֑֞ ֎֫փᭅ  ֑֞ ֟֊չ֐ ֑֞ ᳰշ֚֠ է᭠ ֑  ᭪ ֑ ֟Ღ ֧֚ ᮧ֞᭡ ֆ ᳯ֒֌֫ցᲄ շᳱ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ ֚֠֐ᭃ֞ շᳱ վ֑֧֞չ֠ 
ն֒ թ֊ ᳯ֒֌֫ցᲄ ֐ᱶ ֎ֆ֞ձ չձ ֐֞֐लᲂ ֌֒ է֌֊ ֧֟֗ռ֞֒ᲂ շ֧ ֚֞և ֑֛ ᳯ֒֌֫ցᭅ ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֧ ֚᭥ ֡֐ո ᳰֈ֘֞-֟֊ֈᱷ֘ ֛ֆ֧֡  
ᮧ᭭ ֆ֡ֆ շᳱ վ֑֧֞չ֠, ֑ᳰֈ ղ֚֞ ը֗᭫ ֑ շ ֛।֨ 

46. չեչ֞ ֚֡֒ ᭃ֞ लո֧֞ ֌֒֠ᭃ֞ ᳯ֒֌֫ցᲄ շ֞ ֧֚֐շ֊ ------ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ չեչ֞ ֊ֈ֠ շᳱ չեչ֞ ֚֡֒ᭃ֞ ल֧ո֞ ֌֒֠ᭃ֞ շᳱ 
շ շ֞֐ ᳰշֆ ᳯ֒֌֫ցᭅ ֆ֑֨֞֒ շ֧֒չ֞ ֆև֞ ի֧֚ ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֫ ի֊ ֌֒ ի֌ռ֞֒֞᭜֧֐֚ ᭅ֒֗֞ժ շ֧ ֚֞և ᮧ᭭ ֆ֡ֆ շ֧֒չ֞ ֆև֞ թ֧֚ 
֚֞ ᭅ֗վ֟֊շ ᭃ֧ᮢ ֐ᱶ ֏֠ ի֌ल᭣ ։ շ֑֒֞֞ վ֑֧֞չ֞ ն֒ թ֧֚ ֧֗֎֚֞թց ֌֒ ֈ֘ ᭅ֑֞֞ վ֑֧֞չ֞।  

47. ֚ռ֢֊֞, ֟֊֒֠ᭃօ ը֑֫֟վֆ շ֒֊ ֧, ᳯ֒֌֫ցᱸ ᮧշ֞֟֘ֆ շ֒֊ ֧թ᭜ ֑ ֞ᳰֈ շ֧ ֚ե֎ե։ ֐ᱶ ᭬֒֞ ᮝ֑֠ ᭭ ֗ ᭒ ս չեչ֞ ֟֘֐֊ շᳱ ֘֟Ღ֑֞ե ---
----- (1) վ֛ ե֞ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ է֟։֟֊֑֐ շᳱ ։֞֒֞ 5 շ֧ ֆ֛ֆ թ֧֚ ը֗᭫ ֑ շ ֚֐տᱶ ի֧֚ ֛֗ ֟ल֟ոֆ ֐ᱶ ըֈ֧֘ ֈ֧շ֒ 
֑֛ շ֛ ֚շֆ֞  ֛-֨---- 

(ձ) ᳰշ֚֠ ֏֠ ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ֑ᲂ, ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ֑ᲂ ֑֞ ᭭ և֞֊֑֠ ᮧ֞֟։շ֒օ ֑֞ է᭠ ֑  ᮧ֞֟։շ֒օ ֑֞ ֎֫փᭅ ֑֞ 
֟֊չ֐ ֑֞ ᭪ ֑ ֟Ღ ֟վ֧֚ ֏֠ ᳰշ֚֠ ֏֠ ֌ᳯ֑֒֫վ֊֞ շ֧ շ֞ ᭅ֑֟֊᭬ ֌֞ֈ֊ ֑֞ ղ֚֠ ֌ᳯ֑֒֫վ֊֞ ֧֚ ե֚֎ե֟։ֆ շ֫ժ շ֞ ᭅ֑ ֚ᲅ֌֞ չ֑֞ ֛ ֑֨֞  
ᳰշ֚֠ ֏֠ ֑֚֐ ֟֊֟։֑ᲂ շ֧ ի֌֑֫չ շ֧ ֎֧֞֒ ֐ᱶ ֢֚ռ֊֞ ֑֞ ֌ᳯ֑֒֫վ֊֞ շ֧ շ֞ ᭅ֑ ֟֊᭬ ֌֞ֈ֊ շ֧ ֟लձ ը ե֗ᳯցֆ ղ֚֠ ֌ᳯ֑֒֫վ֊֞ ֧֚ 

ե֚֎ե֟։ֆ ᭭ ֌᭬ ց֠շ֒օ ֑֞ շ֞ ᭅ֑֟֊᭬ ֌֞ֈ֊ ֑֞ ը ե֗ᳯցֆ ֟֊֟։ շ֧ ի֌֑֫չ շ֧ ֎֧֞֒ ֐ᱶ ֢֚ռ֊֞ շ֫ ֟ल֟ոֆ ֐ᱶ ֑֞ ֚֞ ᭅ֗վ֟֊շ ᱨ֌ ֧֚ 
ᮧռ֞֒-ᮧ֚֞֒ շ֒֊ ֧֛ֆ֧֡ ֌֢ս֞ վ֞ ֚շֆ֞ ֛ ֨վ֚֨֞ ֏֠ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ է֌֧֟ᭃֆ ֚֐տ֧; էև֗֞   

(֎֠) ձշ ֑֞ ձշ ֧֚ է֟։շ ᭪ ֑ ֟Ღ ֑֞ ᳰշ֚֠ ᮧ֞֟։շ֒օ շ֫ ֟֊֑֡᭍ ֆ շ֒֊֞ վ֫ շ֞ ᭅ֑ շ֒֊ ֧ էև֗֞ շ֞ ᭅ֑֟֊᭬ ֌֞ֈ֊ շ֧ ֟लձ 
ը ե֗ᳯցֆ ֌ᳯ֑֒֫վ֊֞ ֆև֞ ը ե֗ᳯցֆ ֟֊֟։ շ֧ ի֌֑֫չ շ֧ ե֚֎ե։ ֐ᱶ ֌֢սֆ֞ս շ֒ ֚շ֧। 

(֚֠) է֌֊֧ ᳰշ֚֠ ֏֠ է֟։շ֞֒֠ ֑֞ շ֐ᭅռ֞֒֠ էև֗֞ շ֧᭠ ᮤ  ֚֒շ֞֒ ֑֞ ֒֞᭔ ֑  ֚֒շ֞֒ էև֗֞ ᳰշ֚֠ է᭠ ֑  ᮧ֞֟։շ֒օ շ֧ 
է֟։շ֞ᳯ֑֒ᲂ ն֒  շ֐ᭅռ֞ᳯ֑֒ᲂ շ֫ ᳰշ֚֠ ֏֠ ը ե֗ᳯցֆ ֌ᳯ֑֒֫վ֊֞ շ֧ շ֞ ᭅ֑շ֒օ էև֗֞ շ֞ ᭅ֑֟֊᭬ ֌֞ֈ֊ էև֗֞ ֟֊֟։ շ֧ ի֌֑֫չ 
շ֧ ե֚֎ե։ ֐ᱶ ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ֑ᲂ, ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ֑ᲂ էև֗֞ է᭠ ֑  ᮧ֞֟։շ֒օ էև֗֞ ֎֫փᭅ էև֗֞ ֟֊չ֐ էև֗֞ 

ե֚֎ե֟։ֆ ᭪ ֑ ֟Ღ ֧֚ ի֊շ֧ ल֧ոᲂ ն֒ է᭠ ֑  ֈ᭭ ֆ֧֞֗վᲂ շ֧ ֟֊֒֠ᭃօ ֛ֆ֧ ֡֟֊ֈᱷ֘ ֈ֧֊֞। 
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(փ֠) ղ֚֞ շ֫ժ ᭪ ֑ ֟Ღ, է֟։շ֞֒֠, ֒֞᭔ ֑  ֚֒շ֞֒ ֑֞ ᮧ֞֟։շ֒օ է֌֧֟ᭃֆ ֛ ֨ վ֫ թ֧֚ ե֚֎ե֟։ֆ ᳰշ֚֠ ֏֠ ᮧշ֞֒ շᳱ ᳯ֒֌֫ցᭅ,  
ᳯ֒ց֊ᭅ, ֚ ե֞֟᭎֑շᳱ ն֒ է᭠ ֑  ֢֚ռ֊֞ ֏֧վ֧ ն֒ ղ֚֞ ᭪ ֑ ֟Ღ, է֟։շ֞֒֠, ֒֞᭔ ֑  ֚֒շ֞֒ էև֗֞ է᭠ ֑  ᮧ֞֟։շ֒օ շ֫ ֑֛ շ֞ ᭅ֑ շ֒֊֞ 
֎֞᭟ ֑  ֛֫չ֞।  

48. ֟֗ᱫ ֌֫֙օ ն֒ շ֑֞֞ᭅ᭠ ֗ ֊֟ ֛֑ շ֞ ֟֗շ֚֞ ֛֫չ֞ ն֒ ֊֘֐֟ փल ದ (1) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞֩֐ ֊֑ ե֒ֆ֒  է֌֊ ֧֟֗ᱫ֑֠ 
փलᲂ շ֫ ե֚֘֫֟։ֆ շ֧֒չ֞ ֟վ֧֚֚ ֌ᳯ֑֒֫վ֊֞Ა շ֧  շ֞֩֐ ᭅ֑֟֊᭬ ֌֞ֈ֊ ն֒ ֚ֆֆֆ֞ ֐ᱶ ֚֡։֞֒ ֛֫չ֞ ն֒ ֟վ֧֚ ᮧֈ֢֙ օ շ֧ ի֌֘֐֊ 
ն֒ չեչ֞ ֊ֈ֠ շ֧ ֌֊֡ᱧ᳍֞֒ ն֒ ե֚֒ᭃօ ֆև֞ ᮧ֎ե։֊ շ֧ ֟लձ ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ֑ᲂ, ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ֑ᲂ էև֗֞ է᭠ ֑  
ᮧ֞֟։շ֒օ էև֗֞ ᭪ ֑ ֟Ღ ᳇֞֒֞ է֌֊֑֞֞ վ֞ ֚շֆ֞ ֛।֨  

ᳰ֧շֆ ᳯ֒֌֫ցᲄ շ֫ ֆ֑֨֐֚ .49 ֞֒ շ֒֊֞ --- (1) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ֟֗֟֊᳸ֈ᭬ ց ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ֑ᲂ, ֟֗֟֊᳸ֈ᭬ ց ֟վल֞ 

չեչ֞ ֚֟֟֐ֆ֑ᲂ, ᭭ և֞֊֑֠ ᮧ֞֟։շ֒օᲂ, է᭠ ֑  ᮧ֞֟։շ֒օ, ֎֫փᭅ, ֟֊չ֐ էև֗֞ ᭪ ֑ ֟Ღ ᳇֞֒֞ ֏֧վ֠ չ֑֠ ᳯ֒֌֫ցᲄ ն֒ է᭠ ֑  ֢֚ռ֊֞ 
շ֧ ը։֞֒ ֌֒ ձշ ֧֚֐ᳰշֆ ᳯ֒֌֫ցᭅ ֆ֑֨֞֒ շ֧֒չ֞ ֟վ֚֐ᱶ ᮧ᭜ ֑ ֧շ ֟վल֧ շ֧ ᳇֞֒֞ չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ շ֧ ը֚-֌֚֞ 
շ֧ ᭃ֧ᮢᲂ շ֧ ե֚֎ե։ ֐ᱶ ֢֚ռ֊֞ ֈ֠ վ֑֧֞չ֠।  

(ձ) ի֊շ֧ ᳇֞֒֞ շ֞ ᭅ֑֟֊᭬ ֌֞ᳰֈֆ շᳱ վ֞ ֛֒֠ ֑֫վ֊֞Ა շᳱ ֟᭭և֟ֆ ն֒ ի֊շ֧ ᳇֞֒֞ ᳰշձ չձ ի֌֑֞ ֆև֞ չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ 
֛֑֚֞շ ֊ᳰֈ֑ᲂ շᳱ ֟᭭և֟ֆ ֧֚ ե֚֎ե֟։ֆ է᭠ ֑   շ֞ ᭅ֑շल֞֌ շᳱ ֟᭭և֟ֆ;  

(֎֠) չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ ֐ᱶ վल շᳱ չօ֡֗ᱫ֞ ն֒ թ֚ ե֚֎ե։ ֐ᱶ ի֌ռ֞֒֞᭜ ֐շ շ֞ ᭅ֒֗֞ժ; 

(֚֠) չեչ֞ ֊ֈ֠ ֐ᱶ վल շᳱ  ᳰշ֚֠ ֏֠ ᱨ֌ ֐ᱶ ᱨշ֞֗ց ն֒ ի֚շ֧ շ֞֒օ; 

(փ֠) ֟֗֟֊᳸ֈ᳥ ֟վल֧ ֐ᱶ ֊ֈ֠ ֆց ն֒ ֎ָ֞ ֨֐ֈ֞֊ ն֒ ը֚֗֞ շᳱ ֟᭭և֟ֆ; 

(է) ֟վल֞ չեչ֞ ֚֟֟֐ֆ ֑֞ ᭭ և֞֊֑֠ ᮧ֞֟։շ֒օᲂ ᳇֞֒֞ վ֊ֆ֞ ֧֚ ᮧ֞᭡ ֆ ֟֘շ֑֞ֆᲂ ֌֒ ᳰշձ չձ ի֌ռ֞֒֞᭜ ֐շ ի֌֑֞; 

(ձ֍) ᮧ᭭ ֆ֞֟֗ֆ ի֌ռ֞֒֞᭜ ֐շ շ֞ ᭅ֒֗֞ժ շ֧ ֚֞և ը֊ ֧֗֞ल֧ ֧֘֙ ֎֞։֞Ა շ֞ ֌ֆ֞ लչ֞֊֞; 

(վ֠) ᳯ֒֌֫ցᭅ ֑ᳰֈ շ֫ժ ֛,֨ վ֚֨֞ ᳰշ չեչ֞ ֚֡֒ᭃ֞ ल֧ո֞ ֌֒֠ᭃշᲂ ᳇֞֒֞ ֢֚֟ռֆ ᳰշ֑֞ չ֑֞ ֛;֨ 

(ձռ) չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ շᳱ ֈ֘֞ շ֧ ֎֧֞֒ ֐ᱶ ե֚֎ե֟։ֆ է᭠ ֑  ֚֏֠ ֢֚ռ֊֞; 

(2) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ի֌֌֨֒ ֞ᮕ֞֍ -1 ֐ᱶ ի֟᭨ल֟ոֆ ֧֚֐ᳰշֆ ᳯ֒֌֫ցᭅ շᳱ ֚֠֐ᭃ֞ շ֒֊ ֧ շ֧ ֌᭫ ռ֞ֆ շ֞ ᭅ֑֎ल շ֫ 
ի֌ռ֞֒֞᭜ ֐շ շ֞ ᭅ֒֗֞ժ շ֧ ֚֞և ի֧֚ ᮧ᭭ ֆ֡ֆ շ֧֒չ֞ । 

50. ֗֞ᳶ֙շ ᳯ֒֌֫ցᭅ------ (1) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ էչल ֧ ֗֙ᭅ ֧֚ ֆ֡֒ եֆ ֌֛ल ֧ է֌֊֧ ᳇֞֒֞ ն֒ չեչ֞ ֊ֈ֠ շ֧ ե֚֎ե։ ֐ᱶ 
է֟։շ֞֒ ᮧ֞᭡ ֆ շ֞ ᭅ֑֎ल, ֟֗֟֊᳸ֈ᭬ ց ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ֑ᲂ, ֟֗֟֊᳸ֈ᭬ ց ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ֑ᲂ, ե֚֎ե֟։ֆ ᭭ և֞֊֑֠ 
ᮧ֞֟։շ֒օᲂ էև֗֞ է᭠ ֑  ᮧ֞֟։շ֒օ էև֗֞ ֎֫փᭅ էև֗֞ ֟֊չ֐ էև֗֞  ᭪ ֑ ֟Ღ֑ᲂ ᳇֞֒֞ ᳰշձ չձ ֚֏֠ շ֑֞ᲂ շᳱ ֧֚֐ᳰշֆ 
֗֞ᳶ֙շ ᳯ֒֌֫ցᭅ ᮧ᭜ ֑ ֧շ ֗֙ᭅ շ֧ էեֆ շ֧ 3 ֐ ֛֞֐ᱶ ֆ֑֨֞֒ շ֧֒չ֞।  

(2) ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ է֌֊֧ ᳇֞֒֞ ᳰշձ չձ ֆև֞ չեչ֞ ֊ֈ֠ ե֚֎ե։֠ է֟։շ֞֒ ᮧ֞᭡ ֆ շ֞ ᭅ֑֎ल, ֒֞᭔ ֑  ֚֒շ֞֒ᲂ, ֟֗֟֊᳸ֈ᭬ ց 
֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ֑ᲂ, ֟֗֟֊᳸ֈ᭬ ց ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ֑ᲂ, ե֚֎ե֟։ֆ ᭭ և֞֊֑֠ ᮧ֞֟։շ֒օᲂ էև֗֞ է᭠ ֑  ᮧ֞֟։շ֒օ էև֗֞ 
֎֫փᭅ էև֗֞ ֟֊չ֐ էև֗֞  ᭪ ֑ ֟Ღ֑ᲂ ᳇֞֒֞ ᳰշձ չձ ֚֏֠ շ֑֞ᲄ ի֌֌֨֒֞-1 ֐ᱶ ի֟᭨ल֟ոֆ թ֚շᳱ ֧֚֐ᳰշֆ ֗֞ᳶ֙շ ᳯ֒֌֫ցᭅ ֐ᱶ 
էलչ-էलչ ֏֞չᲂ շ֧ ֆ֛ֆ ֘֞֟֐ल շ֧֒չ֠ ն֒ թ֚ ֧֚֐ᳰշֆ ֗֞ᳶ֙շ ᳯ֒֌֫ցᭅ շ֫ ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ ն֒ շ֧᭠ ᮤ ֑֠ ֚֒շ֞֒ շ֫ 
ᮧ֧֟֙ֆ շ֧֒չ֠ ֆև֞ թ֧֚ ֚֞ ᭅ֗վ֟֊շ ᭃ֧ᮢ ֐ᱶ ֏֠ ի֌ल᭣ ։ շ֑֒֞֞ վ֑֧֞չ֞। թ֧֚ ֧֗֎֚֞թց ֌֒ ֏֠ ֈ֘ ᭅ֑֞֞ վ֑֧֞չ֞। 

֑ է֌֊ ֧֚ֈ᭭ ֊֘֐֟ ֆ֑ᲂ շ֞ չւ֊ ದ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞֟֐֚֟ .51 ᲂ ֐ᱶ ֧֚ ձշ ֑֞ ᭔ ֑ ֞ֈ֞ չեչ֞ ֊ֈ֠ ᮧ֎ե։֊ ֚֟֟֐ֆ֑ ե֞ ֎֊֞֊֞ಬ  
ն֒ ֊ᳰֈ֑ᲂ էև֗֞ վल շ֧ ᭃ֧ᮢ ֐ᱶ ղ֧֚ ᭄֧֟֗֘֙ թ֚ ըֈ֧֘ շ֧ ֆ֛ֆ է֌֊ ֧շ֑֞ᲄ շ֧ շ֡֘ल ֟֊ ᭅ֛֗֊ շ֧ ֟लձ ի֌֑֡᭍ ֆ  շֈ֐ 
իւ֞ձ।  
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չᭅֈ֘ᭅ֊ ᮧ֞᭡ ֆ շ֒֊֞- ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֧ ֟֊օᭅ֑ᲂ էև֗֞ թ֚ ըֈ֧֘ շ֧ ᮧ֞֗։֞֊ᲂ շ֧ շ֑֞֞֐ .52 ᭅ֞᭠ ֗  ᱶ ֑ᳰֈ շ֫ժ֐ ֊֑
֑ ᭭֐֚ ֞ ի᭜ ֌᭠ ֊ ֛֫ֆ֠ ֛,֨ ֆ֫ ֑֛ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֞ շֆᭅ᭪ ֑  ֛֫չ֞ ᳰշ ᭬֒֞ ᮝ֑֠ չեչ֞ ֌ᳯ֒֙ֈ շ֞ ֞֐չᭅ ֈ֘ᭅ֊ ᮧ֞᭡ ֆ շ ᱶ֒ 
ն֒ ֆֈ֊֚֡֞֒ ի֌֑֡᭍ ֆ շ֞ ᭅ֒֗֞ժ շ ᱶ֒। 

53. ֟վल֞ չեչ֞ ֚ե֒ ᭃօ ֚֟֟֐ֆ֑ᲂ շ֞ չւ֊ ---(1) շ֧᭠ ᮤ  ֚֒շ֞֒ չեչ֞ ֊ֈ֠ ֐ᱶ ֌֑ ᭅ֞֗֒օ֑֠ ᮧֈ֢֙ օ շ֫ ֒֫շ֊,֧ ֟֊ ե֑֟ᮢֆ շ֒֊ ֧
ն֒ ֚֞֐᭡ ֆ շ֒֊ ֧շ֧ ֟लձ թ֚ ըֈ֧֘ շ֧ ᮧ֞֒᭥ ֏ ֧֚ ձշ ֟֊᳟֟ֆ ֑֚֐ շ֧ ֏֠ֆ֒ է֟։֢֚ռ֊֞ ᳇֞֒֞ ֟֗֟֊᳸ֈ᭬ ց ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ 
շ֧ ֌֒֞֘֐ᭅ ֧֚ ֛֟֞֐ռल ᮧֈ֧֘, ի᭜ ֆ֒֞ոեփ, ի᭜ ֆ֒ ᮧֈ֧֘, ֐᭟ ֑  ᮧֈ֧֘, ս᭜ ֆ֚֠չָ, ֟֎֛֞֒, տ֞֒ոեփ, ֛ᳯ֑֒֞օ֞, ֒֞վ᭭ և֞֊, 
֌᳟֟֐ ֎եչ֞ल ն֒ ᭬֒֞ ᮝ֑֠ ֒֞վ։֞֊֠ ᭃ֧ᮢ ᳰֈ᭨ ल֠ ֆև֞ ղ֧֚ է᭠ ֑  ֒֞᭔ ֑ ᲂ ֐ᱶ , վ֛ ե֞ չեչ֞ ֊ֈ֠ շᳱ ᮧ֡֐ո ֛֑֚֞շ ֊ᳰֈ֑ ե֞ ֛,ᱹ 
ᮧ᭜ ֑ ֧շ ֟վल ֧֐ᱶ (թ֚ ըֈ֧֘ ֐ᱶ թ֚շ֧ ֎֞ֈ ֟֗֟֊᳸ֈ᭬ ց ֟վल֞ շ֛֞ չ֑֞ ֛)֨ ի᭍ ֆ է֟։֟֊֑֐ շᳱ ։֞֒֞ 23 շᳱ ի֌։֞֒֞(3) շ֧ 
էեֆչᭅֆ ಫಬ ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ֑ᲂಬಬ շ֧ ֊֞֐ ֧֚ ձշ ᮧ֞֟։շ֒օ շ֞ չւ֊ շ֧֒չ֠। 

(2) ᮧ᭜ ֑ ֧շ ֟֗֟֊᳸ֈ᭬ ց չեչ֞ ֟վल֧ ֐ᱶ ᮧ᭜ ֑ ֧շ ֟վल֞ չեչ֞ ֚֟֟֐ֆ ֐ᱶ ֟֊᭥ ֊֟ल֟ոֆ ֚ֈ᭭ ֑  ֛ᲂչ,֧ ֊֞֐ֆ: -- 

(ձ) ֟֗֟֊᳸ֈ᭬ ց ֟վल֧ ֐ᱶ ֟վल֞ շल֧᭍ ց֒।               է᭟ ֑ ᭃ, ֌ֈ֧֊ 

(֎֠) ֟֗֟֊᳸ֈ᭬ ց ֟վल ֧֊չ֒ ֌֞֟लշ֞Ა ն֒ ᮕ֞֐ ֌եռ֑֞ֆᲂ ֧֚ ֒֞᭔ ֑  ֚֒շ֞֒ ᳇֞֒֞ ֊֞֟֐ֆ ֈ֫ ֧֚ է֟։շ ᮧ֟ֆ֟֊֟։                                  
֚ֈ᭭ ֑   

(֚֠) ᭬֒֞ ᮝ֑֠ ֊ֈ֠ չեչ֞ շ֧ ֚֞և लչ֊ ֧֗֞ल ֧֟֗֟֊᳸ֈ᭬ ց ֟վल ֧֐ᱶ շ֞ ᭅ֑֒ֆ ल֫շ ֟֊֐ ᭅ֞օ, ᳲ֚ռ֞ժ, վ֊ ᭭ ֗ ֞᭭ ᭝ ֑ , թեվ֠֟֊֑ᳳ֒չ ն֒ 

ᮕ֞֠֐օ ֌֧֑վल ֟֗֏֞չ, ն֒ ֒֞᭔ ֑  ᮧֈ֢֙ օ ֟֊ ե֑ᮢօ ֎֫փᭅ ᮧ᭜ ֑ ֧շ շ֞ ձշ ᮧ֟ֆ֟֊֟։ վ֫ ֟վल֞ շल֧᭍ ց֒ ᳇֞֒֞ ֊֞֟֐ֆ ᳰշ֑֞ 

վ֞ձչ֞।  ֚ֈ᭭ ֑ , ֌ֈ֧֊ 

(փ֠) ֟֗֟֊᳸ֈ᭬ ց ֟վल֧ ֐ᱶ ֟վल֞ շल֧᭍ ց֒ ᳇֞֒֞ ֊֞֟֐ֆ չեչ֞ ե֚֒ᭃօ շ֞ ᭅ֑շल֞֌ᲂ ֧֚ ե֚֎᳍ ֈ֫ ֌֑ ᭅ֞֗֒օ֟֗ֈ ն֒ ᭭ և֞֊֑֠ ի᳒֫չ 
ե֚պ շ֞ ձշ ᮧ֟ֆ֟֊֟։।           ֚ֈ᭭ ֑   

(ժ) ֟֗֟֊᳸ֈ᭬ ց ֟վल֧ շ֞ ձշ ֟փ֟֗ վ֊ल ֗֊ է֟։շ֞֒֠ ।              ֚ֈ᭭ ֑ , ֌ֈ֧֊  
(ձ֍) ձշ ֟վल֞ է֟։շ֞֒֠ ֟վ֧֚ ֟վल֞ շल᭍֧ ց֒ ֟लձ ֊֞֟֐ֆ շ֧֒।                                                    
        ֚ֈ᭭ ֑   

(2) ֟վल֞ շल֧᭍ց֒ ֟վल֞ չեչ֞ ֚֟֟֐ֆ շ֧ է᭟ ֑ ᭃ ֛ᲂչ ֧ն֒ ֟փ֗֠վ֊ल ֗֊ է֟։շ֞֒֠ ֟վल֞ չեչ֞ ֚֟֟֐ֆ շ֧ ե֑֚֫վշ ֛ᲂչ֧। 

(3) ֟վल֞ չեչ֞ ֚֟֟֐ֆ֑ᲂ շᳱ ֎֨ւշ շ֞ ֑֚֐ ն֒ ᭭ և֞֊ շ֞ ֟֊։ ᭅ֞֒օ ի֚ ֚֟֟֐ֆ շ֧ է᭟ ֑ ᭃ շ ᱶ֒չ֧ ն֒ թ֚ ըֈ֧֘ շ֧ ֆ֛ֆ 
ᮧֈ᭜ ֆ շᳱ չժ ֘֟Ღ֑ᲂ ն֒ շ֑֞ᲄ շ֞ ᮧ֑֫չ շ ᱶ֒չ֧। 

֎֘ֆᱷ ᳰշ ֟վल֞ չեչ֞ ֚֟֟֐ֆ շᳱ շ֐ ֧֚ շ֐ ձշ ֎֨ւշ ᮧ᭜ ֑ ֧շ ֆ֠֊ ֐ ֛֞֐ᱶ ը֑֞֟վֆ շᳱ վ֞ձչ֠। 

(4) շ֫ժ չ֨֒ ֌ֈ֧֊ ֚ֈ᭭ ֑  ֚֒շ֞֒ շ֫ էև֗֞ ե֚֎ե֟։ֆ ֟վल֞ շल֧᭍ ց֒ շ֧, վ֚֨֞ ֏֠ ֐֞֐ल֞ ֛֫, ֟ल֟ոֆ ֊֫ᳯց֚ ֈ֧ֆ֧ ᱟձ է֌֊ ֧

֌ֈ ֧֚ ᭜ ֑ ֞չ֌ᮢ ֈ֧ ֚շֆ֞ ֛ ֨ն֒ ֚֒շ֞֒ ᳇֞֒֞ էև֗֞ ֟վल֞ շल֧᭍ ց֒ ᳇֞֒֞ , վ֚֨֞ ֏֠ ֐֞֐ल֞ ֛֫, ի֚շ֞ ᭜ ֑ ֞չ֌ᮢ ᭭ ֗ ֠շ֞֒ 
ᳰշձ վ֞֊֧ շ֧ ֎֞ֈ  ֚ֈ᭭ ֑  ֊֛ᱭ ֛֒չ֧֞। 

54. ֟վल֞ չեչ֞ ֚ե֒ ᭃօ ֚֟֟֐ֆ շ֞ է։֠ᭃօ, ֟֊ֈᱷ֘֊ ն֒ ֟֊֑եᮢ օ ದ ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ շ֧ ᮧ֎ե։֊ (֟֗᭜ ֆ֑֠ ն֒ 
ᮧ֚֘֞֟֊շ ֐֞֐लᲂ ֛֚֟ֆ ) ᮧ֎ե։֊ շ֞ է։֠ᭃօ ֟֊ֈᱷ֘֊ ն֒ ֟֊ ե֑ᮢօ թ֚ ըֈ֧֘ ֐ᱶ ᳰշ֚֠ ֎֞ֆ շ֧ ֛֫ֆ֧ ᱟձ ᳦֑֒֞֠ ᭭֗᭒ս 
չեչ֞ ֟֐ ֊֘֐ᱶ ֛֟֗֟ֆ ֛֫չ֞, վ֫ թ֚շ֧ ᳇֞֒֞ ᮧ᭜ ֑ ᭃ ᱨ֌ ֧֚ էև֗֞ ֟֗֟֊᳸ֈ᭬ ց ֒֞᭔ ֑  չեչ֞ ֚֟֟֐ֆ էև֗֞ թ֚շ֧ ᳰշ֚֠ է֟։շ֞֒֠ 
էև֗֞ թ֚շ֧ ᳇֞֒֞ ֟֗֟֊᳸ֈ᭬ ց է᭠ ֑  ᳰշ֚֠ ᮧ֞֟։շ֞֒֠ շ֧ ֞֐᭟ ֑   ᮧ֑֫չ ᳰշ֑֞ վ֞ձչ֞। ֧֚ ֐

55. ֟վल֞ ֚֟֟֐ֆ֑ᲂ շ֧ շ֑֞ᭅ ն֒ ֘֟Ღ֑֞ե- (1) ᮧ᭜ ֑ ֧շ ֟վल֞ չեչ֞ ֚֟֟֐ֆ ֌֨֒֞ᮕ֞֍ ռ֞֒ ֐ᱶ ֎ֆ֞ձ չձ ֚֟᳍ ե֞ֆᲂ շ֧ է֊֚֡ ֞֒ 
֌֨֒֞ᮕ֞֍ սզ ն֒ ֚֞ֆ ֐ᱶ ֟֗֟֊᳸ֈ᳥ ᳰշձ չձ է֊֚֡֞֒ ᮧ᭜ ֑ շ֧ ֟֗֟֊᳸ֈ᭬ ց ֟վल֧ ֐ᱶ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ շ֧ 
֌֡֊ᱧ᳍֞֒, ե֚֒ᭃօ, ֒֐᭥ ֐ֆ ն֒ ֌֊֡֗ ᭅ֚֞֊ շ֧ ֟लձ շ֑֞ᲄ շ֞ ֟֊ ᭅ֛֗֊ ն֒ ֘֟Ღ֑ᲂ շ֞ ᮧ֑֫չ շ֧֒չ֠।  
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(2) ֧֟֗֘֙ ᱨ֌ ֧֚ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ շ֧ ֚֞և लչ֊ ֧֗֞ल ֧֟փᮕփ֧֧փ ᭃ֧ᮢᲂ շ֧ ֌֡֊ᱧ᳍֞֒, ե֚֒ ᭃօ, ֒֐᭥ ֐ֆ ն֒ 
֌֡֊֗ ᭅ֚֞֊ շ֧ ֟लձ ի֌-֌֨֒֞ᮕ֞֍ 1 շ֧ ֚֞֞֐᭠ ֑  ᮧ֞֗։֞֊ᲂ շ֧ էल֞֗֞ ն֒ թ֚ ըֈ֧֘ ն֒ է֟։֟֊֑֐ շ֧ է᭠ ֑  ᮧ֞֗։֞֊ᲂ ֆև֞ 
թ֊շ֧ էեֆչᭅֆ ֎֊֞ձ չձ ֟֊֑֐ᲂ շ֧ է։֠֊ ᮧ᭜ ֑ ֧շ չեչ֞ ֚֟֟֐ֆ շ֫ ֟֗֟֊᳸ֈ᭬ ց ֟վल֧ ֐ᱶ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ շ֧ 

ե֚֎ե։ ֐ᱶ ֟֊᭥ ֊֟ल֟ոֆ ֘֟Ღ֑ ե֞ ն֒ է֟։շ֞֒ ᮧ֞᭡ ֆ ֛ᲂչ֧ ֊֞֐ֆ :-  

(ձ) չեչ֞ ֊ֈ֠ էև֗֞ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ էև֗֞ ᳯ֒֗֒ ֎֧փ շ֧ ե֚֒ᭃօ շ֧ ֟लձ չեչ֞ ֊ֈ֠ շ֧ ֚֞և लչ֊֧ ֗֞ल֧ ֟֗֟֊᳸ֈ᭬ ց ֟վल ֧
շ֧ ᭃ֧ᮢᲂ ֐ᱶ ե֚֏֞֟֗ֆ ոֆ֒ᲂ շᳱ ֌֛ռ֞֊ շ֒֊֞ ն֒ ի֚շ֧ ե֚֎ե։ ֐ᱶ ֚֡։֞֒֞᭜ ֐շ շ֞ ᭅ֒֗֞ժ շᳱ ֑֫վ֊֞ ֎֊֞֊֞ ն֒ շ֞ ᭅ֒֗֞ժ 
շ֒֊֞।   

(֎֠) ֟֗֟֊᳸ֈ᭬ ց ֟վल ֧  ֧֚ ᱶ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ էև֗֞ թ֚շ֧ ֒֠֗֒ ֎֧փ շ֧ ե֚֒ᭃօ շ֧ ֟लձ է֌֊֠ յ֒֐
֚֡։֞֒֞᭜ ֐շ շ֞ ᭅ֒֗֞ժ շ֒֊֞ (թ֚ ըֈ֧֘ շ֧ ᮧ֞֗։֞֊ᲂ շ֫ սַ֫շ֒)।  

(֚֠) ի֌ռ֞֒֞᭜ ֐շ շ֞ ᭅ֒֗֞ժ շ֒֊֧ շᳱ ֟᭭և֟ֆ ֐ᱶ ֚ᭃ֐ ֊ ֛֫֊֧ ֌֒ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ն֒ ե֚֎ե֟։ֆ ֒֞᭔ ֑  ֚֒շ֞֒, չեչ֞ 

֒֞᭔ ֑ ल֞ ֛֫, շ֫ չեչ֞ ֊ֈ֠ շ֧ ֎ռ֞֗ շ֧ ֟लձ ֟֊ֈᱷ֘֐֞֐ ֠֏ ֆ, վ֚֨֞֟֐֚֟   վ֞֒֠ շ֒֊ ֧֛ֆ֧ ֡ᳯ֒֌ᲃᳳցչ (թल֨᭍ ᮝ֫֟֊շ ն֒ ֟ल֟ոֆ 
շ շ֞֐ ᱶ ֛֞փᭅ շ֞֌֠ ֏֧վշ֒) ն֒ ի֌֑֡᭍ ֆ ᮧ֎ե։֊ էև֗֞ ի֌ռ֞֒֞᭜֐ ᭅ֒֗֞ժ ֆ֑֨֞֒ շ֒֊֞। 

(փ֠) թ֚ ըֈ֧֘ շ֧ ᮧ֞֗։֞֊ᲂ շ֫ ᮧ֏֞֗֠ ֎֊֞֊֧ շ֧ ֟लձ ի֌֑֡᭍ ֆ ᮧ֚֘֞֟֊շ ն֒ է᭠֑ ի֌֑֞ շ֒֊֞ ֆ֞ᳰշ թ֚ ըֈ֧֘ շ֧ 
ᮧ֞֗։֞֊ᲂ ֧֚ էलչ ֊ ֛֫ֆ ֧ᱟձ ֑֞ ᳰշ֚֠ ֏֠ շ֞֊֢֊ շ֫ շ֡ս ֑֚֐ շ֧ ֟लձ ल֞չ ֢շ֒֊ ֧շᳱ ֎վ֞ձ չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ֛֑֚֞շ 
֊ᳰֈ֑ᲂ ֐ᱶ ֌֑ ᭅ֞֗֒օ֑֠ ᮧֈ֢֙ օ շ֫ ֒֫շ֞ վ֞ ֚շ֧। 

(3) ֑ᳰֈ ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ շ֞ ֑֛ ֐ֆ ֛ ֨ᳰշ թ֚ է֟։֟֊֑֐ շ֧ ֆ֛ֆ ֟֗ ե֚չ֟ֆ֑ ե֞ շᳱ չ֑֠ ֛ ᱹ֑֞ շ֫ժ է᭠ ֑  շ֞֊֊֢ 
շ֡ս ֑֚֐ շ֧ ֟लձ ल֞չ ֢ᳰշ֑֞ վ֞ ֛֒֞ ֛ ֑֨֞ թ֚ ըֈ֧֘ շ֧ ᮧ֞֗։֞֊ᲂ ֧֚ էलչ ֛ ֨ֆ֫ թ֧֚ շ֡ս ֑֚֐ շ֧ ֟लձ շ֞֊֢֊ շ֧ է֊֡ᱨ֌ 
շ֒շ֧ ի֌֑֡᭍ ֆ շ֞ ᭅ֒֗֞ժ շ֧֒չ֠। 

(4) ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ ֌֨֒֞ᮕ֞֍ 7 ֐ᱶ ֟֗֟֊᳸ֈ᳥ ղ֧֚ ֚֏֠ ը֌֞ֆշ֞ल֠֊ ի֌֑֞ շ֧֒չ֠। 

56. ֊֫փल է֟։շ֞֒֠ շ֞ ֌ֈ֊֞(1) -----֐ ᮧ᭜ ֑ ֧շ ֟վल֞ չեչ֞ ֚֟֟֐ֆ ֟֊᭥ ֊֟ल֟ոֆ շ֫ ֊֫փल է֟։շ֞֒֠ շ֧ ᱨ֌ ֐ᱶ ֊֞֟֐ֆ 
շ֧֒չ֠-- 

(ձ) չեչ֞ ֊ֈ֠ ն֒ թ֚շᳱ ֛֑֚֞շ ֊ᳰֈ֑ᲂ շ֧ ը֚֌֚֞ շ֧ ᭃ֧ᮢᲂ ֐ᱶ ᮧ᭜ ֑ ֧շ չ ե֞֗ շ֧ ᮕ֞֐ ֚֏֞ շ֧ ֚֒֌եռ  

(֎֠) ղ֧֚ ֐֞֐ल֧ ֐ᱶ վ֫ չ ե֞֗ չեչ֞ ֊ֈ֠ ֧֚ ֚ց֧ ᱟձ ֊֛ᱭ ֛,ᱹ ֊չ֒֌֞֟लշ֞ ֑֫վ֊֞ ֚֟֟֐ֆ ֑֞ ֛֞֐֊չ֒ ֑֫վ֊֞ ֚֟֟֐ֆ շ֧ է᭟֑ᭃ 
֑֞ ᳰշ֚֠ ᭭և֞֊֑֠ ᮧ֞֟։շ֒օ շ֧ է᭟֑ᭃ շ֫ թ֚ ըֈ֧֘ շ֧ ᮧ֑֫վ֊ᲂ ֛ֆ֧,֡ ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ շ֧ է᭟֑ᭃ շ֧ ᱨ֌ ֐ᱶ 
 ֆ ᳰշ֑֞ վ֞ ֚շֆ֞ ֛।֨֠֊֫֊֐

(2) ᮧ᭜֑֧շ ֊֫փल է֟։շ֞֒֠ վ֫ ի֌-֌֨֒֞ᮕ֞֍ շ֧ ֆ֛ֆ ֐֊֫֊֠ֆ ᱟը ֛ ֨(1) չեչ֞ ֊ֈ֠ շᳱ ն֒ ի֚շᳱ ֛֑֚֞֟շ֞Ა ֐ᱶ ᮧֈ֢֙ օ 
շ֫ ֒֫շ֊֧ ֛ֆ֧֡ շֈ֐ իւ֞ ֚շֆ֧ ն֒ ᭭֗ ե֑ չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ ֛֑֚֞֟շ֞Ა շ֧ ե֚֒ᭃօ ֛ֆ֧֡ ի֌ռ֞֒֞᭜֐շ ի֌֑֞ շ֒ ֚շֆ֧ ֑֞ 
ի֊շ֧ ֊ֈ֠ ֆցᲂ վ֫ ղ֧֚ չ ե֞֗ᲂ շ֧ ֚֞և ֚ց֧ ᱟձ ֛ ᱹ֑֞ է᭠֑ ᭃ֧ᮢ, վ֚֨֞ ֏֠ ֐֞֐ल֞ ֛֫, ֟վ֚շ֧ ֟लձ ֛֗ ֊֫փल է֟։շ֞֒֠ ֛ ֨ն֒ 
֑ᳰֈ ֛֗ ղ֚֞ ֊֛ᱭ շ֒ ֌֞ֆ֧ ֛ ᱹֆ֫ ֧֗ թ֚ ըֈ֧֘ շᳱ է֛֗ल֧֊֞ շ֫ ի֌ռ֞֒֞᭜֐շ շ֞ ᭅ֒֗֞ժ ֛ֆ֧֡ ֟վल֞ չեչ֞ ֚֟֟֐ֆ շ֧ է᭟֑ᭃ շ֧ 
᭟֑֞֊ ֐ᱶ ल֞ ֚շֆ ֧֛।ᱹ 

(3) ի֌-֌֨֒֞ᮕ֞֍ (2) շ֧ ֆ֛ֆ ᳯ֒֌֫ցᭅ շᳱ ᮧ᳙֞֟ շ֧ ֌᳟֞ֆ ֟վल֞ չեչ֞ ֚֟֟֐ֆ շ֞ է᭟֑ᭃ չեչ֞ ֊ֈ֠ ֑֞ թ֚շ֧ ֊ֈ֠ ֆցᲂ ֧֚ ֚ց֧ 
֟֗֟֊᳸ֈ᳥ ֟վलᲂ շ֧ ե֚֒ᭃօ ֛ֆ֧ ֡ի֌ռ֞֒֞᭜֐շ շֈ֐ իւ֞ ֚շֆ֧ ֛।ᱹ 

57. ֑֫վ֊֞Ა շᳱ ֆ֑֨ ֞֒֠--- (1) ᮧ᭜֑֧շ ֟վल֞ չեչ֞ ե֚֒ ᭃօ ֚֟֟֐ֆ չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ ֛֑֚֞֟շ֞Ა ն֒ ի֊շ֧ ֊ֈ֠ ֆցᲂ ֧֚ 
֚ց֧ ֟֗֟֊᳸ֈ᳥ ֟վलᲂ շ֧ ե֚֒ᭃօ ֛ֆ֧֡ է֌֊֠ ը֑֫վ֊֞ շᳱ ֆ֑֨֞֒֠ շ֧֒չ֞ ն֒ իᲦ շ֫ ի֚շ֧ ֎֞ֈ ձ ե֗ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ 
շ֧ է֊֡֫֐ֈ֊ շ֧ ֟लձ ᮧ᭭ֆ֡ֆ շ֧֒չ֞। 

(2) ի֌-֌֨֒֞ᮕ֞֍ (1) շ֧ ֆ֛ֆ ֑֫վ֊֞ ֐ᱶ ֟֗֟֊᳸ֈ᳥ ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ ᳇֞֒֞ չեչ֞ ֊ֈ֠ ն֒ ի֚շᳱ ֛֑֚֞֟շ֞Ა ն֒ 
ի֊շ֧ ֊ֈ֠ ֆցᲂ ֧֚ ֚ց֧ ֟֗֟֊᳸ֈ᳥ ֟վलᲂ ֧֚ ֌֑ ᭅ֞֗֒օ֑֠ ᮧֈ֢֙ օ ֧֚ ե֚֒ᭃօ, ֟֊ ե֑ᮢօ ն֒ ի֧֚ ֛ց֞֊֧ ֛ֆ֧ ֡իւ֞ձ չձ շ֞ ᭅ֑շल֞֌ 
 շ֫ժ է᭠֑ ᮧ֞֟։շ֒օ ֑֞ ֎֫փᭅ ն֒ ֑֞ ֊֘֐֟ ֆ֑ᲂ ֑֞ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞֟֐֚֟ ल ֛ᲂչ֧, ֟վ֧֚ ֒֞᭔֑ ֚֒շ֞֒, ֒֞᭔֑ չեչ֞֐֟֞֘
ղ֚֠ ֑֫վ֊֞ ֛ֆ֧֡ ֘֞֟֐ल ᳞֑ ե֚᭭ֆ֡ֆ ᳰշ֑֞ վ֞ ֚շֆ֞ ֛ ֨ն֒ ֑֚֐ ֟վ֚֐ᱶ ղ֧֚ շ֞ ᭅ֑շल֞֌ᲂ շ֫ ֌֢օᭅ ᳰշ֑֞ վ֞ձչ֞। 
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(58) ֎վց շᳱ ֆ֑֨ ֞֒֠ ն֒ लո֧ᲂ շ֞ ֒ո֒ո֞֗---- ᮧ᭜֑֧շ ֟վल֞ չեչ֞ ե֚֒ᭃօ ֚֟֟֐ֆ ᮧ᭜֑֧շ ֟֗ᱫ ֗֙ᭅ ֐ᱶ է֌֧֟ᭃֆ ֍ե փᲂ շ֫ 
ն֒ ի֊ ի᳎֧֑᭫ᲂ ֟վ֚շ֧ ֟लձ ֍ե փ ոռᭅ ᳰշ֑֞ վ֞ձչ֞, ն֒ ֚֞֐֚֠ ֑֐ ֟վ֚շ֧ ֏֠ֆ֒ ֎վց ֐ᱶ ի᭨ल֧ո ᳰշձ չձ շ֞ ᭅ֑շल֞֌ շ֫ 
֌֢֒֞ ᳰշ֑֞ վ֞ձչ֞ շ֫ ֈ֘ ᭅ֞ֆ ֧ᱟձ է֌֊ ֧֎վց շ֫ ֆ֑֨֞֒ շ֧֒չ֠ ն֒ ե֚֎ե֟։ֆ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֫ ֢֚ռ֊֞ ֈ֧ֆ ֧ᱟձ 

ե֚֎ե֟։ֆ ֒֞᭔֑ չեչ֞ ֚֟֟֐ֆ շ֫ ᮧ᭭ֆֆ֡ շ֧֒չ֠ ն֒ ֑֛ ֚֟֟֐ֆ, ֏֞֒ֆ ֚֒շ֞֒ շ֧ ֟֊ ե֑ᮢշ ձ ե֗ ֛֞֐ल֧ո֞ ֌֒֠ᭃշ (֚֠ձվ֠) 
᳇֞֒֞ էև֗֞ ֚֠ձվ֠ ᳇֞֒֞ ֟֊֑֡Ღ ᳰշ֚֠ է᭠֑ է֟֏շ֒օ ᳇֞֒֞ ल֧ո֞ ֌֒֠ᭃ֞ շ֧ ֟लձ, ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ ֟֊։ ᭅ֞ᳯ֒ֆ 
ल֧ոᲂ շ֞ ի֌֑֡Ღ ֒ո֒ո֞֗ ֚֡֟֊᳟֟ֆ շ֧֒չ֠ ն֒ ֑֛ ल֧ո֧ ᳦֑֒֞֠ չեչ֞ ֌ᳯ֒֙ֈ, ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ֒֞᭔֑ չեչ֞ ֚֟֟֐ֆ 
էև֗֞ ի֊շ֧ ᳇֞֒֞ ֟֊֑֡Ღ ᳰշ֚֠ ե֚᭭և֞ ᳇֞֒֞ ֟֊֒֠ᭃօ շ֧ ֘ֆ ᭅ֞։֠֊ ֛ᲂչ֧। 

 ֆ֑ᲂ վ֚֨֞ ᳰշ֟֐֚֟ ն֒ ֒֞᭔֑ ֊֘֐֟ ֆ, ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞֟֐֚֟ շ ն֒ ֗֞ᳶ֙շ ᳯ֒֌֫ցᱸ--- (1) ᮧ᭜֑֧շ չեչ֞ ե֚֒ᭃօ֚֟֞֐ (59)
᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ᳇֞֒֞ ֟֗֟֊᳸ֈ᳥ ֚֞֐֚֠ ֑֐ շ֧ ֏֠ֆ֒ ֟֊։ ᭅ֞ᳯ֒ֆ ᳰշ֑֞ չ֑֞ ֛,֨ ᳦֑֒֞֠ չեչ֞ ֌ᳯ֒֙ֈ շ֫ ֚֟֞֐շ ն֒ 
֗֞ᳶ֙շ ᳯ֒֌֫ցᱷ ᮧ᭭ֆֆ֡ շ֧֒չ֠। 

(2) ի֌ ֌֨֒ ᱶ ի᭨ल֧ո շᳱ չժ ֗֞ᳶ֙շ ᳯ֒֌֫ցᭅ շ֧ է֟ֆᳯ֒Ღ ֟վल֞ չեչ֞ ե֚֒֐ (1) ֞ ᭃօ ֚֟֟֐ֆ ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ շ֫ ղ֧֚ 
 ֊֧֚֟֎ ᱶ չեչ֞ ֊ֈ֠֐ ᱶ ի֚շ֧ ը֚֌֚֞ շ֧ ᭃ֧ᮢ֐ ᭅ ն֒ ֆ֒֠շ֧ ֧֚ ᳯ֒֌֫ցᭅ ᮧ᭭ֆֆ֡ շ֧֒չ֠ ֟վ֧֚֚ ֟֗֟֊᳸ֈ᳥ ֟վल֧֐֫֍ ն֒ ղ֧֚ ֑֐֚
֑֫վ֊֞ ֛ֆ֧֡ է᭠֑ ᳯ֒ց֊ᭅ, ֟֗֗֒օ ն֒ շ֫ժ ᮧ᭭ֆ֞֟֗ֆ ֑֞ ֬֐վ֢ֈ֞ շ֞ ᭅ֑ᮓ֐ շ֧ ե֚֎ե։ ֐ᱶ է᭠֑ ᭣֑֧֬֒ ֛ֆ֧ ֡֟֊ֈᱷ֘ ֈᱶ। 

60. ֎վց ը֗եց֊---- ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞ ֟֘֐֊ ֎վց ը֑֗᭫շֆ֞ շ֫ ֧֚֐ᳰշֆ ն֒ ֆ֑֨֞֒ շ֒ ֚շֆ֞ ֛ ֨ ն֒ իᲦ վल 
ե֚֚֞։֊ ֐եᮢ֞ल֑, ֊ֈ֠ ֟֗շ֚֞ ն֒ չեչ֞ ե֚֒ᭃօ ֐եᮢ֞ल֑ շ֫ ᮧ᭭ֆ֡ֆ շ֒ ֚շֆ֞ ֛।֨ 

61. շᱶ ᮤ֑֠ ֚֒շ֞֒ ᳇֞֒֞ ֟֊ֈᱷ֘--- թ֚ ըֈ֧֘ ֐ᱶ ֈ֠ չժ ᳰշ֚֠ ֏֠ ֎֞ֆ շ֧ ֎֞֗վ֢ֈ, շᱶ ᮤ֑֠ ֚֒շ֞֒ շ֧ ֟लձ ֑֛ ֟֗֟։֌֢օᭅ ֛֫ ᳰշ 
 վल֞֟ ֑֞ ֊֘֐֟ ֆ֑ᲂ, ᳦֑֒֞֠ ᭭֗᭒ս չեչ֞֟֐֚֟ եᮢ֞ल֑ ֑֞ ֏֞֒ֆ ֚֒շ֞֒ շ֧ ֟֗֏֞չᲂ ֑֞ ֒֞᭔֑ ֚֒շ֞֒ᲂ ֆև֞ ֒֞᭔֑ չեչ֞֐ ֧֗
չեչ֞ ֚֟֟֐ֆ֑ᲂ ֑֞ ᭭և֞֊֑֠ ᮧ֞֟։շ֒օ ֑֞ է᭠֑ ᮧ֞֟։շ֒օ ֆև֞ ֚ ե֞֟֗֟։շ ֟֊շ֑֞ᲂ ֑֞ ի֊շ֧ է֟։շ֞֒֠ ֑֞ շ֐ᭅռ֞֒֠, վ֚֨֞ 
ᱶ ֟֊ֈᱷ֘֐ ल֞ ֛֫ ֟ल֟ոֆ֐֞֐ ֠֏  վ֞֒֠ շ֧֒ ֟վ֧֚֚ ֧֗ չեչ֞ ֊ֈ֠ ն֒ ի֚շ֧ ֛֑֚֞֟շ֞Ა շ֧ ֌֡֊ᱧ᳍֞֒, ե֚֒ᭃօ ն֒ ᮧ֎ե։֊ ֐ᱶ 
֛֑֚֞ֆ֞ ᮧֈ֞֊ շ֒ ֚շ֧ ն֒ ղ֚֞ ֐եᮢ֞ल֑ ֑֞ ֟֗֏֞չ ֑֞ ᮧ֞֟։շ֒օ ֑֞ ֟֘֐֊ ֑֞ ֎֫փᭅ ֑֞ ֚֒շ֞֒ ն֒ ֚ ե֞֟֗֟։շ ֟֊շ֑֞, 
է֟։շ֞֒֠ ֑֞ շ֐ᭅռ֞֒֠ ղ֧֚ ֟֊ֈᱷ֘ᲂ շ֧ է֊֡֌֞ल֊ ֛ֆ֧֡ ֎֞᭟֑ ֛ᲂչ֧। 

62. է֟։֟֊֑֐ շᳱ ։֞֒֞ 19 շ֧ ֆ֛ֆ ֟֘շ֑֞ֆ շ֒֊֞--- թ֚ ըֈ֧֘ շ֧ ֆ֛ֆ չᳯւֆ ֚֏֠ ᮧ֞֟։շ֒օ ֑֞ ղ֧֚ ᮧ֞֟։շ֒օᲂ ᳇֞֒֞ 
ᮧ֞֟։շ֣ֆ ᳰշձ չձ ի֊շ֧ է֟։շ֞֒֠ շ֫ցᭅ շ֧ ֚֐ᭃ իᲦ ։֞֒֞ շ֧ էեֆչᭅֆ ᳰշ֚֠ ի᭨लեպ֊ շ֫ ե᭄֚֞֊ ֐ᱶ ֒ոֆ֧ ᱟձ իᲦ է֟։֟֊֑֐ 
շᳱ ։֞֒֞ 19 շ֧ ֆ֛ֆ ֟֘շ֑֞ֆ շ֒ ֚շֆ֧ ֛।ᱹ 

63. է᭠֑ ֈ֑֞֟᭜֗ᲂ շ֧ է֟ֆᳯ֒Ღ ըֈ֧֘ಧթ֚ ըֈ֧֘ շ֧ ᮧ֞֗։֞֊ ᳰշ֚֠ ᭭և֞֊֑֠ ᮧ֞֟։շ֒օ ֑֞ է᭠֑ ᮧ֞֟։շ֒օ ֑֞ ֎֫փᭅ ֑֞ 
շ֩֒֌֧֫֒֘֊ ֑֞ ᳰշ֚֠ ᳞֟Ღ ᳇֞֒֞ չեչ֞ ֊ֈ֠ ֐ᱶ շ֡֘ल ᮧֈ֢֙ օ ֟֊ ե֑ᮢօ ն֒ ֌֡֊ᱧ᳍֞֒ շ֧ ᮧ֑֫վ֊ ֧֚ ի֌֑֞ շ֒֊֧ ֛ֆ֧֡ է֌֊ ֧
շ֑֞ᲄ շ֧ ֟֊֗ ᭅ֛֞ ֐ᱶ ն֒ ի֚շ֧ ե֚֒ᭃօ ն֒ ᮧ֎ե։֊ ն֒ է֏֠ ल֞չ֢ շ֫ժ է᭠֑ շ֞֊֢֊ ֐ᱶ է֌֊֧ շ֑֞ᲄ շ֧ ֟֎֊֞ ᳰշ֚֠ ֌ᭃ֌֞ֆ շ֧ ֛֨। 

է֊֚֡ ռ֢֠ 

(֌֨֒ ֞ᮕ֞֍ 20 ֈ֧ոᱶ) 

֒֞᭔֑ ն֒ ᮧ֎ե։֊ ֚֟֟֐ֆ֑ᲂ շᳱ ֚ե֒ ռ֊֞ 

ᮓ.֚ե. ֟֗֟֊᳸ֈ᳥ ֒֞᭔֑ չեչ֞ ֚ե֒ ᭃօ ն֒ 
ᮧ֎ե։֊ շ֞ ֊֞֐ 

֒֞᭔֑ չեչ֞ ֚ե֒ ᭃօ ն֒ ᮧ֎ե։֊ ֚֟֟֐ֆ֑ᲂ շᳱ ֚ե֒ ռ֊֞ 

(1) (2) (3) 
 ᭔֑ չեչ֞ ե֚֒ᭃօ ն֒֞֒ (֐֞֊) .1

ᮧ֎ե։֊ ֚֟֟֐ֆ 
(շ) ֡֐᭎֑ ֚֟ռ֗, ֒֞᭔֑ ֚֒շ֞֒ (֊֞֐)        ֌ֈ֧֊ ֚ֈ֑᭭ 

  (ո) ᮧ։֞֊ ֚֟ռ֗, ֟֗ᱫ ֟֗֏֞չ ֒֞᭔֑ ֚֒շ֞֒ (֊֞֐)       ֚ֈ֑᭭, ֌ֈ֧֊ 
  (չ) ᮧ։֞֊ ֚֟ռ֗, ֛֘֒֠ ֟֗շ֚֞ ն֒ ը֚֗֞ ֟֗֏֞չ,  (֊֞֐) ֚֒շ֞֒-

  ֚ֈ֑᭭, ֌ֈ֧֊ 
  (պ) ᮧ։֞֊ ֚֟ռ֗, ֌֑ ᭅ֞֗֒օ ձ ե֗ ֗֊ ֟֗֏֞չ, ֒֞᭔֑ ֚֒շ֞֒ (֊֞֐)-

  ֚ֈ֑᭭, ֌ֈ֧֊ 
  (ջ) ᮧ։֞֊ ֚֟ռ֗, վल ե֚֚֞։֊ ֟֗֏֞չ, ֒֞᭔֑ ֚֒շ֞֒ (֊֞֐)-        

֚ֈ֑᭭, ֌ֈ֧֊ 
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  (ռ) ᮧ։֞֊ ֚֟ռ֗, ֚֞ ᭅ֗վ֟֊շ ᭭֗֞᭭᭝֑ թեվ֠֟֊֑ᳳ֒չ ֟֗֏֞չ, ֒֞᭔֑ 
֚֒շ֞֒ (֊֞֐)    ֚ֈ֑᭭, ֌ֈ֧֊ 

  (ս) է᭟֑ᭃ (֊֞֐)   ֒֞᭔֑ ᮧֈ֢֙ օ ֟֊ ե֑ᮢօ ֎֫փᭅ    
   -֚ֈ֑᭭, ֌ֈ֧֊ 

  (տ) (֊֞֐) ֒֞᭔֑ ֐ᱶ շ֑֞ ᭅ֞᭠֑֗֊ ձվᱶ֚֠ շ֧ ռ֠֍ ղ᭍վ֠᭍֑֢ᳯց֗ է֟։շ֞֒֠-
 ֚ֈ֑᭭, ֌ֈ֧֊ 

  (ր) ֗֊ᲂ շ֧ ᮧ։֞֊ ֡֐᭎֑ ե֚֒ᭃշ, ֒֞᭔֑ ֚֒շ֞֒ (֊֞֐)        
   -֚ֈ֑᭭, ֌ֈ֧֊ 

  (ց) ֚֒շ֞֒ (֊֞֐) ᳇֞֒֞ ե֚֎ե֟։ֆ ᭃ֧ᮢᲂ ֧֚ ֌ ե֞ռ ᭄֧֟֗֘֙ᲂ ֧֚ է֟։շ 
֚ -ֆ ֊֛ᱭ ᳰշձ վ֞ձեչ֧।֠֊֫֊֐ ֈ֑᭭ 

 [֍֞. ե֚. ᭭և֞.-01/2016-17/111/ձ֊ձ֚֠֐վ֠] 

ե֚վ֑ շ֡ե փ֢, ե֑֚֡Ღ ֚֟ռ֗  
 

MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT, AND GANGA REJUVENATION 

NOTIFICATION 

New Delhi, the 7th October, 2016 

S.O. 3187(E).—Whereas it is necessary to constitute authorities at Central, State and District levels to take 

measures for prevention, control and abatement of environmental pollution in River Ganga and to ensure continuous 

adequate flow of water so as to rejuvenate the River Ganga to its natural and pristine condition and for matters connected 

therewith or incidental thereto; 

And whereas the River Ganga is of unique importance ascribed to reasons that are geographical, historical, socio-cultural 

and economic giving it the status of a National River; 

And whereas the River Ganga has been facing serious threat due to discharge of increasing quantities of sewage, trade 

effluents and other pollutants on account of rapid urbanisation and industrialisation; 

And whereas, the demand for water of River Ganga is growing for irrigation, drinking water supplies, industrial use and 

hydro-power due to increase in population, urbanisation, industrialisation, infrastructural development and  taking into 

account the need to meet competing demands; 

And whereas there is an urgent need- 

(a) to ensure effective abatement of pollution and rejuvenation of the River Ganga by adopting a river basin 

approach to promote inter-State and inter-sectoral  co-ordination for comprehensive planning and management; 

(b) to maintain ecological flows in the River Ganga with the aim of ensuring continuous flows throughout its length 

so as to restore its ecological integrity that enables it to self rejuvenate; 

(c) for imposing restrictions in areas abutting the River Ganga in which industries, operations or processes, or class 

of industries, operations or processes shall not be carried out or shall be carried out subject to certain safeguards; 

(d) to make provision for inspection of any premises, plants, equipment, machineries, manufacturing or other 

processes, materials or substances and giving direction to the authorities, officers and persons as may be  

necessary to take steps, for prevention, control and abatement of environmental pollution in the River Ganga; 

 (e)   for carrying out and sponsoring investigations and research relating to problems      of environmental pollution in 

the River Ganga and examination of such manufacturing processes, material and substance as are likely to cause 

environmental pollution; 

(f) for collection and dissemination of information in respect of matters relating to environmental pollution in the River 

Ganga and preparation of manual, codes or guide relating to the prevention, control and abatement of environmental 

pollution; 

And whereas the State Governments concerned, being equally responsible for Ganga rejuvenation, are required to co-

ordinate and implement the river conservation activities at the State level, and to take steps for comprehensive 

management of the River Ganga in their States; 
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And whereas it is required to have planning, financing, monitoring and coordinating authorities for strengthening the 

collective efforts of the Central Government and the State Governments and authorities under this Order for effective 

abatement of pollution and rejuvenation, protection and management of the River Ganga; 

Now, therefore, in exercise of the powers conferred by sub-section (1), read with clauses (i), (ii), (v), (vi), (vii), (viii), 

(ix), (x), (xii) and (xiii) of sub-section (2) and (3) of section 3 and sections 4,5,9,10,11, 19, 20 and 23 of the Environment 

(Protection) Act, 1986 (29 of 1986) (hereinafter referred to as the Act) and in supersession of the notifications of the 

Government of India in the erstwhile Ministry of Environment and Forests numbers S.O.1111(E), dated the 30
th

 

September, 2009, S.O. 2493 (E), dated the 30
th

 September, 2009, S.O. 2494 (E), dated the 30
th

 September 2009, S.O. 

2495 (E), dated the 30
th

 September 2009, S.O. 287 (E) dated the 8
th

 February, 2010 and in the Ministry of Water 

Resources, River Development and Ganga Rejuvenation No. S.O. 2539 (E), dated the 29
th

 September 2014, except as 

respects things done or omitted to be done before such supersession, the Central Government hereby------ 

(i)constitutes the authorities by the names mentioned in this Order for the purpose of exercising and performing such of 

the powers and functions (including the power to issue directions under section 5 of the Act and for taking measures with 

respect to the matters as mentioned in this Order; 

(ii))directs, subject to the supervision and control of the Central Government and the provisions of this Order, such 

authority or authorities as specified in this Order that shall exercise the powers or perform the functions or take the 

measures so mentioned in this Order as if such authorities had been empowered by the  Act to exercise those powers, 

perform those functions, or take such measures; 

(iii)directs that all its powers and functions (except the power to constitute any authority under  sub-section (3) of section 

3 and to make rules under the sections 6 and 25 of the Act) under any provision of the Act shall, in relation to River 

Ganga and matters connected therewith, be exercisable and discharged also by the authorities constituted by this Order 

and by the officers specified in this Order, subject to such conditions and limitations and to the extent as specified in this 

Order. 

1.Short title and commencement. – (1) This Order may be called the River Ganga (Rejuvenation, Protection and 

Management) Authorities Order, 2016. 

(2) It shall come into force on the date of its publication in the Official Gazette. 

2. Applicability.- This Order shall apply to the States comprising River Ganga Basin, namely, Himanchal Pradesh, 

Uttarakhand, Uttar Pradesh, Madhya Pradesh, Chhattisgarh, Bihar, Jharkhand, Haryana, Rajasthan, West Bengal and the 

National Capital Territory of Delhi and such other States, having major tributaries of the River Ganga as the National 

Council for Rejuvenation, Protection and Management of River Ganga may decide for the purpose of effective abatement 

of pollution and rejuvenation, protection and management of the River Ganga. 

3.Definitions.- (1) In this Order, unless the context otherwise requires, - 

(a) “Act” means the Environment (Protection) Act, 1986 (29 of 1986); 

(b)”Basin” means the entire catchment of a water body or water course including the soil, water, vegetation and other 

natural resources in the area and includes land, water, vegetation and other natural resources on a catchment basis; 

(c)”Buffer Area” means an area which extends beyond the flood plain of a stream; 

(d)”catchment” or “”catchment area “includes the entire land area whose  runoff from rain, snow or ice drains into a 

water body or a water course, before the water course joins River Ganga or its tributaries or discharges water into River 

Ganga or its tributaries; 

(e)”commercial fishing” means large scale fishing for commercial purposes by nets, poisoning, or other modern fishing 

gear or methods in River Ganga or its tributaries; 

(f) Competent authority means “Central Government” 

(g)”deforestation” means removal or reduction of forest cover, especially when caused by anthropogenic activities or 

removal of trees and other vegetation of a forest excluding a planned clearance for scientific management of forest in 

particular in the catchment area of River Ganga; 

(h)”degraded forest” means a forest having loss or reduction of native forest cover or vegetation density in the catchment 

area abutting River Ganga or its tributaries; 

(i)”direction” shall mean direction issued under section 5 of the Act and the expression “direct” shall be construed 

accordingly; 

(j) “District Ganga Committee” means the District Ganga Protection Committee mentioned in paragraph 53; 

(k)”engineered diversion” means a structure or device constructed or installed to transfer the water of River Ganga or its 

tributaries into canals or other engineering structures; 
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(l)”flood plain” means such area of River Ganga or its tributaries which comes under water on either side of it due to 

floods corresponding to its greatest flow or with a flood of frequency once in hundred years; 

(m)”Ghat” means sloping part at Bank of River Ganga or its tributaries with artificially constructed steps or sloping piece 

of land used for providing easy human access to water of River Ganga or its tributaries and includes usage of such parts 

for religious or other related purposes; 

(n)”local authority” includes Panchayati raj institutions, municipalities, a district board, cantonment board, town planning 

authority or Zila Parishad or any other body or authority, by whatever name called, for the time being invested by law, 

for rendering essential services or with the control and management of civic services, within a specified local area; 

(o)”National Mission for Clean Ganga” means the authority mentioned in paragraph 31. 

(p) “notification” means a notification published in the Official Gazette and the expression ‘notifying’ shall be construed 

accordingly; 

(q)”offensive matter” consists of solid waste which includes animal carcasses, kitchen or stable refuse, dung, dirt, putrid 

or putrefying substances and filth of any kind which is not included in the sewage; 

(r)”person” include ---- 

      (i)an individual or group or association of individuals whether incorporated or not; 

     (ii)a company established under the Companies Act, 2013 (18 of 2013); 

     (iii)any corporation established by or under any Central or State Act; 

     (iv)a local authority; 

     (v) every juridical person not falling within any of the preceding sub-clauses; 

(s)”River Bed” means the dried portion of the area of River Ganga or its tributaries and includes the place where the 

River Ganga or its tributaries run its course when it fills with water and includes the land by the side of River Ganga or 

its tributaries which retains the water in its natural channel, when there is the greatest flow of water; 

(t) ”River Bed Farming” includes seasonal agriculture or farming on the River Bed of River Ganga or its tributaries 

during low flows of water; 

(u)”River Ganga” means the entire length of six head-streams in the State of Uttarakhand namely, Rivers Alakananda, 

Dhauli Ganga, Nandakini, Pinder, Mandakini and Bhagirathi starting from their originating glaciers up to their respective 

confluences at Vishnu Prayag, Nand Prayag, Karn Prayag, Rudra Prayag, and Dev Prayag as also the main stem of the 

river thereafter up to Ganga Sagar including Prayag Raj and includes all its tributaries; 

(v) “rubbish” means ashes, broken brick, mortar, broken glass, dust or refuse of any kind and includes filth; 

(w) ”sand mining” means large scale removal of river sand from the dried channel belt, flood plain or a part of River 

Ganga or its tributaries; 

(x) ”sewage effluent” means effluent from any sewerage system  or sewage disposal works and includes sewage from 

open drains; 

(y) ”sewerage scheme” means any scheme which a local authority may introduce for removal of sewage by flushing with 

water through underground closed sewers; 

(z)  “Schedule” means Schedule appended to this Order; 

(za) “specified District” means an area of every District abutting the River Ganga, being within a radius of fifteen 

kilometers of the Ganga River Bank or its tributaries in the States of Himachal Pradesh, Uttarakhand, Uttar Pradesh, 

Madhya Pradesh, Chhattisgarh, Bihar, Jharkhand, Haryana, Rajasthan, West Bengal and the National Capital Territory of 

Delhi and such other States, having major tributaries of the River Ganga as referred to in this Order; 

(zb) “State Ganga Committee” means the State Ganga Rejuvenation, Protection and Management Committee constituted 

under this Order for each of the States mentioned in paragraph 2. 

(zc) State Ganga River Conservation Authority means an authority earlier constituted in each State under the Act as 

follows, namely:- 

(i) the Bihar State Ganga River Conservation Authority constituted by the notification of the Government of India 

in the Ministry of Environment and Forests number S.O287 (E), dated 8
th

 February 2010; 

(ii) the Jharkhand State Ganga River Conservation Authority constituted by the notification of the Government of 

India in the Ministry of Environment and Forests number S.O2495(E), dated 30
th

 September 2009; 
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(iii) the Uttarakhand State Ganga River Conservation Authority constituted by the notification of the Government of 

India in the Ministry of Environment and Forests number S.O 1111 (E), dated 30
th

 September 2009; 

(iv) the Uttar Pradesh State Ganga River Conservation Authority constituted by the notification of the Government 

of India in the Ministry of Environment and Forests number S.O2493 (E), dated 30
th

 September 2009; and 

(v) the West Bengal State Ganga River Conservation Authority constituted by the notification of the Government of 

India in the Ministry of Environment and Forests number S.O2494 (E), dated 30
th

 September 2009. 

(zd) ”stream” includes river, water course (whether flowing or for the time being dry), inland water (whether natural or 

artificial ) and sub-terrain waters; 

(ze) ”tributaries of River Ganga” means those rivers or streams which flow into River Ganga and includes Yamuna 

River, Son River, Mahananda River, Kosi River, Gandak River, Ghaghara River and Mahakali River and their tributaries 

or such other rivers which National Council for Rejuvenation Protection and Management of River Ganga may, by 

notification, specify for the purposes of this Order. 

2. The words and expressions used herein and not defined but defined in the Environment (Protection) Act, 1986 (29 of 

1986) shall have the meanings respectively assigned to them in the Act. 

4. Principles to be followed for rejuvenation, protection and management of River Ganga. – (1) The following 

principles shall be followed in taking measures for the rejuvenation, protection and management of River Ganga, 

namely:- 

(i) the River Ganga shall be managed as a single system; 

(ii) the restoration and maintenance of the chemical, physical, and biological quality of the waters of River Ganga 

shall be achieved in a time bound manner; 

(iii) the River Ganga shall be managed in an ecologically sustainable manner; 

(iv) the continuity of flow in the River Ganga shall be maintained without altering the natural seasonal variations; 

(v) the longitudinal, lateral and vertical dimensions (connectivities) of River Ganga   shall be incorporated into 

river management processes and practices; 

(vi) the integral relationship between the surface flow and sub-surface water (ground water) shall be restored and 

maintained; 

(vii) the lost natural vegetation in catchment area shall be regenerated and maintained; 

(viii) the aquatic and riparian biodiversity in River Ganga Basin shall be  regenerated and conserved; 

(ix)  the bank of River Ganga and its flood plain shall be construction free Zone to reduce pollution sources, 

pressures and to maintain its natural ground water recharge functions; 

(x) the public participation in rejuvenation, protection and management,revision and enforcement of any 

regulation, standard, effluent limitation plan, or programme for rejuvenation, protection and management 

shallbe   encouraged and made an integral part of processes and practices of  

            River Ganga rejuvenation, protection and management. 

(2)National Mission for Clean Ganga may, having regard to the needs of the people of the country, advances in 

technology and socio economic conditions of the people and to preserve the rich heritage of national composite culture, 

specify additional principles in addition to the principles specified under sub-paragraph (1). 

5.Ecological flow of water in River Ganga to be maintained. – (1) Every State Government, shall endeavor to ensure 

that uninterrupted flows of water are maintained at all times in River Ganga as required under clause (iv) of  paragraph 

(4). 

(2) Every State Government shall also endeavor to maintain adequate flow of water in River Ganga in different seasons 

to enable River Ganga to sustain its ecological integrity and to achieve the goal, all concerned authorities shall take 

suitable actions in a time bound manner. 

(3) For the purposes of this paragraph, the average flow of water shall be determined by such Hydrology Observation 

Stations at such points of the River Ganga, as may be specified by the National Mission for Clean Ganga: 

Provided that the average flow of water in River Ganga may, having regard to ecology, be determined by the National 

Mission for Clean Ganga for different points of River Ganga. 
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6. Prevention, control and abatement of environmental pollution in River Ganga and its tributaries.- (1) No person 

shall discharge, directly or indirectly, any untreated or treated sewage or sewage sludge into the River Ganga or its 

tributaries or its banks: 

Provided that where a local authority does not have, on the date of commencement of this Order, sewerage scheme or 

infrastructure for collection, storage, transportation and disposal of sewage or sewage sludge or such infrastructure is not 

functional on the said date in an area abutting the River Ganga or its tributaries, every such local authority shall, within a 

period, specified by National Mission for Clean Ganga from the date of commencement of this Order, develop such 

infrastructure or make such infrastructure functional, as the case may be, for collection, storage, transportation and 

disposal of sewage in the territorial area of the local authority. 

(2) No person shall discharge, directly or indirectly, any untreated or treated trade effluent and  industrial waste, bio-

medical waste, or other hazardous substance  into the River Ganga or its tributaries or on their banks: 

Provided further that where an industry or industrial area management does not have, on the date of commencement of 

this Order, industrial effluent treatment scheme or infrastructure for collection, storage, transportation and disposal of 

trade effluents industrial waste,  bio-medical waste, or other hazardous substance, etc. or such infrastructure is not 

functional on the said date in an area abutting the River Ganga or its tributaries, every such industry or industrial area 

management shall, within a period so specified by the National Mission for Clean Ganga from the date of 

commencement of this Order, develop such infrastructure or make such infrastructure functional, as the case may be, for 

collection, storage, transportation and disposal of trade effluent and  industrial waste,   bio-medical waste, or other 

hazardous substance  in the jurisdiction of the industry or industrial area management. 

(3) No person shall construct any structure, whether permanent or temporary for residential or commercial or industrial 

or any other purposes in the River Ganga,  Bank of River Ganga or its tributaries or active flood plain area of River 

Ganga or its tributaries: 

Provided that in exceptional circumstances like natural calamities or religious events at traditional locations, temporary 

structures can be raised after prior permission of the National Mission for Clean Ganga acting through the State Ganga 

Committee and the District  Ganga Committee: 

Provided further that in case any such construction has been completed, before the commencement of this Order, in the 

River Bank of River Ganga or its tributaries or active flood plain area of River Ganga or its tributaries, the National 

Mission for Clean Ganga shall review such constructions so as to examine as to whether such constructions are causing 

interruption in the continuous flow of water or pollution in River Ganga or its tributaries, and if that be so, it shall cause 

for removing them. 

(4) No person shall do any act or carry on any project or process or activity which, notwithstanding whether such act has 

been mentioned in this Order or not, has the effect of causing pollution in the River Ganga. 

(5) It shall be the duty of the National Mission for Clean Ganga, every Specified State Ganga Committee or specified 

District Ganga Protection Committee, local authority and all other authorities and persons to disseminate widely and 

bring to public notice, using various means, information captured in reports and the aforesaid measures in the local 

language in every village, town, city and other areas abutting River Ganga and its tributaries. 

7. Emergency measures in case of pollution of River Ganga or its tributaries --- If any poisonous, noxious or 

polluting matter is present or has entered into the River Ganga due to any accident or other unforeseen act or event, and it 

is necessary or expedient to take immediate action, the National Mission for Clean Ganga shall take immediate action for 

carrying out such operations or direct for carrying out such operations by the specified State Ganga Committee or 

specified District Ganga Committee or local authority or any other authority or Board or Corporation, as it may consider 

necessary for all or any of the following purposes, namely; - 

(a)the manner of removing the matter from River Ganga and disposing it off in such a manner as it may specify, as also, 

for carrying out such operations as is considered appropriate for  mitigation  or removal of  any pollution caused by such 

matter; 

(b) issuing directions restraining or prohibiting any person concerned  from discharging any poisonous, noxious or 

polluting matter in the River Ganga; 

(c) undertaking any additional work or functions as may be necessary to address such emergency. 

8. Power to issue directions. - The National Mission for Clean Ganga shall, in the exercise of its powers and 

performance or its functions under this Order, issue such directions in writing as it may consider necessary for abatement 

of pollution and rejuvenation, protection and management of the River Ganga to the concerned authority or local 

authority or other authorities or Board or Corporation or person and they shall be bound to comply with such directions. 

9. Ganga safety audit.-  Every  District Ganga Committee shall cause the Ganga safety audit to be carried out by such 

Ganga Safety Auditors within such   time frame and in accordance with such protocols as may be specified by the 
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National Mission for Clean Ganga for the area of the River Ganga abutting such district and forward the copy of the 

report of such safety audit along with remedial action taken thereon to the concerned State Ganga Committee and the 

National Mission for Clean Ganga, which shall take appropriate action thereon, if required. 

10. Pollution in River Ganga and its tributaries to be monitored.- (1) The pollution in River Ganga and its tributaries 

shall be monitored by the National Mission for Clean Ganga on its own or by directions through various State and 

Central Government agencies by use of satellite imagery and other remote sensing technologies as well as physical 

stations, online monitoring and independent agencies at a periodicity to be specified by it. 

(2) Notwithstanding the provisions of sub-paragraph (1), the Central Government may assign the function of monitoring 

of pollution in River Ganga and its tributaries to any other agency or body or direct, having regard to advances in 

technology, to monitor the aforesaid pollution in River Ganga and its tributaries by adopting any other technique or 

method, as may be specified in the direction. 

11. Constitution of National Council for Rejuvenation, Protection and Management of River Ganga. - With effect 

from the date of commencement of this Order, there shall be constituted an authority by the name to be called the 

National Council for Rejuvenation, Protection and Management of River Ganga, (hereinafter in this Order called as the 

National Ganga Council) for the purposes of the Act and to exercise powers and discharge functions as specified in this 

Order and the  Act. 

12.Composition of National Ganga Council.-The National Ganga Council shall consist of the following members, 

namely:- 

(a)Prime Minister                                                             -Chairperson ,ex-officio 

(b) Union Minister for Water Resources, 

River Development and Ganga Rejuvenation          - Vice-Chairperson, ex-officio 

(c)Union Minister for Environment, Forests  

and Climate Change                                                    -  Member, ex-officio; 

(d)Union Minister for Finance                                        -  Member, ex-officio; 

(e)Union Minister for Urban Development                  -  Member, ex-officio; 

(f) Union Minister for Power                                           -  Member, ex-officio; 

(g)Union Minister for Science and Technology          - Member, ex-officio; 

(h)Union Minister for Rural Development                    - Member, ex-officio; 

(i)Union Minister for Drinking Water and Sanitation    - Member, ex-officio; 

(j) Union Minister for Shipping                                        - Member, ex-officio; 

(k) Union Minister of State for Tourism                           - Member, ex-officio; 

(l) Vice Chairman, NITI Aayog                                      -  Member, ex-officio; 

(m)Chief Minister, Bihar                                                  -  Member, ex-officio; 

(n) Chief Minister, Jharkhand                                        -  Member, ex-officio; 

(o) Chief Minister, Uttarakhand                                     -  Member, ex-officio; 

(p) Chief Minister, Uttar Pradesh                                    - Member, ex-officio; 

(q) Chief Minister, West Bengal                                      - Member, ex-officio; 

(r) Secretary, Ministry of Water Resources,  

     River Development and Ganga Rejuvenation       - Member, ex-officio;   

(s)Director General, National Mission for  

     Clean Ganga                                                              – Member Secretary, ex-officio. 

(2)  The National Ganga Council may co-opt one or more Chief Ministers from the States not represented in  the National 

Ganga Council having major tributaries of River Ganga, which are likely to affect the water quality in the River Ganga, 

as Member. 

(3) The National Ganga Council may also co-opt one or more Union Ministers, if it considers necessary, as Member. 

(4) The National Ganga Council may consult experts and expert organisations or institutions in the field of river 

rejuvenation, river ecology and river management, hydrology, environmental engineering, social mobilisation and other 

relevant fields. 

(5) The Headquarter of the National Ganga Council shall be at New Delhi or at such other place as it may decide. 
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(6) The National Ganga Council shall have its Secretariat in the National Mission for Clean Ganga. 

(7) The Central Government in the Ministry of Water Resources, River Development and Ganga Rejuvenation shall 

serve as the nodal Ministry. 

13. Dissolution of National Ganga River Basin Authority --- (1) On and from the date of constitution of the National 

Ganga Council in paragraph 11, the National Ganga River Basin Authority constituted by Notification of the Ministry of 

Water Resources, River Development and Ganga Rejuvenation, number S.O 2539 (E), dated the 29
th

 September 2014 

shall stand dissolved.  

(2) All things  done or omitted to be done or actions taken or any money spent or authorised to be spent by the National 

Ganga River Basin Authority before such dissolution shall be deemed to have been done or taken under the 

corresponding provisions of this Order. 

14.Superintendence, direction and control of  management of River Ganga to vest in National Ganga Council.- 

The National Ganga Council shall, notwithstanding anything contained in this Order, be overall responsible for the 

superintendence, direction, development and control of River Ganga and the entire River Basin (including financial and 

administrative matters) for the protection, prevention, control and abatement of environmental pollution in River Ganga 

and its rejuvenation to its natural and pristine condition and to ensure continuous adequate flow of water in the River 

Ganga and for matters connected therewith. 

15. Jurisdiction of National Ganga Council.- The jurisdiction of the National Ganga Council shall extend to the areas 

mentioned in paragraph 2. 

16. Meetings of National Ganga Council.- (1) National Ganga Council may regulate its own procedure for transacting 

its business including its meetings. 

(2) The Chairperson of the National Ganga Council shall preside over its meetings and in his absence, its Vice-

Chairperson shall, preside over the meetings of the National Ganga Council and conduct its business. 

(3) The Vice-Chairperson shall have the power to take decisions necessary for the National Ganga Council to achieve its 

objectives, in between the conduct of the two meetings of the Council subject to ratification in the next meeting. 

(4) The National Ganga Council shall meet at least once every year or more as it may deem necessary. 

17. Constitution of Empowered Task Force on River Ganga as authority.- (1) With effect from the date of 

commencement of this Order, there shall be constituted an authority by the name to be called the Empowered Task Force 

on River Ganga for the purposes of the Act and to exercise powers and discharge functions as specified   in this Order 

and the Act. 

(2) The Empowered Task Force on River Ganga shall consist of the following members, namely:- 

(a)Union Minister for Water Resources,  

River Development and Ganga Rejuvenation              -      Chairperson, ex-officio; 

(b) Union Minister of State for Water Resources,  

River Development and Ganga Rejuvenation              -   Vice-Chairperson, ex-officio; 

(c)Secretary in the Ministry of Water Resources,  

River Development and Ganga Rejuvenation              -    Member, ex-officio                                                                            

(d) Secretary in the Ministry of Finance  

(Department of Expenditure)                                                         - Member, ex-officio;         

(e) Chief Executive Officer,  Niti Ayog                                          -   Member, ex-officio;     

(f) Chief Secretary, State of Uttrakhand                                      -   Member, ex-officio;             

(g) Chief Secretary,  State of Uttar Pradesh                                -    Member, ex-officio;                    

(h)Chief Secretary,  State of Bihar                                                -    Member, ex-officio;                   

(i) Chief Secretary, State of Jharkhand                                        -    Member, ex-officio;  

(j)  Chief Secretary,  State of West Bengal                                   -    Member, ex-officio; 

(k) Director General , National Mission for Clean Ganga          -  Member-Secretary                                                           

(3)   The Empowered Task Force on River Ganga may also co-opt one or more Secretary in the Union Ministries or the 

Chief Secretary of any other State concerned, if it considers necessary, as member 

(4)   The Empowered Task Force on River Ganga shall meet at least once every three months or more as it may deem 

necessary. 
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(5)  The administrative and technical support to the Empowered Task Force on River Ganga shall be provided by the 

Central Government in the Ministry of Water Resources, River Development and Ganga Rejuvenation which shall be the 

nodal Ministry for the purposes of such administrative and technical support. 

18. Functions and powers of Empowered Task Force on River Ganga. – 

(1) The Empowered Task Force on River Ganga shall co-ordinate and advise on matters relating to rejuvenation, 

protection and management of River Ganga and its tributaries. 

(2)  In particular and without prejudice to the generality of the provisions of sub-paragraph (1), the functions and powers 

of the Empowered Task Force on River Ganga may include measures with respect to all or any of the following matters 

in rejuvenation, protection and management of River Ganga, namely:- 

(a)     ensuring that the Ministries, Departments and State Governments concerned have - 

(i) an action plan with specific activities, milestones, and timelines for 

achievement of the objective of rejuvenation and protection of River Ganga; 

(ii) a mechanism for monitoring implementation of its action plans; 

(b)   co-ordination amongst the Ministries and Departments and State Governments concerned for implementation of its 

action plans in a time bound manner; 

 (c) to monitor the implementation process, address bottlenecks, suggest and take such decisions as may be necessary to 

ensure speedy implementation; 

 (d)  all projects under the ambit of Namami Gange including ongoing projects funded domestically and through external 

assistance; 

(e) discharge of such other functions or exercise of such powers as may be  considered necessary for achievement of the 

objective of rejuvenation, protection and management of River Ganga or as may be assigned to it by the Central 

Government or specified by the National Ganga Council; 

19. Approval for projects exceeding value of rupees one thousand crore.- 

(1)  The Empowered Task Force on River Ganga shall be responsible for the approval of every project exceeding a 

value of rupees one thousand crore, as amended from time to time. 

(2)  The Empowered Task Force on River Ganga may constitute a sub-committee of officials amongst its members 

for the purpose of sub-paragraph (1) 

20. Constitution and Composition of Specified State Ganga Rejuvenation, Protection and Management 

Committees as authorities.– With effect from the date of commencement of this Order, these shall be constituted, in 

each State as specified in paragraph 2, an authority to be called the State Ganga Rejuvenation, Protection and 

Management Committee,  which shall consist of a Chairperson and other members as specified in the Schedule to 

exercise powers and discharge functions as specified in this Order and the Act. 

21. Meetings of  State Ganga Committee. – (1) Every State Ganga Committee may regulate its own procedure for 

transacting its business including its meetings.   

(2)Every  State Ganga Committee shall convene its meetings at least once in every three months’ time. 

 (3) The Chairperson of the  State Ganga Committee shall preside over its meetings and in his absence, the said 

Committee shall elect its Vice-Chairperson who shall, preside over the meetings of the  State Ganga  Committee and 

conduct its business. 

22. Superintendence, direction and control over Committee.- The superintendence, direction and control of the  

District Ganga Committees shall, notwithstanding anything contained in this Order, vest in  the State Ganga Committee, 

for the purposes of rejuvenation, protection, prevention, control and abatement of environmental pollution in River 

Ganga and its tributaries so as to rejuvenate the River Ganga to its natural and pristine condition and ensure continuous 

and adequate flow of water in River Ganga and for protection and management of River Ganga in the States concerned. 

23. Decisions of State Ganga Committee to be binding.- The decision taken at the meetings of the State Ganga 

Committee shall, notwithstanding anything contained in this Order, be binding upon every  District Ganga Committee 

and every local authority or other authority or Board or person referred to in such decision and they shall comply with the 

decisions of the State Ganga Committee. 

24. Powers, duties and functions of State Ganga Committees.–  (1) Every State Ganga Committee shall, subject to the 

provisions of the Act and rules made or directions issued thereunder, have the power to take all such measures, including 

those in paragraphs 6, 7 and 8, as it deems necessary or expedient for effective abatement of pollution and conservation 
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of the River Ganga and for implementing the decisions or directions of the National Ganga Council and National Mission 

for Clean Ganga. 

(2) The  State Ganga Committee shall implement various programmes and projects of the National Ganga Council and 

National Mission for Clean Ganga. 

 (3) In particular and without prejudice to the generality of the provisions of sub-paragraphs (1) and (2), such measures 

may include all or any of the following matters, namely:- 

(a) coordination and implementation of the conservation activities relating to River Ganga including augmentation of 

sewerage infrastructure, catchment area treatment, protection of flood plains, creating public awareness and such other 

measures at the State level and regulation of activities aimed at the prevention, control and abatement of pollution in the 

River Ganga to maintain its water quality, and to take such other measures relevant to river ecology and management in 

the State concerned;  

(b) implementation of the river basin management plan in the concerned State; 

(c) maintenance of minimum ecological flows in the River Ganga in the concerned State and actions thereon; 

(d) entry and inspection under section 10 and power to take sample under section 11 of the Act for the purpose of 

exercising and performing its functions under this Order. 

(4) The State Ganga Committee shall undertake all the emergency measures mentioned in paragraph 7. 

(5) The State Ganga Committee shall have the powers to issue directions under section 5 of the Act. 

(6) The powers and functions of the State Ganga Committee shall be without prejudice to any of the powers conferred 

upon the State Government under any Central or State Act, being not inconsistent with the provisions of the Act. 

25. Monitoring execution of plans and programmes of District Ganga Committees.- Every  State Ganga Committee 

shall monitor the execution of plans, programmes, and projects of all their District Ganga Protection Committees and 

those of other authorities and submit progress in respect thereof to the National Mission for Clean Ganga.  

26.  Preparation of consolidated reports of all  District Ganga  Committees and taking remedial measures in 

respect thereof.- (1) Every  State Ganga Committee shall prepare a consolidated report of all District Ganga Protection 

Committees, local authorities or other authorities or Board or Corporation or person for every quarter indicating therein 

in respect of each specified District abutting River Ganga and its tributaries, ---- 

(a) the status of the plans being executed and measures taken by them and any other activity  relating to the health of 

River Ganga and its tributaries; 

(b) the quality of water in River Ganga and its tributaries in each specified District and remedial action in respect thereof; 

(c) any interruption of flow in the River Ganga in each specified District and reasons therefor; 

(d) remedial measures taken on the complaints made to the District Ganga   Committee or local authorities or other 

authorities; 

(e) adverse report as reported by Ganga safety auditors in each specified District; 

(f) any other information relevant to the health of River Ganga and its tributaries.  

(2) The report referred to in sub-paragraph (1) shall be submitted within one month at the end of each year to the State 

Ganga Committee and National Mission for Clean Ganga along with remedial action thereof. 

27. Conducting of Ganga safety audit and submission of such audit reports by State   Ganga Committees.- (1) It 

shall be the duty of the State Ganga Committees to conduct or causes to be conducted, through the District Ganga 

Committees, the Ganga safety audit and submit report of the Ganga safety audit to the National Mission for Clean Ganga 

along with the remedial action taken thereon and also make available the same in public domain and exhibit the same at 

its website. 

(2) The Ganga safety audit shall include such particulars and be done at such intervals (save as otherwise provided in this 

Order) and in such manner as may be specified, by notification, by the National Mission for Clean Ganga. 

28. State Ganga Committee to be nodal agency.- The  State Ganga Committee shall be the State-wide nodal agency in 

the State for the implementation of the provisions of this Order and for effective abatement of pollution and rejuvenation, 

protection and management of the River Ganga and its tributaries. 

29. State Ganga Committees to be bound by direction of National Ganga Council and National Mission for Clean 

Ganga.- Every State Ganga Committee, without prejudice to the foregoing provisions of this Order, shall, in exercise of 

its powers or the performance of its functions under this Order, be bound by the decisions or such directions (including 

those relating to technical and administrative matters) as the National Ganga Council and the National Mission for Clean 
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Ganga may give in writing to it from time to time for abatement of pollution and rejuvenation, protection and 

management of the River Ganga. 

30. Dissolution of State Ganga River Conservation Authorities and State Executive Committees.- (1) With effect 

from the date of constitution of the State Ganga Committees, the respective State Ganga River Conservation Authorities 

and the respective State Executive Committees constituted before the commencement of this Order shall stand dissolved. 

(2)All things done or omitted to be done or actions taken or any money spent or authorised to be spent by the authorities 

and committees under sub-paragraph (1) before such dissolution shall be deemed to have been done or taken under the 

corresponding provisions of this Order. 

31. Constitution of National Mission for Clean Ganga as an authority.-(1) With effect from the date of 

commencement of this Order, the National Mission for Clean Ganga, a society registered under the Societies Registration 

Act, 1860 (21 of 1860),   shall be an authority constituted under the Act, by the same name for the purposes of the Act 

and to exercise powers and discharge functions as specified under this Order and the Act and the rules made or directions 

issued thereunder. 

(2) The composition of the National Mission for Clean Ganga shall be as specified in paragraph 35. 

32. Area of operation of National Mission for Clean Ganga.- The area of operation of the National Mission for Clean 

Ganga shall be the areas mentioned in paragraph 2. 

33. National Mission for Clean Ganga to be nodal agency.-  The National Mission for Clean Ganga shall be the nodal 

agency for the nationwide implementation of the provisions of this Order and for effective abatement of pollution and 

rejuvenation, protection and management of the River Ganga and its tributaries. 

34. National Mission for Clean Ganga to be an empowered organization.-  The National Mission for Clean Ganga 

shall be  an empowered organisation with two tier management having administrative, appraisal and approval powers and 

duties, functions and powers as specified in this Order. 

35.  Composition of National Mission for Clean Ganga.- The National Mission for Clean Ganga shall have a two-tier 

management structure and it shall comprise of the Governing Council and the Executive Committee. 

(1) The Governing Council  shall consist of the following members, namely:- 

(a) Director General of National Mission for Clean Ganga 
 Chairman, ex-officio 

(b) Joint Secretary, Ministry of Water Resources, River Development and Ganga 

Rejuvenation 

Member, ex-officio 

(c) Joint Secretary, Ministry of Urban Development Member, ex-officio 

(d) Joint Secretary, Ministry of Environment, Forests and Climate Change Member, ex-officio 

(e) Joint Secretary, Department of Expenditure Member, ex-officio 

(f) Representative of NITI Aayog (not below Joint Secretary) Member, ex-officio 

(g) Chairman, Central Pollution Control Board Member, ex-officio 

(h) Principal Secretary, Urban Development, Government of Bihar Member, ex-officio 

(i) Principal Secretary, Urban Development, Government of Jharkhand Member, ex-officio 

(j) Principal Secretary, Urban Development, Government of Uttar Pradesh Member, ex-officio 

(k) Principal Secretary, Peyjal, Government of Uttarakhand Member, ex-officio 

(l) Principal Secretary, Urban Development, Government of West Bengal     Member, ex-officio 

(m) Executive Director(Deputy Director General), National Mission for Clean Ganga Member, ex-officio 

(n) Executive Director (Technical),National Mission for Clean Ganga Member, ex-officio 
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(o) Executive Director (Finance), National Mission for Clean Ganga Member, ex-officio 

(p) Executive Director (Projects), National Mission for Clean Ganga Member, ex-officio 

(q) Executive Director(Administration), National Mission for Clean Ganga Member-  Secretary. 

(2) The Executive Committee constituted out of the Governing Council, shall   consist of the following members, 

namely:- 

(a) Director General, National Mission for Clean Ganga – Chairperson, ex-officio; 

(b) Joint Secretary, Department of Expenditure – Member, ex-officio; 

(c) Representative of NITI Aayog (not below Joint Secretary) – Member, ex-officio; 

(d) Principal Secretary of the State concerned                        – Member,  ex-officio; 

(e) Executive Director (Deputy Director General)  

National Mission for Clean Ganga                                      – Member,  ex-officio; 

(f) Executive Director (Finance) 

National Mission for Clean Ganga                                       – Member,  ex-officio; 

(g) Executive Director (Technical) 

National Mission for Clean Ganga                                       – Member,  ex-officio; 

(h) Executive Director (Projects) 

National Mission for Clean Ganga                                       – Member,  ex-officio; 

(i) Executive Director (Administration) 

National Mission for Clean Ganga                                       – Member,  ex-officio; 

(3) The Director General, National Mission for Clean Ganga may, if he considers necessary, may associate with the 

Executive Committee, any other member from the Governing Council. 

(4) The Governing Council may constitute a sub-committee from out of its members and also by associating some 

technical experts for appraisal of the projects.  

(5) The representative of the State concerned shall also be one of the members of sub-committee.  

(6) Half of the members of the Governing Council shall form the quorum.  

36.     (1) All approvals up to one thousand crores rupees shall be granted by the      Executive Committee and it shall 

report to the Governing Council at least once in three months.    

          (2)  The Sub-Committee of the Governing Council shall appraise the project only after completion of Third Party 

Appraisal of the project by technical experts or consortium of recognized institutes or Indian Institutes of Technology, as 

the case may be. 

          (3) The Third Party Appraisal shall be for all projects irrespective of their value. 

37.  Appointment of Director General and Executive Directors of National Mission for Clean Ganga.- 

(1) Director General, National Mission for Clean Ganga shall be appointed by the Central Government who shall be 

equivalent to the rank of Additional Secretary or Secretary to the Government of India and his terms and 

conditions of services shall be determined by Central Government. 

(2) The Executive Director (Finance) shall be appointed on deputation from any of the organised accounts services 

in the Central Government in the rank equivalent to Joint Secretary to Government of India in accordance with 

the recruitment rules of the said services. 

(3) National Mission for Clean Ganga shall have at least one position for each of the Executive Directors in the rank 

of Joint Secretary to Government of India.  

(4) One of the Executive Directors shall be designated as Deputy Director General of the National Mission for 

Clean Ganga and he shall be appointed by the Central Government.      

(5) None of the nominated members of the Executive Committee shall be below the rank of Joint Secretary in 

Government of India. 

38. Duty of National Mission for Clean Ganga.- It shall be the duty of the  National Mission for Clean Ganga to - 

(i) follow the principles laid down in paragraph 4   

41834



34       THE   GAZETTE   OF  INDIA : EXTRAORDINARY              [PART II—SEC. 3(ii)] 

 
(ii) comply with the decisions and directions of the National Ganga Council and implement the Ganga Basin 

Management Plan approved by it; 

(iii) co-ordinate all activities for rejuvenation and protection of River Ganga  in a time bound manner as directed  by the 

National Ganga Council; 

(iv) do all other acts or abstain from doing certain act which may be necessary for rejuvenation and protection of River 

Ganga and its tributaries. 

39.  Functions of National Mission for Clean Ganga.- (1) Without prejudice to the provisions of this Order, the  

National Mission for Clean Ganga shall identify or cause to be identified - 

(a) the specific threats to the River Ganga in areas in each village and town of such specified District abutting River 

Ganga and its tributaries, including sewerage and industrial waste, cremation and burial of corpses and disposal 

of animal carcasses, and threats from commercial, recreational and religious activities; 

(b) the type of measures required to address such threat in each village and town of all districts abutting River 

Ganga and its tributaries; 

(c) the specific areas where such remedial actions are required to be taken for rejuvenation and protection of River 

Ganga and its tributaries. 

(d) the measures which may be necessary for reuse of treated water and enter in to Memorandum of Understanding 

in this regard with the Ministries of the Central Government like Railways, Power, Petroleum and Natural Gas 

etc., State Governments, autonomous bodies  at  the Central and State level, recognized Institutes and 

organizations which the National Mission for Clean Ganga may deem fit. 

(2) The National Mission for Clean Ganga shall make or cause to make the River Ganga Basin Management Plan  along 

with cost, timelines and allocation of responsibilities, among other things, for rejuvenation and protection of River Ganga 

and its tributaries in each village and town of specified District abutting River Ganga and its tributaries and execute 

projects there for. 

(3) The National Mission for Clean Ganga shall ----- 

(a) cause to be determined the magnitude of ecological flows in the River Ganga and its tributaries required to be  

maintained at different points in different areas at all times with the aim of ensuring water quality and 

environmentally sustainable rejuvenation, protection and management of River Ganga and its tributaries and 

notifying the same and take or direct all such measures necessary to maintain adequate ecological flows; 

(b) cause to be identified places where the environmental flow of water of River Ganga has been modified and take 

measures for correction thereof to maintain the continuous flow of water for rejuvenation, protection and 

management of River Ganga and its tributaries; 

(c) identify places of discontinuity of water in River Ganga and its tributaries due to engineered diversion of water 

or storage of water or by any other means and execute plans in respect thereof or take remedial action therefor; 

(d) devise a system to be put in place for continuous monitoring of flow of water and pollution levels in River 

Ganga and its tributaries; 

(e) take all such measures which may be necessary to give effect to the decisions of the National Ganga Council so 

as to maintain adequate ecological flows in the River Ganga and tributaries; 

(f) render assistance or cause them to be rendered by any agency for preparation of detailed project reports or 

execution of projects for abatement of pollution and rejuvenation, protection and management of the River 

Ganga and its tributaries to the State Governments, the State Ganga Committees, District Ganga Committees or 

local authorities or any person or body, any authority, Board or Corporation; 

(g) set up or facilitate setting up or designate and direct one or more existing centers to research, develop and 

disseminate knowledge base and analytical tools on abatement of pollution and rejuvenation, protection and 

management of River Ganga and its tributaries; 

(h) take any other measures which may be necessary for continuous flow of water and abatement of pollution in 

River Ganga and its tributaries 

(4)The National Mission for Clean Ganga shall take all such other emergency measures as outlined in paragraph 7. 

40.  Establishment of River Ganga Monitoring Centres at suitable locations along River Ganga and its 

tributaries.- The  National Mission for Clean Ganga may identify the places in the River Ganga Basin and establish at 

such places or designate any existing laboratory or station or institute as Centres to be called the “River Ganga 
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Monitoring Centre” for monitoring amongst other things, continuous flow of water and pollution levels as required under 

this Order and such Centre shall report immediately to the National Mission for Clean Ganga for taking remedial action 

therefor. 

41. Powers of  National Mission for Clean Ganga.- (1) The National Mission for Clean Ganga being the national 

agency charged with the role, responsibility and powers to facilitate the task of rejuvenation, protection and management 

of River Ganga and its tributaries, under the supervision  and direction of the National Ganga Council, shall recommend 

to the National Ganga Council or Central Government for issuing directions or issue directions itself, to the  State Ganga 

Committees or District Ganga Committees or local authority or any other authority or any person, institution, consortium 

or agency, as it may decide, for the rejuvenation, protection and management of River Ganga and have the power to take 

all such measures and discharge  such functions as it may deem necessary or expedient for prevention, control and 

abatement of environmental pollution in River Ganga  and its tributaries so as to rejuvenate the River Ganga to its natural 

and pristine condition and ensure continuous and adequate flow of water in River Ganga and for protection and 

management of River Ganga and for matters connected therewith. 

(2) In particular and without prejudice to the generality of the provisions of sub-paragraph (1), and save as otherwise 

provided in this Order, such directions may include all or any of the following matters in the management of River 

Ganga, namely:-  

(a) fulfillment of the functions mentioned in paragraph 55  in accordance with the principles in paragraph 4; 

(b) formulate, with the approval of the Central Government, the National policy for effective abatement of pollution and 

rejuvenation, protection and management of River Ganga; 

(c) enter into memorandum of understanding, with the approval of the Central Government, with any country or foreign 

agency for effective implementation of the River Ganga Basin Management Plan for rejuvenation, protection, prevention, 

control and abatement of pollution in the River Ganga and its tributaries; 

(d) approve,  with or without modifications, the River Ganga Basin Management Plan and direct amendments, if any, to 

be made therein; 

(e) supervise and review the progress reports, and issue directions to the State Ganga Committees,  District Ganga   

Committees or local authorities and other authorities in the implementation of the River Ganga Basin Management Plan 

and any other matter connected with affairs of the River Ganga and its tributaries; 

(f) approve the planning, financing and execution of programmes for abatement of pollution in the River Ganga including 

augmentation of sewerage and effluent treatment infrastructure, catchment area treatment, protection of flood plains, 

creating public awareness, conservation of aquatic and riparian life and biodiversity and such other measures for 

promoting environmentally sustainable river rejuvenation; 

(g) coordination, monitoring and review of the implementation of various programmes or activities taken up for 

prevention, control and abatement of pollution and protection and management in the River Ganga and its tributaries; 

(h) direct  any person or authority to take measures for restoration of river ecology and management in the River Ganga 

Basin States; 

(i) recommend to the Central Government, for creation of special purpose vehicles (whether as a company under the 

companies Act, 2013(18 of 2013) or Societies Registration Act, 1860 (21 of 1860) or a Trust under the Indian Trust Act, 

1882 (2 of 1882)), as may be considered appropriate, for implementation of  this Order and for the purposes of the  Act; 

(j) take such measures as may be necessary for the better co-ordination of policy and action to ensure effective 

prevention, control and abatement of pollution, rejuvenation and protection and management in the River Ganga and its 

tributaries; 

(k) issue such directions to any  person or authority, as it may consider necessary, for proper or prompt execution of the 

projects or cancel such projects or stop release of funds or direct  refund of amount already released and assign the same 

to any other person or authority or Board or Corporation for prompt execution  thereof; 

(l) direct any  person or authority to maintain such books of account or other documents, without prejudice to any law for 

the time being in force, as may be specified by the National Mission for Clean Ganga; 

(m) take such other measures which may be necessary for achievement of prevention, control and abatement of pollution, 

rejuvenation and protection and management in the River Ganga and its tributaries;  

(3)The  National Mission for Clean Ganga shall have the power to issue directions mentioned under section 5 of the Act. 

(4)The National Mission for Clean Ganga may evolve an appropriate mechanism for implementation of its decisions and 

the decisions of the National Ganga Council. 
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42. Giving of prior approval in certain matters.- Every person, the State Ganga Committees, District Ganga Protection 

Committees, local authorities and other authorities shall obtain prior approval of the National Mission for Clean Ganga, 

on the following matters, relating to River Ganga and any area abutting  River Ganga or its tributaries, if required to 

implement the decisions of the National Ganga Council, namely:- 

(a) engineered diversion and storage of water in River Ganga without affecting the flow of water downstream of the 

River Ganga; 

(b) construction of bridges and associated roads and embankments over the River Ganga or at its River Bank or its flood 

plain area; 

(c) construction of Ghats or extension of any existing Ghat; 

(d) construction of jetties; 

(e) construction of permanent hydraulic structures for storage or diversion or control of waters or channelisation of River 

Ganga or its tributaries; 

(f) deforestation of hill slopes and notified forest and other eco-sensitive areas; 

(g) any other activity which contravenes the principles laid out in paragraph 4 which the National Mission for Clean 

Ganga  may specify. 

43.  Financial framework.- (1) The budgetary allocation shall be utilised by the National Mission for Clean Ganga for 

meeting expenses in connection with the discharge of its functions, objects and purposes and establishment expenditure:  

Provided that the money received by way of grants, loans and borrowings shall be expended for the specific purpose for 

which such grants, loans and borrowings have been received. 

(2) The National Mission for Clean Ganga shall maintain proper accounts and other relevant records and prepare an 

annual expenditure statement. 

(3)The audit of National Mission for Clean Ganga accounts shall be done by the Comptroller and Auditor-General of 

India and after completion of annual audit, the audit agency shall furnish annual audit certificate.  

(4)The affairs of National Mission for Clean Ganga shall be subject to the control of Central Vigilance Commission and 

there shall be a Vigilance Officer to look after vigilance related matters. 

(5) The annual expenditure statement with the audit report shall be forwarded annually to the Empowered Task Force, 

and the Central Government for being laid before each House of Parliament.  

44. Engagement of legal experts.- The  National Mission for Clean Ganga shall have proper legal set up for which it 

may engage legal experts, consultants and legal firms as may be necessary for advising it on legal matters and providing 

support for discharging its duties. 

45. Scrutiny of reports.- All the reports relating to its activities and reports received from the State Ganga Committees,  

District Ganga Committees, local authority,  Board, Corporation or any person shall be scrutinised by the National 

Mission for Clean Ganga and placed by it along with its views on the matters mentioned in such report before the 

National Ganga Council for soliciting its guidance thereon, if required. 

46. Consolidated report of Ganga Safety audit.- The National Mission for Clean Ganga shall prepare and submit a 

consolidated report of the Ganga safety audits of River Ganga to the National Ganga Council along with the remedial 

action taken thereon and also make available the same in public domain and exhibit the same at its website. 

47. Powers of National Mission for Clean Ganga to call for information, conduct inspection, publish reports, etc.- 

(1) Where the National Mission for Clean Ganga considers it expedient so to do under section 5 of the Act, it may, by 

order in writing.- 

(a) call upon any State Ganga Committees, District Ganga Protection Committees, local authority, other authority, Board, 

Corporation or person, who has been allotted any project for execution or connected with such project or utilisation of 

funds, at any time, to furnish in writing or make public for dissemination such information or explanation relating to such 

project allotted for execution or executed or utilisation of fund allotted as the National Mission for Clean Ganga may 

require; or  

(b)appoint one or more persons or any authority to make an inquiry in relation to project allotted for execution or 

executed or utilisation of fund allotted; or 

(c) direct any of its officers or employees or the officers or employees of the Central Government or State Government or 

any other authority to inspect the books of account or other documents of the State Ganga Committees, District Ganga 
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Committees, local authority, other authority, Board, Corporation or person related to any project allotted for execution or 

executed or utilisation of funds; or 

(d) require any person, officer, State Government or authority to furnish to it any reports, returns, statistics, accounts and 

other information and such person, officer, State Government or other authority shall be bound to do so. 

48. Financing and implementation model.–  The National Mission for Clean Ganga shall develop and constantly refine 

financial models that would improve the performance and sustainability of projects, and which can be adopted by the 

State Ganga Committees,  District Ganga Committees, local authority, other authority or person for abatement of 

pollution and rejuvenation, protection and management of the River Ganga. 

49. Preparation of consolidated reports.- (1) The National Mission for Clean Ganga shall, on the basis of the reports 

and other information forwarded by the State Ganga Committees, District Ganga Committees, local authorities, other 

authorities, Board, Corporation or person, prepare a consolidated report every year indicating therein in respect of each 

specified District abutting River Ganga and its tributaries.- 

(a) the status of the plans being executed and measures taken by them and any other activity  relating to the health of 

River Ganga and its tributaries; 

(b) the quality of water in River Ganga and its tributaries and remedial action in respect thereof; 

(c) any interruption of water in the River Ganga and reasons therefor; 

(d) condition of River Bed and flood plains and habitat in the specified District; 

(e) remedial measures taken on the complaints received from public by the District Ganga Committee or local 

authorities; 

(f) threats remaining to be addressed by then with remedial action proposed therefor; 

(g) report if any as reported by Ganga safety auditors; 

(h) all other information relevant about the health of River Ganga and its tributaries. 

(2) The National Mission for Clean Ganga shall submit a consolidated report referred to in sub-paragraph (1) after review 

thereof to the Empowered Task Force along with remedial action thereof. 

50. Annual report.- (1) The National Mission for Clean Ganga shall, within three months of the end of every year, 

prepare an annual report of all work undertaken by it and by the Empowered Task Force on River Ganga, the State 

Ganga Committees, District Ganga Committees, concerned local authorities, other authorities, Board, Corporation or 

persons during the immediately preceding year. 

(2) The National Mission for Clean Ganga shall include under separate parts in its  annual report referred to in sub-

paragraph (1), all works undertaken by it and the Empowered Task Force on River Ganga, the State Governments, the 

State Ganga Committees, District Ganga Committees, concerned local authorities, other authorities, Board, Corporation 

or person, and forward the said annual report to the National Ganga Council and the Central Government and also make 

available in public domain and exhibit at its website. 

51. Constitution of Committees.- The National Mission for Clean Ganga may, constitute one or more River Ganga 

Management Committees from amongst its members and such experts in the field of rivers or water as it may consider 

appropriate for the efficient discharge of its functions under this Order. 

52. Soliciting guidance.- In case any difficulty arises in implementing decisions of the National Ganga Council or the 

provisions of this Order, it shall be duty of the National Mission for Clean Ganga to solicit the guidance of the National 

Ganga Council and take appropriate action accordingly. 

53. Constitution of District Ganga Protection Committees.- (1) The Central Government shall  immediately after the 

commencement of this Order, in consultation with concerned State Ganga Committee, by notification constitute, in every 

specified District abutting River Ganga and its tributaries in the States  mentioned in paragraph 2, the “District Ganga 

Committees” for the prevention, control and abatement of environmental pollution in the River Ganga. 

(2) Every District Ganga Committee in each specified District shall consist of the following members, namely:- 

(a) the District Collector in the specified District;                                                    -   Chairperson, ex-officio; 

(b) not more than two nominated representatives from Municipalities  and Gram Panchayats of the specified District 

nominated by the State Government.                                                                          -  Members;                        
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(c) one representative each of the Public Works, Irrigation, Public Health Engineering, and Rural Drinking Water 

Departments, and State Pollution Control Board working in the specified District abutting  River Ganga to be nominated 

by the District Collector                                                                                                              -  Member, ex-officio; 

(d) two environmentalists associated with River Ganga protection activities and one representative of local industry 

association in the specified District to be nominated by the District Collector                                      - Members,; 

(e) one Divisional Forest Officer of the specified District                                                        - Member, ex-officio 

(f) one District official to be nominated by the District Collector.                                             -  Member; 

(2) The District Collector shall be the Chairperson of the District Ganga Committee and the Divisional Forest Officer 

shall be the Convener of the District Ganga Committee. 

(3) The District Ganga Committees shall meet at such times and at such places as the Chairperson of that Committee may 

decide and exercise such powers and functions as may be conferred under this Order: 

        Provided that at least one meeting of the District Ganga Committee shall be held every three months. 

(4) A non ex-officio member may resign his office by giving notice in writing thereof to the Central Government or to 

the District Collector concerned, as the case may be, and shall cease to be a member on his resignation being accepted by 

the Government or the District Collector concerned, as the case may be. 

54. Superintendence, direction and control of District Ganga Committee.- The superintendence, direction and 

control of the management of the District Ganga Committee (including financial and administrative matters) shall, 

notwithstanding anything contained in this Order, vest in the National Mission for Clean Ganga which may be exercised 

by it either directly or through the State Ganga Committee or any of its officer or any other authority specified by it. 

55. Functions and powers of District Ganga Committees.- (1) Every District Ganga  Committee shall discharge 

functions and exercise powers for rejuvenation, protection, restoration and rehabilitation of River Ganga and its 

tributaries in each specified District as laid out in paragraph 6 and 7 as per the principles  specified in paragraph 4. 

(2) In particular, and without prejudice to the generality of the provisions of sub-paragraph (1) for rejuvenation and 

protection and restoration or rehabilitation of degraded areas abutting River Ganga and its tributaries and subject to other 

provisions of this Order and rules made thereunder, every District Ganga Committee shall have the following powers and 

functions in relation to River Ganga and its tributaries abutting in the area in specified District, namely:- 

(a) identifying activities which may be threats in the area of  specified District abutting the River Ganga for protection of 

River Ganga and its tributaries or its River bed and making a plan for remedial action and take remedial action in respect 

thereof; 

(b) taking remedial action at its own end for protection of River Ganga and its tributaries or its River bed abutting in the 

specified District (excluding enforcement of the provisions of  this Order) 

(c) in the event of its inability to take remedial action, reporting (electronically as well as by sending written 

communication in hard copy) to the National Mission for Clean Ganga and concerned State Government, the State Ganga 

Committee, as the case may be, for issue of direction for protection of River Ganga and to formulate appropriate 

management or remedial actions. 

(d) taking suitable administrative and other measures, to give effect to the provisions of this Order so as to prevent the 

environmental pollution in the River Ganga and its tributaries, not being inconsistent with the provisions of this Order, or 

any law for the time being in force. 

(3) In case, the District Ganga Committee is of the opinion that any contravention has been made of any other law for the 

time being in force or in respect of provisions of this Order, it shall take appropriate action in accordance with the law for 

the time being in force. 

(4) The District Ganga Committee shall take all such emergency measures as specified in paragraph 7. 

56. Designation of Nodal Officer.- (1) Every District Ganga  Committee shall nominate as Nodal Officer for the 

purposes of this Order - 

(a) the Sarpanch of Gram Sabha of every village in the areas abutting the River Ganga and its tributaries; 
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(b) in case of an area, not being village abutting the River Ganga, the Chairperson of Municipality Planning Committee 

or Metropolitan Planning Committee or Chairperson of any local authority, as the Chairperson of the District Ganga 

Committee. 

 (2) Every Nodal Officer nominated under sub-paragraph (1) shall take measures to prevent the pollution of River Ganga 

and its tributaries and take remedial action for protection of River Ganga and its tributaries or their River bed abutting in 

such village or other area, as the case may be, of which he is the Nodal Officer and in case of his failure to do so, he shall 

report the violation of this Order to the Chairperson of the District Ganga Committee for remedial action. 

(3) After receipt of the report under sub-paragraph (2), the Chairperson of the District Ganga Committee shall take 

remedial action for protection of River Ganga or its River bed abutting the specified District. 

57. Preparation of plans.- (1) Every District Ganga Committee shall prepare its plan for protection of River Ganga and 

its tributaries and their River bed abutting the specified District and submit the same to the National Mission for Clean 

Ganga for its approval. 

(2) The plan under sub-paragraph (1) shall include the activities to be undertaken by the District Ganga Committee for 

protection, control and abatement of environmental pollution in River Ganga and its tributaries and their River Bed area 

abutting the specified District which may be recommended by the State Government, State Ganga Committees, the  

National Mission for Clean Ganga, any other authority or Board and the expenditure involved for such plan and time 

within which such activities shall be completed. 

58.  Preparation of budget and maintenance of accounts.- Every District Ganga Committee shall prepare its budget 

for every financial year indicating therein the funds required and purposes for which such funds shall be spent and the 

time limit within which the activity mentioned in the budget shall be completed and submit to concerned State Ganga 

Committee under intimation to National Mission for Clean Ganga and such Committee shall ensure proper maintenance 

of accounts as directed by National Mission for Clean Ganga, for audit by the Comptroller and Auditor-General of India 

or any other agency appointed by the Comptroller and Auditor-General of India and such accounts shall be subject to 

inspection by National Ganga Council, National Mission for Clean Ganga, State Ganga Committee or any of their 

appointed entities. 

59. Monthly and annual reports.-   (1) Every District Ganga Committee shall, submit monthly and annual reports to the 

National Ganga Council, National Mission for Clean Ganga and State Ganga Committee as directed by National Mission 

for Clean Ganga  within specified timelines. 

(2) In addition to the annual report referred to in sub-paragraph (1), the District Ganga Committee shall furnish to the 

National Mission for Clean Ganga at such time and in such form and manner it may direct to furnish such other returns, 

statements and other particulars in regard to any proposed or existing programme for the River Ganga Basin Plan for the 

abutting area in the specified District. 

60. Budget allocation.-  The  National Mission for Clean Ganga shall consolidate and prepare the budget requirement 

and submit the same to the Ministry of Water Resources, River Development and Ganga Rejuvenation. 

61. Direction  by Central Government.- Notwithstanding anything contained in this Order, it shall be lawful for the 

Central Government to issue directions in writing to the Ministries or Departments of the Government of India, or the 

State Government or the State Ganga Committees, the National Mission for Clean Ganga or District Ganga Committees, 

or local authority or other authority or statutory bodies or any of its officers or employees, as the case may be, to 

facilitate or assist in the rejuvenation, protection and management of River Ganga and its tributaries in such manner as it 

may direct, and such Ministry or Department or Authority or Mission or Board, Committee or Government or statutory 

body, officer or employee shall be bound to comply with such directions. 

62.    Making of complaint under section 19 of the Act.-  All the authorities constituted under this Order or their 

officers authorised by such authorities may make complaint before the court under section 19 of the Act for taking 

cognizance of any offence under the said section. 

63. Order to be in addition to other laws.- The provisions of this Order are without prejudice to the discharge of 

functions by any local authority or other authority or Board or corporation or any person for taking measures for the 

purposes of effective abatement of pollution and rejuvenation of the River Ganga and its protection and management and 

any other law for the time being in force. 
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SCHEDULE 

[See paragraph  20] 

COMPOSITION OF STATE GANGA COMMITTEES 

Serial No. Name of the State Ganga  

Committee 

Composition of the State Ganga      Committees 

(1) (2) (3) 

1. (Name) State Ganga Protection 

and Management Committee 

(a)Chief Secretary, Government of State of 

 (Name)                                    -  Chairperson, ex-officio;      

  (b) Principal Secretary, Department of Finance, Government of State of 

(Name) 

                                                    -    Member, ex-officio;  

  (c) Principal Secretary, Department of Urban Development and Housing, 

Government of (Name)       

                                                    -    Member, ex-officio; 

  (d Principal Secretary, Department of Environment and Forests, 

Government of State of  

  (Name)                                      -  Member, ex-officio 

  (e)Principal Secretary, Department of Water Resources, Government of 

State of  

 (Name)                                       -  Member, ex-officio;                                

  (f) Principal Secretary, Department of Public Health Engineering, 

Government of State of  

(Name)                                 -  Member, ex-officio 

  (g) Chairman, (Name) State Pollution  

Control Board                             -  Member, ex-officio;                                

  (h)Chief Executive Officer of  executing agency in the State of (Name)      

-    Member, ex-officio; 

  (i)Principal Chief Conservator of Forests,  

Government of State of (Name) – Member, ex-officio;                                 

  (j) not more than five experts from relevant fields to be nominated by the 

Government of   

(Name)                                            - Members 

[F. No. Estt-01/2016-17/111/NMCG] 

SANJAY KUNDU, Jt. Secy. 
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ORDER 
 
 

Issue for consideration- Remedial action against water 
pollution in absence of ETPs/CETPs/STPs 

 
 

1. The issue for consideration is establishment and functioning of 

ETPs/CETPs/STPs to prevent untreated sewage/effluents being 

discharged in water bodies, including rivers and canals meeting 

such rivers or otherwise. The magnitude of the problem is well 

acknowledged. In the year 1962 GoI set up a Committee for 

prevention of water pollution. The recommendations led to 

enactment of the Water (Prevention and Control of Pollution) Act, 

1974 (“Water Act”) in pursuance of Article 252 of the Constitution.  

The Water Act provides for the constitution of a Central Board and 

Annexure A-2
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State Boards/Committees. No polluted matter can be discharged 

into a stream or well or on land, and no industry, operation or 

process can be established and no out-let for discharge of sewage 

used without consent of the State Board. The Water Act provides 

powers to give directions for closing any such activity as well as for 

prosecution. Power to give directions implicitly includes recovery of 

compensation on ‘Polluter Pays’ principle.  

 

2. Inspite of above statutory regime we are faced with serious problem 

of water pollution. The Hon’ble Supreme Court noted1 that the 

water pollution caused serious diseases, including Cholera and 

Typhoid. Water pollution could not be ignored and adequate 

measures for prevention and control are necessary. Polluting 

industries were directed to be shifted on ‘Precautionary’ principle. 

It is not necessary to refer to all the judgments of the Hon’ble 

Supreme Court dealing with the significance of water and need to 

prevent pollution of water. We may only refer to the observations 

that everyone has right to have access to drinking water in 

quantum and equality equal to the basic needs. This is 

fundamental to life and part of Article 21.2 

 

3. As per CPCB’s report 20163, it has been estimated that 61,948 

million liters per day (mld) sewage is generated from the urban 

areas of which treatment capacity of 23,277 mld is currently 

                                                           
1
 (1988) 1 SCC 471 

2
 APPCB vs. Prof. M.V Nayudu (2001) 2 SCC 62 at para 3, 4, State of Orissa Vs. Government of 

India (2009) 5 SCC 492, at para 58 “Rivers in India are drying up, groundwater is being rapidly 

depleted, and canals are polluted. Yamuna in Delhi looks like a black drain. Several perennial 

rivers like Ganga and Brahmaputra are rapidly becoming seasonal. Rivers are dying or 

declining, and aquifers are getting overpumped. Industries, hotels, etc. are pumping out 

groundwater at an alarming rate, causing sharp decline in the groundwater levels.” 
3
http://www.sulabhenvis.nic.in/Database/STST_wastewater_2090.aspx July 16, updated on 

December 6, 2016 
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existent in India. Thereby the deficit in capacity of waste treatment 

is of 62%. There is no data available with regard to generation of 

sewage in the rural areas. 

 

4. We may note that discharge of untreated effluents and sewage is 

the principal cause of water pollution in the country as noted in 

cases relating to pollution of rivers.4 Similarly, in the case of 100 

polluted industrial clusters being dealt with by this Tribunal5, 

water pollution is one of the factors polluting the said industrial 

clusters. As already noted, official data of CPCB is to the effect that 

351 river stretches in the Country are polluted. The Tribunal held 

that remedial action for restoration of the said river stretches is 

necessary.6 In the said order, it was observed:  

“As already noted, well known causes of pollution of rivers are 
dumping of untreated sewage and industrial waste, garbage, 
plastic waste, e-waste, bio-medical waste, municipal solid 
waste, diversion of river waters, encroachments of catchment 
areas and floodplains, over drawl of groundwater, river bank 
erosion on account of illegal sand mining. In spite of directions to 
install Effluent Treatment Plants (ETPs), Common Effluent 
Treatment Plants (CETPs), Sewage Treatment Plants (STPs), and 
adopting other anti-pollution measures, satisfactory situation 
has not been achieved. Tough governance is the need of the 
hour. If pollution does not stop, the industry has to be stopped. If 
sewage dumping does not stop, local bodies have to be made 
accountable and their heads are to be prosecuted. Steps have to 
be taken for awareness and public involvement.”   

 

                                                           
4
 O.A No. 673 of 2018 this Tribunal is considering remedial action to rejuvenate 351 polluted 

river stretches. Therein, other cases of river pollution are mentioned thus  “This Tribunal also 
considered the issue of pollution of river Yamuna, in Manoj Mishra Vs. Union of India, river 

Ganga in M.C. Mehta Vs. Union of India, river Ramganga which is a tributary of river Ganga in 

Mahendra Pandey Vs. Union of India & Ors., rivers Sutlej and Beas in the case of Sobha Singh 

& Ors. Vs. State of Punjab & Ors., river Son in Nityanand Mishra Vs. State of M.P. & Ors., river 

Ghaggar in Stench Grips Mansa’s Sacred Ghaggar River (Suo-Moto Case)”, river Hindon in 
Doaba Paryavaran Samiti Vs. State of U.P. & Ors., river Kasardi in Arvind Pundalik Mhatre Vs. 

Ministry of Environment, Forest and Climate Change & Ors., River Ami, Tapti, Rohani and 

Ramgarh lake in Meera Shukla Vs. Municipal Corporation, Gorakhpur & Ors., rivers Chenab 

and Tawi in the case of Amresh Singh Vs. Union of India & Ors. and Subarnarekha in Sudarsan 

Das Vs. State of West Bengal & Ors. and issued directions from time to time” 
5
 O.A No. 1038/2018 

6
 O. A No.673/2018, order dated 08.04.2019 
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5. All the States and UTs where polluted river stretches exist are 

required to constitute River Rejuvenation Committees to prepare 

actions plans for restoration (which are to be reviewed by the 

highest authority in the States, i.e Chief Secretary) to be monitored 

by CPCB and thereafter to be further monitored by this Tribunal. 

Accordingly, the action plans have been prepared which broadly 

envisage action to prevent discharge of untreated effluent/sewage. 

The same are being monitored by the CPCB and by this Tribunal 

and the matter is now listed for hearing on 29.11.2019. In O.A 

606/2018 while dealing with the compliance of Solid Waste 

Management Rules, 2016, this Tribunal vide order dated 

16.01.2019 directed personal appearance of all the Chief Secretaries 

with their monitoring reports on major environment issues 

including the rejuvenation of polluted river stretches. The Chief 

Secretaries of all States/UTs have accordingly appeared and 

furnished their reports which envisages steps for setting up of 

ETPs/CETPs/STPs to prevent water pollution. The Chief Secretaries 

have to appear before this Tribunal with further progress reports on 

the subjects.  

 
6. Further, control of pollution of river Ganga is being monitored by 

this Tribunal in O. A No. 200/2014 after transfer from the Hon’ble 

Supreme Court. Therein timelines have been prescribed to the 

effect that STPs be set up in time bound manner and no a drop of 

pollution be discharged in the river. The Tribunal observed  

“Bioremediation and/or phytoremediation or any other 
remediation measures may start as an interim measure positively 
from 01.11.2019, failing which the State may be liable to pay 
compensation of Rs. 5 Lakhs per month per drain to be deposited 
with the CPCB. This however, is not to be taken as an excuse to 
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delay the installation of STPs. For delay of the work, the Chief 
Secretary must identify the officers responsible and assign 
specific responsibilities. Wherever there are violations, adverse 
entries in the ACRs must be made in respect of such identified 
officers. For delay in setting up of STPs and sewerage network 
beyond prescribed timelines, State may be liable to pay Rs. 10 
Lakhs per month per STP and its network. It will be open to the 
State to recover the said amount from the erring 
officers/contractors. 
With regard to works under construction, after 01.07.2020, 
direction for payment of environmental compensation of Rs. 10 
lakhs per month to CPCB for discharging untreated sewage in any 

drain connected to river Ganga or its tributaries and Rs. 10 lakhs 
per month to CPCB per incomplete STP and its sewerage network 
will apply. Further with regard to the sectors where STP and 
sewerage network works have not yet started, the State has to 
pay an Environmental Compensation of Rs. 10 lakhs per month 
after 31.12.2020. The NMCG will also be equally liable for its 
failure to the extent of 50% of the amount to be paid.  Till such 
compliance, bioremediation or any other appropriate interim 
measure may start from 01.11.2019.” 

 

Background of the present case before this Tribunal 

7. The Hon’ble Supreme Court vide order dated 22.02.2017 in 

Paryavaran Suraksha Samiti Vs. Union of India7 transferred the 

matter for monitoring by this Tribunal in the light of the directions 

of the Hon’ble Supreme Court requiring establishment and 

functioning of requisite ETPs/CETPs/STPs and in default to close 

industrial activities discharging effluents without treatment and to 

take action against local bodies for failing to install STPs and 

discharging sewage without treatment. Some of the observations in 

the judgment of the Hon’ble Supreme Court are: 

“ 7. Having effectuated the directions recorded in the 
foregoing paragraphs, the next step would be, to set up 
common effluent treatment plants. We are informed, that 
for the aforesaid purpose, the financial contribution of 
the Central Government is to the extent of 50%, that of 
the State Government concerned (including the Union 
Territory concerned) is 25%. The balance 25%, is to be 
arranged by way of loans from banks. The above loans, 
are to be repaid, by the industrial areas, and/or 

                                                           
7
 (2017) 5 SCC 326 
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industrial clusters. We are also informed that the setting 
up of a common effluent treatment plant, would 
ordinarily take approximately two years (in cases where 
the process has yet to be commenced). The reason for the 
above prolonged period, for setting up “common effluent 
treatment plants”, according to the learned counsel, is 
not only financial, but also, the requirement of land 
acquisition, for the same.  

 
10. Given the responsibility vested in municipalities under 

Article 243-W of the Constitution, as also, in Item 6 of 
Schedule XII, wherein the aforesaid obligation, pointedly 

extends to “public health, sanitation conservancy and 
solid waste management”, we are of the view that the 
onus to operate the existing common effluent treatment 
plants, rests on municipalities (and/or local bodies). 
Given the aforesaid responsibility, the municipalities 
(and/or local bodies) concerned, cannot be permitted to 
shy away from discharging this onerous duty. In case 
there are further financial constraints, the remedy lies in 
Articles 243-X and 243-Y of the Constitution. It will be 
open to the municipalities (and/or local bodies) 
concerned, to evolve norms to recover funds, for the 
purpose of generating finances to install and run all the 
“common effluent treatment plants”, within the purview 
of the provisions referred to hereinabove. Needless to 
mention that such norms as may be evolved for 
generating financial resources, may include all or any of 
the commercial, industrial and domestic beneficiaries, of 
the facility. The process of evolving the above norms, 
shall be supervised by the State Government (Union 
Territory) concerned, through the Secretaries, Urban 
Development and Local Bodies, respectively (depending 
on the location of the respective common effluent 
treatment plant). The norms for generating funds for 

setting up and/or operating the “common effluent 
treatment plant” shall be finalised, on or before 
31-3-2017, so as to be implemented with effect 

from the next financial year. In case, such norms 
are not in place, before the commencement of the 

next financial year, the State Governments (or the 
Union Territories) concerned, shall cater to the 
financial requirements, of running the “common 

effluent treatment plants”, which are presently 
dysfunctional, from their own financial resources.  

 
11. Just in the manner suggested hereinabove, for the 

purpose of setting up of “common effluent treatment 
plants”, the State Governments concerned (including, the 
Union Territories concerned) will prioritise such cities, 
towns and villages, which discharge industrial 

pollutants and sewer, directly into rivers and 
water bodies.  
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12. We are of the view that in the manner suggested above, 
the malady of sewer treatment, should also be 

dealt with simultaneously. We, therefore, hereby 
direct that “sewage treatment plants” shall also be set 
up and made functional, within the timelines and the 
format, expressed hereinabove.  

 
13. We are of the view that mere directions are 

inconsequential, unless a rigid implementation 

mechanism is laid down. We, therefore, hereby 
provide that the directions pertaining to continuation of 
industrial activity only when there is in place a 
functional “primary effluent treatment plants”, and the 
setting up of functional “common effluent treatment 
plants” within the timelines, expressed above, shall be of 
the Member Secretaries of the Pollution Control Boards 
concerned. The Secretary of the Department of 

Environment, of the State Government concerned 
(and the Union Territory concerned), shall be 

answerable in case of default. The Secretaries to the 
Government concerned shall be responsible for 
monitoring the progress and issuing necessary directions 
to the Pollution Control Board concerned, as may be 
required, for the implementation of the above directions. 
They shall be also responsible for collecting and 
maintaining records of data, in respect of the directions 
contained in this order. The said data shall be furnished 
to the Central Ground Water Authority, which shall 
evaluate the data and shall furnish the same to the 
Bench of the jurisdictional National Green Tribunal. 

 
14. To supervise complaints of non-implementation of the 

instant directions, the Benches concerned of the National 
Green Tribunal, will maintain running and numbered 
case files, by dividing the jurisdictional area into units. 
The abovementioned case files will be listed periodically. 
The Pollution Control Board concerned is also 

hereby directed to initiate such civil or criminal 
action, as may be permissible in law, against all or 

any of the defaulters.” 

 
8. Accordingly, on 25.05.2017, notice was issued to the Central 

Pollution Control Board (CPCB), the State Pollution Control Boards 

(SPCBs)/ Pollution Control Committees (PCCs) and the Ministry of 

Environment, Forest and Climate Change (MoEF&CC). They filed 

their status reports showing gaps in waste generated and 

treatment capacity. It was further stated that action had been 

initiated to remedy the situation. After considering the status 
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report, the Tribunal, vide orders dated 04.07.2017, 18.09.2017 and 

11.10.2017, sought information about the steps taken by the 

SPCBs/PCCs.  

 

9. Vide order dated 03.08.2018, the matter was reviewed and after 

noting that in absence of functional ETPs/CETPs/STPs, untreated 

effluents were being discharged in water bodies leading to 

contamination of surface and ground water which causes various 

diseases and also has adverse consequence on aquatic organism 

due to decreased level of oxygen. The Tribunal directed the CPCB 

to prepare an action plan. Direction was also given for monitoring 

by a Committee of two officers – one each representing MoEF&CC 

and CPCB at least once in every month. CPCB was required to 

place the progress report every three months on the website and 

take penal action for failure by way of recovery of compensation for 

damage to the environment, apart from other steps. 

 
10. Vide order dated 19.02.2019, after considering the status report 

furnished by the CPCB, based on the reports furnished by the 

States/UTs, this Tribunal after referring to orders passed in O.A 

NO. 673/2018 for remedial action in respect of 351 polluted river 

stretches, which had direct nexus with the steps for 

ETPs/CETPs/STPs and order passed in O.A No. 606/2018 

requiring Chief Secretaries to monitor progress inter alia on the 

subject of control of pollution ion the river stretches, directed that 

the Chief Secretaries may look into the subject of setting up and 

proper functioning of ETPs/CETPs/STPs in their respective States/ 

UTs. Further direction issued was to prepare a report on 
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assessment of compensation on account of discharge of untreated 

sewage and dumping of solid waste, loss to ecological services due 

to illegal mining, deforestation, after taking inputs from expert 

bodies.  The Tribunal also directed the CPCB to compile its 

monitoring report with regard to 97 CETPs (assuming the total 

number of CETPs in the country to be 97) installed in different 

States. CPCB was also directed to furnish its report in O.A. No. 

95/2018, Aryavart Foundation Vs. M/s Vapi Green Enviro Ltd. & 

Ors. which concerned the issue of inadequate functioning CETP 

leading to water pollution. 

 

Reports filed by the CPCB 
 

11. Accordingly, two reports filed by CPCB, have been put up for 

consideration today :- 

(i)  Report dated 30.05.2019, updated on 19.07.2019, giving 

status of setting up of ETPs/CETPs/STPs and methodology 

for assessing environment compensation for discharge of 

pollutants in water bodies.  

 

(ii) Report dated 14.08.2019 with regard to monitoring of 

CETPs.  

 

12. We proceed to consider the above reports.  

 
I. Report dated 30.05.2019 updated on 19.07.2019 

13. According to updated report dated19.07.2019, out of 62,897 

number of industries requiring ETPs, 60,944 industries are 

operating with functional ETPs and 1949 industries are operating 

without ETPs. 59,258 industries are complying with environmental 

standards and 1,524 industries are noncomplying. There are total 

192 CETPs, out of which 133 CETPs are complying with 
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environmental standards and 59 CETPs are non-complying. There 

are total 13,709 STPs (Municipal and other than municipal), out of 

which, 13,113 STPs are complying with environmental standards 

and 637 STPs are non-complying 73 CETPs in 

construction/proposal stage, whereas, for STPs, 1164 projects 

(municipal and non-municipal) are under construction/proposal 

stage.   

 

14. A report has also been prepared on the scale of environmental 

compensation to be recovered from individual/authorities for 

causing pollution or failure for preventing causing pollution, apart 

from illegal extraction of ground water, failure to implement Solid 

waste Management Rules, damage to environment by mining and 

steps taken to explore preparation of an annual environmental 

plan for the country. Extracts from the report which are considered 

significant for this order are: 

“I. Environment Compensation to be levied on Industrial 
 Units  

 
Recommendations 
The Committee made following recommendations:  
 

1.5.1 To begin with, Environmental Compensation may be levied 
by CPCB only when CPCB has issued the directions under the 
Environment (Protection) Act, 1986. In case of a, band c, 
Environmental Compensation may be calculated based on the 
formula "EC= Pl x N x Rx S x LF", wherein, Pl may be taken as 80, 
50 and 30 for red, orange and green category of industries, 
respectively, and R may be taken as 250. Sand LF may be taken 
as prescribed in the preceding paragraphs 
 

1.5.2 In case of d, e and f, the Environmental Compensation 
may be levied based on the detailed investigations by Expert 
Institutions/Organizations.  
 

1.5.3 The Hon'ble Supreme Court in its order dated 
22.02.2017 in the matter of Paryavaran Suraksha Samiti 
and another v/s Union of India and others {Writ Petition 
{Civil) No. 375 of 2012), directed that all running industrial 
units which require "consent to operate" from concerned 
State Pollution Control Board, have a primary effluent 
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treatment plant in place. Therefore, no industry requiring 
ETP, shall be allowed to operate without ETP.  
1.5.4 EC is not a substitute for taking actions under EP Act, 
Water Act or Air Act. In fact, units found polluting should be 
closed/prosecuted as per the Acts and Rules. 

 

II. Environmental Compensation to be levied on all 

violations of Graded Response Action Plan (GRAP) in NCR. 
 

 Table No. 2.1: Environmental Compensation to be 
levied on all violations of Graded Response Action 

Plan (GRAP) in Delhi-NCR. 
 

Activity State Of Air Quality Environmental  

Compensation () 

Industrial Emissions Severe +/Emergency Rs 1.0 Crore 

Severe Rs 50 Lakh 

Very Poor Rs 25 Lakh 

Moderate to Poor Rs 10 Lakh 

Vapour Recovery System (VRS) at Outlets of Oil Companies 

i. Not 

installed 
Target Date Rs 1.0 Crore 

ii. Non functional Very poor to Severe + Rs 50.0 Lakh 

Moderate to Poor Rs 25.0 Lakh 

Construction sites 

(Offending plot more 

than 20,000 Sq.m.) 

Severe +/Emergency Rs 1.0 Crore 

Severe Rs 50 Lakh 

Very Poor Rs 25 Lakh 

Moderate to Poor Rs 10 Lakh 

Solid waste/ garbage 

dumping in Industrial 

Estates 

Very poor to Severe + Rs 25.0 Lakh 

Moderate to Poor Rs 10.0 Lakh 

Failure to water sprinkling on unpaved roads 

a) Hot-spots 
Very poor to Severe + Rs 25.0 Lakh 

b)  Other than Hot-
spots 

Very poor to Severe + Rs 10.0 Lakh 

 

III.  Environmental Compensation to be levied in case of 
failure of preventing the pollutants being discharged 

in water bodies and failure to implement waste 
management rules: 

 

 Table No. 3.3: Minimum and Maximum EC to be levied 
for untreated/partially treated sewage discharge  

 
 

Class of the City/Town Mega-City Million-plus 

City 

Class-I 

City/Town 

and others 

Minimum and Maximum 

values of EC (Total 
Capital Cost Component) 

Min. 2000 Min. 1000 Min. 100 
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recommended by the 

Committee (Lacs Rs.) 

Max. 20000 Max. 10000 Max. 1000 

Minimum and Maximum 

values of EC (O&M Cost 

Component) 

recommended by the 

Committee (Lacs Rs./day) 

Min. 2 

Max. 20 

Min. 1 

Max. 10 

Min. 0.5 

Max. 5 

 

 

Table No. 3.4: Minimum and Maximum EC to be levied for 
improper municipal solid waste management 

Class of the City/Town Mega-City Million-plus  

City 

Class-I City/Town  

and others 

Minimum and Maximum 

values of EC (Capital  
Cost Component) 

recommended by the 

Committee (Lacs Rs.) 

 

 

 

 

 

 

 

Committee (Lacs Rs.) 

Min. 1000  

Max. 10000 

Min. 500  

Max. 5000 

Min. 100  

Max. 1000 

Minimum and Maximum 

values of EC (O&M  

Cost Component) 

recommended by the  

Committee (Lacs Rs./day) 

Min. 1.0  

Max. 10.0 

Min. 0.5  

Max. 5.0 

Min. 0.1  

Max. 1.0 

 
 

 3.3 Environment Compensation for Discharge of 
Untreated/Partially Treated Sewage by Concerned 
Individual/ Authority: 

 

BIS 15-1172:1993 suggests that for communities with 
population above 100,000, minimum of 150 to 200 lpcd of 
water demand is to be supplied. Further, 85% of return rate 
(CPHEEO Manual on Sewerage and Sewage Treatment 
Systems, 2013}, may be considered for calculation of total 
sewage generation in a city. CPCB Report on "Performance 
evaluation of sewage treatment plants under NRCD, 2013", 
describes that the capital cost for 1 MLD STP ranges from 
0.63 Cr. to 3 Cr. and O&M cost is around Rs. 30,000 per 
month. After detail deliberations, the Committee suggested to 
assume capital cost for STPs as Rs. 1.75 Cr/MLD (marginal 
average cost). Further, expected cost for conveyance system 
is assumed as Rs. 5.55 Cr./MLD (marginal average cost) 
and annual O&M cost as 10% of the combined capital cost. 
Population of the city may be taken as per the latest Census 
of India. Based on these assumptions, Environmental 
Compensation to be levied on concerned ULB may be 
calculated with the following formula: 
 
EC= Capital Cost Factor x [Marginal Average Capital 
Cost for Treatment Facility x (Total 
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Generation-Installed Capacity) + Marginal Average 
Capital Cost for Conveyance Facility x 

(Total Generation -Operational Capacity)]+ O&M Cost 
Factor x Marginal Average O&M Cost 

x (Total Generation- Operational Capacity) x No. of Days for 
which facility was not available 
+ Environmental Externality x No. of Days for which facility 
was not available 
 
Alternatively; 
 
EC (Lacs Rs.)= [17.S{Total Sewage Generation - 

Installed Treatment Capacity)+ 55.S{Total 
Sewage Generation-Operational Capacity)] + 
0.2(Sewage Generation-Operational Capacity) 
x N + Marginal Cost of Environmental Externality x 
(Total Sewage Generation-Operational 

Capacity) X N 
 

Where; N= Number of days from the date of direction of 
CPCB/SPCB/PCC till the required 
capacity systems are provided by the concerned authority 
 
Quantity of Sewage is in MLD 
 
Table No. 3.5: Sample calculation for EC to be levied 
for discharge of untreated/partial treated 

Sewage 
 

City Delhi Agra Gurugram Ambala 

Population (2011) 1,63,49,831 
17,60,285 

 
8,76,969 5,00,774 

Class Mega-City Million-plus 

City 
Class-I Town Class-I  

Town 

Sewage Generation (MLD) (as 

per the latest data available 

with CPCB) 

4195 381 486 37 

Installed Treatment Capacity 

(MLD) (as per the latest data 

available with CPCB) 

2500 220 404 45.5 

Operational Capacity (MLD) 

(as per the latest data available 

with CPCB) 

1900 140 300 24.5 

Treatment Capacity Gap 

(MID) 
2295 241 186 12.5 

Calculated EC (capital cost  

component for STPs) in Lacs 

Rs. 

29662.50 2817.50 1435.00 0.00 
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Calculated EC (capital cost  

component for Conveyance  

System) in Lacs. Rs. 

127372.50 13375.50 10323.00 693.75 

Calculated EC (Total capital 

cost  

component) in Lacs Rs. 

157035.00 16193.00 11758.00 693.75 

Minimum and Maximum 

values of  

EC (Total Capital Cost 

Component)  

recommended by the 

Committee  

(Lacs Rs.) 

Min. 2000  

Max. 20000 

Min. 1000  

Max. 10000 

Min. 100  

Max. 1000 

Min. 100  

Max. 1000 

Final EC (Total Capital Cost  

Component) in Lacs Rs. 

20000.00 10000.00 1000.00 693.75 

Calculated EC (O&M 

Component in  

Lacs Rs./day 

459.00 48.20 37.20 2.50 

Minimum and Maximum 

values of  

EC (O&M Cost Component)  

recommended by the 

Committee  

(Lacs Rs./day) 

Min. 2  

Max. 20 

Min. 1  

Max. 10 

Min. 0.5  

Max. 5 

Min. 0.5  

Max. 5 

Final EC (O&M Component) 

in Lacs.  

Rs./Day 

20.00 10.00 5.00 2.50 

Calculated Environmental  

Externality (Lacs Rs .Per 

Day) 

2.0655 0.2049 0.1395 0.0094 

Minimum and Maximum 

value of  

Environmental Externality  

recommended by the 

Committee  

(Lacs Rs. Per Day) 

Min. 0.60  

Max. 0.80 

Min. 0.25  

Max. 0.35 

Min. 0.05  

Max. 0.10 

Min. 0.05  

Max. 0.10 

Final Environmental 

Externality  

(Lacs Rs. Per day) 

0.80 0.25 0.10 0.05 

 
 

 3.4 Environment Compensation to be Levied on 

Concerned Individual/Authority for Improper Solid 
Waste Management: 

 

Environmental Compensation to be levied on concerned 
ULB may be calculated with the following formula: 

EC = Capital Cost Factor x Marginal Average Cost for 
Waste Management x (Per day waste generation-Per 
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day waste disposed as per the Rules) + O&M Cost 
Factor x Marginal Average O&M Cost x (Per day waste 

generation-Per day waste disposed as per the Rules) x 
Number of days violation took place + Environmental 

Externality x N 

Where;  

Waste Quantity in tons per day (TPD) 

N= Number of days from the date of direction of 
CPCB/SPCB/PCC till the required capacity systems are 
provided by the concerned authority 

Simplifying; 

EC (Lacs Rs.) = 2.4(Waste Generation - Waste Disposed 

as per the Rules) +0.02 (Waste Generation Waste 
Disposed as per the Rules) x N + Marginal Cost of 
Environmental Externality x (Waste Generation - Waste 

Disposed as per the Rules) x N 

 

Table No. 3.6: Sample calculation for EC to be levied for 
improper management of Municipal Solid Waste 

City Delhi Agra Gurugram Ambala 

Population 
(2011) 

1,63,49,831 17,60,285 8,76,969 5,00,774 

Class Mega-City Million-plus 

City 
Class-I Town Class-I  

Town 

Waste Generation (kg. per 
person per day) 

0.6 0.5 0.4 0.4 

Waste 
Generation 
(TPD) 

9809.90 880.14 350.79 200.31 

Waste Disposal as per 

Rules (TPD) (assumed  
as 25% of waste 
generation for sample  
calculation) 

2452.47 220.04 87.70 50.08 

Waste Management 
Capacity Gap (TPD) 

7357.42 660.11 263.09 150.23 

Calculated EC (capital 
cost component) in 

Lacs. Rs. 

17657.82 1584.26 631.42 360.56 

Minimum and Maximum 
values of EC  

(Capital Cost Component) 
recommended by  
the Committee (Lacs Rs.) 

Min. 1000  

Max. 10000 

Min. 500  

Max. 5000 

Min. 100  

Max. 1000 

Min. 100  

Max. 1000 
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C
ompensation in Case of Illegal Extraction of Ground 

Water 
 

 4.5 Formula for Environmental Compensation for 

illegal extraction of ground water 
 

 The committee decided that the formula should be based 
on water consumption (Pump Yield & Time duration) and 
rates for imposing Environmental Compensation for 
violation of illegal abstraction of ground water. The 
committee has proposed following formula for calculation 
of Environmental Compensation (ECGw): 

ECGW = Water Consumption per Day x No. of Days x Environmental 

Compensation Rate for illegal extraction of ground water {ECRGw) 

 

Where water Consumption is in m3/day and ECRGw in 
Rs./m3  

Yield of the pump varies based on the capacity/power of 
pump, water head etc. For reference purpose, yield of the 
pump may be assumed as given in Annexure-VI. 

Time duration will be the period from which pump is 
operated illegally. 

Final EC (capital cost 

component) in Lacs. Rs. 
10000.00 1584.26 631.42 360.56 

Calculated EC (O&M 
Component) in Lacs. 

Rs./Day 

147.15 13.20 5.26 3.00 

Minimum and Maximum 
values of EC (O&M  
Cost Component) 
recommended by the  
Committee (Lacs Rs./Day) 

Min. 1.0  

Max. 10.0 

Min. 0.5  

Max. 5.0 

Min. 0.1  

Max. 1.0 

Min. 0.1  

Max. 1.0 

Final EC (O&M 
Component) in Lacs. 
Rs./Day 

10.00 5.00 1.00 1.00 

Calculated Environmental 
Externality (Lacs  
Rs. Per Day) 

2.58 0.18 0.03 0.02 

Minimum and Maximum 
value of  
Environmental Externality 
recommended by  

the Committee (Lacs Rs. per 
day) 

Max. 0.80 Min. 0.25  

Max. 0.35 

Min. 0.01  

Max. 0.05 

Min. 0.01  

Max. 0.05 

Final Environmental 
Externality (Lacs Rs. per 

day) 

0.80 0.25 0.03 0.02 
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In case of illegal extraction of ground water, quantity of 
discharge as per the meter reading or as calculated with 
assumptions of yield and time may be used for 
calculation of ECGw. 

 4.6 Environmental Compensation Rate (ECRGw) for 
illegal use of Ground Water: 

 

The committee decided that the Environmental 
Compensation Rate (ECRGw) for illegal extraction of ground 
water should increase with increase in water consumption 
as well as water scarcity in the area. Further, ECRGw are 
kept relaxed for drinking and domestic use as compared 

to other uses, considering the basic need of human being. 

 
As per CGWB, safe, semi-critical, critical and over-exploited 
areas are categorized from the ground water resources point 
of view (CGWB, 2017). List of safe, semi-critical, critical and 
over-exploited areas are available on the website of CGWB 
and can be accessed from- http://cgwa-
noc.gov.in/LandingPage/NotifiedAreas/Categorization0fAsse
ssmentUnits.pdf#ZOOM=150.  

Environmental Compensation Rates (ECRGw) for illegal 
use of ground water (ECRGw) for various purposes such 
as drinking/domestic use, packaging units, mining and 
industrial sectors as finalized by the committee are given 
in tables below: 

 

 4.6.1 ECRGw for Drinking and Domestic use: 

Drinking and Domestic use means uses of ground water in 
households, institutional activity, hospitals, commercial 
complexes, townships etc. 

SI. 

No. 
Area Category 

Water Consumption (m3/day) 

<2 2 to <5 5 to <25 25 & above 

Environmental Compensation Rate (ECRGw) in Rs./m3  

1 Safe 4 6 8 10 

2 Semi Critical 12 14 16 20 

3 Critical 22 24 26 30 

4 Over-Exploited 32 34 36 40 

Minimum ECGw=Rs 10,000/- (for households) and Rs. 50,000 (for 
institutional activity, commercial complexes, townships etc.) 

 

 4.6.2 ECRGw for Packaged drinking water units: 

 

SI. 

No. 
Area Category 

Water Consumption (m3/day) 

<200 200 to <1000 1000 to <5000 5000 & 
above Environmental Compensation Rate (ECRGw) in Rs./m3  

1 Safe 12 18 24 30 

2 Semi critical 24 36 48 60 

3 Critical 36 48 66 90 

4 Over-exploited 48 72 96 120 
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Minimum ECGw=Rs 1,00,000/-  

 

 4.6.3 ECRGw for Mining, Infrastructure and Dewatering 

Projects 
 

SI. 

No
. 

Area Category 

Water Consumption (m3/day) 

<200 200 to <1000 1000 to <5000 5000 & 
above Environmental Compensation Rate (ECRGw) in Rs./m3  

1 Safe 15 21 30 40 

2 Semi critical 30 45 60 75 

3 Critical 45 60 85 115 

4 Over-exploited 60 90 120 150 

Minimum ECGw=Rs 1,00,000/-  
 

 4.6.4 ECRGw for Industrial Units: 
 

SI. 

No. 
Area Category 

Water Consumption (m3/day) 

<200 200 to 
<1000 

1000 to <5000 5000 & 
above 

Environmental Compensation Rate (ECRGw) in 

Rs./m3  1 Safe 20 30 40 50 

2 Semi critical 40 60 80 100 

3 Critical 60 80 110 150 

4 Over-exploited 80 120 160 200 

Minimum ECGw = Rs 1,00,000/-  

 

 

4.8 Recommendations 

The committee has given following recommendations: 

 The minimum Environmental Compensation for illegal 
extraction of ground water for domestic purpose will be 
Rs. 10,000, for institutional/commercial use will be 
50,000 and for other uses will be 1,00,000. 

 In case of fixation of liability, it always lies with current 
owner of the premises where illegal extraction is taking 
place. 

 Time duration may be assumed to be one year in case 
where no evidence for period of installation of bore well 
could be established. 

 For Drinking and Domestic use, where metering is not 
present but storage tank facility is available, minimum 
water consumption per day may be assumed as similar 
to the storage capacity of the tank. 

 For industrial ground water use, where metering is not 
available, water consumption may be assumed as per 
the consent conditions. Further, where in case industry 
is operating without consent, water consumption may 
be calculated based on the plant capacity (on the 

66859



 

19 
 

recommendation of SPCB/PCC, if required). SPCB/PCC 
may bring the issue of illegal extraction of ground water 
in industries in to the notice of CGWA for appropriate 
action by CGWA. 

 Authorities assigned for levy EC and taking penal 
action are listed below: 

 

S. No. Actions Authority 
1.   To seal the illegal bore-well/tube-

well to stop extraction of water and 
further closure of project 

District Collector 

2.   To levy ECGw as per prescribed method District Collector, 
CGWA 3.   To levy EC on water pollution, as per 

the method prescribed in report of 
CPCB- "EC on industrial pollution" 

CPCB/SPCB/PCC 

4.   Prosecution of violator CGWA under EP Act 

SPCB/PCC under 
Air and Water Act 

 

 CGWA may maintain a separate account for collection 
and utilization of fund, collected through the 
prescribed methodology in this report.” 

 

Discussion on the report dated 30.05.2019 updated on 
19.07.2019 
 

15. It is clear from the order of the Hon’ble Supreme Court8 that the 

responsibility of operating STPs under Article 243W and item 6 of 

Schedule XII to the Constitution is of local bodies who have to 

evolve norms to recover funds for the purpose which is to be 

supervised by the States/UTs. The norms were to be finalized upto 

31.03.2017 to be implemented from the next year, i.e 01.04.2018. 

In absence thereof, the States/UTs have to cater to the financial 

requirement from its own resources. The States/UTs are to 

prioritize the cities, towns, villages discharging effluents/sewage 

directly into the water bodies. Industrial activity without proper 

treatment plants (ETPs and CETPs) is not to be allowed by the 

State PCBs and the Secretaries, Environment of the States/UTs are 

                                                           
8
 Para 10-13 in Paryavaran Suraksha Samiti Vs. Union of India, Supra 
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to be answerable. Thus, the source for financial resources for the 

STPs, stands finalized under the binding judgment of the Hon’ble 

Supreme Court. Authorities and persons accountable are 

identified. Rigid implementation has been laid down. This Tribunal 

has been required to monitor compliance of the directions and 

timelines.  

 

16. It is in this background that the present report needs to be 

appraised and further directions given. As regards the 

Environmental compensation regime fixed for industrial units, 

GRAP, solid waste, sewage and ground water is accepted as an 

interim measure. With regard to setting up of STPs, while we 

appreciate the extensive work of the CPCB based on information 

furnished by States/UTs, the challenge remains about verification 

of the said data on the one hand and analysis of the steps taken 

and required on the other. There is already a database available 

with the CPCB with regard to ETPs, CETPs, STPs, MSW facilities, 

Legacy Waste sites.  This needs to be collated and river basinwise 

macro picture needs to be prepared by the CPCB in terms of need 

for interventions, existing infrastructure and gaps therein. The 

States have given timelines which need to be effectively monitored 

both by the CPCB and the Chief Secretaries in terms of its 

execution.  

 

17. As already noted, prevention of pollution of water is directly linked 

to access to potable water as well as food safety. Restoration of 

pristine glory of rivers is also of cultural and ecological significance. 

This necessitates effective steps to ensure that no pollution is 
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discharged in water bodies. Doing so is a criminal offence under 

the Water Act and is harmful to the environment and public 

health. ‘Precautionary’ principle of environmental law is to be 

enforced. Thus, the mandate of law is that there must be 100% 

treatment of sewage as well as trade effluents. This Tribunal has 

already directed in the case of river Ganga that timelines laid down 

therein be adhered to for setting up of STPs and till then, interim 

measures be taken for treatment of sewage. There is no reason why 

this direction be not followed, so as to control pollution of all the 

river stretches in the country. The issue of ETPs/CETPs is being 

dealt with by an appropriate action against polluting industries. 

Setting up of STPs and MSW facilities is the responsibility of Local 

Bodies and in case of their default, of the States. Their failure on 

the subject has to be adequately monitored. Recovery of 

compensation on ‘Polluter Pays’ principle is a part of enforcement 

strategy but not a   substitute for compliance. It is thus necessary 

to issue directions to all the States/UTs to enforce the 

compensation regime, latest with effect from 01.04.2020. We may 

not be taken to be condoning any past violations. The States/UTs 

have to enforce recovery of compensation from 01.04.2020 from the 

defaulting local bodies. On failure of the States/UTs, the 

States/UTs themselves have to pay the requisite amount of 

compensation to be deposited with the CPCB for restoration of 

environment. The Chief Secretaries of all the States may furnish 

their respective compliance reports as per directions already issued 

in O.A. No. 606/2018.  

 

II. Report dated 14.08.2019 with regard to monitoring of CETPs  
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18. The Committee inspected 127 CETPs in 14 States. Figure of CETP 

assumed to be 97 was not correct. 66 CETPs were found to be non-

compliant. CPCB directed SPCBs to take following steps: 

 

“1. SPCBs shall direct non-complying CETPs to take immediate 
corrective actions to comply with the environmental 
standards. 

2. CETP should be directed to take action as per the 
recommendations provided at Annexure A-N within a time 

frame. 
3.  In case of non-complying CETPs, action as deemed fit 

including levying of environmental compensation may be 
taken. 

4.  In case, OCEMS are not connected with CPCB & SPCB servers, 
ensure a robust system of physical inspections to verify 
compliance by drawing samples.” 

 

Discussion on the report dated 14.08.2019 

19. We accept the recommendation of the CPCB and direct the Chief 

Secretaries, State Governments, Union Territories and the 

SPCBs/PCCs to take further action accordingly and furnish an 

action taken report accordingly. The CPCB to meanwhile compile 

and collate information with regard to ETPs, CETPs, STPs, MSW 

Facilities, Legacy Waste dump sites and complete the pending task 

on the subject before the next date and furnish a report. 

 

20. The environmental compensation regime for CETP not meeting the 

prescribed norms need to be evolved by the CPCB. 

 

Directions  
 

21. We may now sum up our directions: 

(i) The Environmental compensation regime fixed for 

industrial units, GRAP, solid waste, sewage and ground 

water in the report dated 30.05.2019 is accepted and the 

same may be acted upon as an interim measure. 
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(ii) SPCBs/PCCs may ensure remedial action against non-

compliant CETPs or individual industries in terms of not 

having ETPs/fully compliant ETPs or operating without 

consent or in violation of consent conditions. This may be 

overseen by the CPCB. CPCB may continue to compile 

information on this subject and furnish quarterly reports 

to this Tribunal which may also be uploaded on its 

website. 

(iii) All the Local Bodies and or the concerned departments of the 

State Government have to ensure 100% treatment of the 

generated sewage and in default to pay compensation which 

is to be recovered by the States/UTs, with effect from 

01.04.2020. In default of such collection, the States/UTs are 

liable to pay such compensation. The CPCB is to collect the 

same and utilize for restoration of the environment. 

(iv) The CPCB needs to collate the available data base with 

regard to ETPs, CETPs, STPs, MSW facilities, Legacy Waste 

sites and prepare a river basinwise macro picture in terms of 

gaps and needed interventions. 

(v) The Chief Secretaries of all the States/UTs may furnish their 

respective compliance reports on this subject also in O.A. No. 

606/2018. 

 

 List for further consideration on 21.05.2020, unless required 

earlier. A copy of this order be placed on the file of O.A. No. 

606/2018 relating to all States/UTs and be sent to Chief 

Secretaries of all States/UTs, Secretary MoEF&CC, Secretary Jal 

Shakti and Secretary, MoHUA.  
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